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LEGISLATIVE ASSEMBLY.
Monday, 11th February, 1935.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock. Mr, President (l‘he Honouzable Sir Abdur Rahiw) in
the Chair.

MEMBELR SWORN:

Khan Bahadur Mian Abdul Aziz, C.B.E., M.L.A, (Punjab: Nominated
Official).

QUESTIONS AND ANSWERS.

ANTI-INDIAN LEGISLATION IN ZANZIBAR,

87. *Mr. Mohan Lal Saksena: (a) Are Government aware of the anti-
Indian ordinances passed by the Zanmbar Government and the present
plight of Indians?

(b) What steps, if any, have Government taken to help Indians in
Zanzibar in their present difficulty ?

(¢) Why have Government withheld the publication of Mr. Menon’s
report? Do they propose to publish it at an early date?

Mr. G. S. Bajpai: (g), (b) and (¢). The attention of the Honourable
Member is invited to the reply given by me on the 6th February to Dr.
Deshmukh’s question No. 71.

GoLD EXPORTED FROM INDIA.

88, *Mr. Mohan Lal S8aksena: What is the total quantity of gold ex-
ported from India since the time England went off the gold standard ?

The Honourable Bir James Grigg: Approximately 27§ million fine
-ounces between the 22nd September, 1981, and the 12th January, 1985.

Mr. Mobhan Lal Baksena: How much of this amount of gold has been
imported by England?

The Honourable Sir James Grigg: I could not say without notice. 1
am not sure that I can say at all

Mr. Mohan Lal Saksena: Is the Honourable Member aware that the
major portion of this gold has come from villages?

The Honourable 8ir James Grigg: That, I think, is an assertion which
has no statistical basia.
(581) A
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Dr. Ziauddin Ahmad: Is not most of the gold distress gold?

The Honourable Sir James G@rigg: That is a matter on which very
widely different opinions are held.

Mr. Mohan Lal 8aksena: Is the Honourable Member aware of the sug-
gestion to impose an export duty on gold?

The Honourable 8ir James Grigg: Yes, Sir.

Mr. Mohan Lal S8aksena: What do the Government propose to do
with regard to that suggestion?

The Honourable 8ir James Grigg: Government do not give advance
notice of their intention in matters of taxation.

Mr. Mohan La] Saksena: Is the Honouarble Memher aware that during
his time 4,000 camel loads of gold have been exported out of India?
Assuming that one camel load js five. maunds as. against 1,200 camel
loads of treasure that was looted by Mahmud of Ghazni . . . ..

Mr. President (The Honourable Sir Abdur Rahim): That is not &
proper question.

ExTRA INOCOMB FROM THE ENE2NOED PosTAGE RATES OoN Book PacK®TS.

89. *Mr. Mohan Lal Saksena: What is the total amount of extra yield
from the enhanced postage rates on book packets during the last nine
months ?

The Honourable Sir Frank Noyce: It is not possible to furnish uccurate
information regarding the extra yvield from the enhanced postage rate
on hook packets as no seprrate account for the different classes of postal
traffic is maintained. On the basis of enumerations made during one
week in August, 1088, and August, 1984, the extra yield on account of
postage on book packets during the nine months April to December, 1934,
as compared with the corresponding period in 1983, may .be estimated at
approximately 10 lakhs, ‘

VILLAGE INDUSTRIES AND VILLAGE RECONSTRUOTION SOHEMES 'OF
CoNGRESS.

90. *Mr. M, Asat Ali: (a) Has Government's attention been drawn
to an article which appeared on page one, columns two and three. in the
Hindustan Times of the 3rd January, 1935, from the, Bombay Correspcn-
dent of that newspaper, under the heading ‘‘Gangdhi As Astute and Power-
ful As Ever”? :

(b) Will Government please place on the table a copy of the circular
referred to in that article? '

(¢) Do Government propose to lend any help and co-operation to the
Village Tndustries and Village Reconstruction schemes of the Congress?
If 80, in what form? '
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In view of the discussion that took place here the other day, I do not
think I need put (¢) and (b). I only want an answer to part (c).

The Honourable Sir Henry Oraik: The answer to part (c) is:

“I have nothing o0 add to what ] stated in the debate on the Adjournment wotion
on January 2lst.” i

Mr. M., Asaf Ali: Does the Honourable Member suggest that the
Government are not prepared to help the Village Industries’ Association?

The Honourable Sir Henry Oralk: I made the position of Government
perfectly clear when speaking in this House on the 21st January.

Mr, 8, Satyamurti: Has the Honourable the Home Member’'s atten-
tion been drown to Mahatma Gandhi’'s statement about the objects of
this Association published the day after the debate?

The Honourable Sir Henry Oralk: I saw that.

Mr. 8. Satyamurti: In view of that stntement, do Government pro-
pose to slter their position or have they considered it at all?
-~

The Honourable Sir Henry COraik: Government will take that statement
into consideration,

Mr 8. Satyamurti: May I know if the Honourable Member's atten-
tion has been drawn to the statement of the Secretary of State in the
House of Commons that Government will take steps against this Asso-
ciation, if it is used for any political purposes? Was that statement
made with the cousent or knowledge of the Government of India?

The Honourable Sir Henry Oralk: I do not remember secing that
statement. If the Honourahle Member will put down a question on that
subject, I will look into the matter.

Mr, S. Satyamurti: Has any correspondence . passed between the
Government and the Secretary of State on this matter after the debate?

The Honourable Sir Henry Oraik: After the debate here?
Mr. 8§, Satyamurti: Yes.
The Honourable Sir Henry Oraik: T do not think so.

Mr. M. Ananthasayanam Ayyangar: Are Government prepared to
encourage the Village Tndustries’ Association independently of the Con-
gress?

r. President (The Honoursble Sir Abdur Rashim): The position of
Government has been made amply olear as the Honourable Member has
said. Tt is no good pursuing the matter any further.

A
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NoX-REPLACEMENT OF THE OPFICIiAL CHARMAN BY A NoN-OrFrioniL
ErLEcTED CHAIRMAN OF THE DELRI MUNIOPAL COMMITTEE.

01, *Mr, M. Asaf Ali: (a) Js it & fact that by o Resolution, dated the
.16th May, 1918, Government recommended the replacement of official
pominated Chairmen of Munieipalities by non-official elested Chairmen,
and in pursuance of the said Resolution, the Delhi Municipal Committee
recommended by its resolution No. 1, dated the 5th May, 1920, the election
of a non-official Chairman? o

(b) Ts it & fact that effect was not given to this recommendation of the
Delhi Municipal Commitieec down to the beginning of 19347

Mr. G. 8. Bajpal: (¢) and (b). In paragraph 8 of their Resolution
dated the 2Bth April, 19135, of which mentjon is made in paragruph 7 of
the Resolution referred 'to by the Honourable Member, the Government
of India expressed full eympathy with the views of the majority of the
Local (fovernments that, so far as possible, non-official Chairman should
be substituted for officials. But the Delhi Municipal Committee's Resolu-
tion of 1920 has, on two subsequent occasions, been reversed. As recently
a5 the 8rd May, 1934, the Commifiee resolved in favour of ocontinuing
an official President.

Mr. M. Asal Ali: Will the Honourable Member state why no steps
were taken between 1921 and 19347

Mr. G. 8. Bajpai: In 1931, that is to say, three years before 1984,
the Municipality of Delhi rejected a recommendation in favour of a non-
officinl Chairman on the ground that, in the interests both of the City
and of the Committee, Delhi should still have an official President,

Mr. M. Asat Ali: That is not an answer to my question at all. I
wanted to know why no steps were taken between 1921 and 19837

Mr. G. 8. Bajpal: Because the prior Resolution was passed in 1981
and not in 1933, my answer is correct.

Mr, M, Asal Ali: T am afraid that is not correct.

Mr. G. 8. Bafpai: Mv Honourable friend’s question must be limited
to the period between 1921 and 1981. T should say that we were waiting
for second and better thoughts.

Mr. M. Asa! Al: Again this is evading the question. I have distinctly
asked . . . . .

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member has not got an answer to his question, he should put a further
question, but not make reflections.

Mr. M, Asat Ali: T do not mean to reflect on anybody. My question

in a verv simple one. On the 5th May, 1920, the Committes passed a

. Resolution asking for the substitution of a non-official President in place

of an official Presidens. “Whs were not any stéps teken in regard to that
Resdtution. | ;

i e
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Mr, G, 8. Bajpal: The position probably is that in 1920, the Chief
Commissioner considered the Resolution and recommended to the Gov-
ernment of India that there was not such unanimity or weight of opinion
in favour of a change as to justify a change.

.

DUTIES PERFORMED BY THE DEPUTY CoMMISSIONER OF DELHI AND
CHMENT OF THE PosTt oF THE CHnBF COMMISSIONER.

92. *Mr. M. Asaf Al: («) Is it a fact that the Deputy Commissioner
of Delhi ordinarily performs no magisterial duties as District Magistrate,
and an additional District Magistrate ordinarily does all the magisterial
work of the District Magistrate?

(b) Are Government prepared to consider whether it is not possible to
relieve the Deputy Commissioner of the duties of the President of the
Delhi Municipal Committee and invest him with the powers now exerciscd
by the Chief Commissioner, and retrench the posf of the Chief Commis-
gioner? If not, why not?

The Honourable Sir Henry Craik: (a) No. The Deputy Commireioner
retains in his own hands the more important functions of the District:
Magistrate.

(b) The Delhi Municipal Commttee has, on two separate oveasions
within recent vears, voted in fuvour of retaining the Deputy Comirnissioner
as its er-officio Chairman and Government do not at present propose to
disturb that urrangement. The second part of the question does not
therefore arise.

Mr, M. Asaf Ali: Will the Honourable Member please tell the House
what particular duties are performed by the Deputy Commissioner apart
from magisterial work, because 1 believe he does no magisterial work

at all?

The Honourable Sir Henry Oraik: I have just informed the Honourable
Member that he retains in his own hands the more important functlions
of the Dietrict Magistrate.

Mr. M. Asaf Ali: Which are these more important functions? Whab
are they ? Are we not entitled to know something about their nature

_ The Honourable Sir Henry Oraik: The duties of a District Magistrate
include a very wide range of subjects which I do not think I can recite
at full length now, but there are various important duties which are not
purely judicial and which District Magistrate has to perform.

Mr. M. Asaf Ali: How many days does he devote to Moolakats every
week? How many hours does he devote to these every day in the week?

Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member translate that expression?

~Mr. M. Asaf AH: That is, meetinifgrnndies. nobles and all those people
who always hang round the District Magistrate, and all other officials ?
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“he Honourable Bir Henry Oralk: I cannot give ‘detalls of that kind
without notice; but I um awnre that the Dcputy Commissioner has n very
full day's work. A

Mr. M. Asaf Ali: 1s not the whole of his time ta

ken up by municipal
work ? e .

The Honourable 8ir Henry Oraik: Very far from it.

Mr. M Asaf Ali: How many days does he _atter{'d"fb municipal work
in a woek? '

The Honourable Sir Henry Oraik: If the Honourable Member wishes
to know, he had botter put down a question,

Mr. President (The Honourable Sir Abdur Rahim): The Chair must
tell the Honournble Member that the objeet of putting a supplementary
question is to clucidate any point 'that has been left obscure in the
answer and not to ask a fresh, new question.

ANNUAL EXPENDITURE ON THE ADMINISTRATION OF THE DELHI DISTRIOT
1¥ 1910-11 axp DeLm1 ProviNCE 1IN 1932-33.

92, *Mr. M, Asat Ali: (a) Ts it a fact that the area and population of

Delhi District, prior to 1911 were larger than those of the Delhi Province
of today?

(b) Will Government he pleased to stute the coruparative snnual ex-

penditure on the administration of the Delhi District in 1010-11, and Delhi
Province in 1932-33?

The Honourzble Sir Henry Cralk: (a) Yes.

(b) In 1910-11 the Delhi District formed part of the Punjab Province
and separate figures for expenditure are not available. The total expen-
diture in 1932-33 is given on pages 638 to 670 of the Demands for Grants
for 1084-85, copies of which are available in the Library of the House.

Mr. M. Asaf Ali: Ts it a fact . . . .

Mr. President (The Honourable Sir Abdur Rahim): ls it a supple-
mentary question?

Mr. M, Asaf Ali: Yes, Sir. Is it a fact that the expenditure on the
Delhi Province today is much smaller than the expenditure on the Delhi
District of old, T mean thie expeuditure on the Delhi Province now 18
much larger than expenditure on the old Delhi District?

The Honourable Sir Henry Oraik: Smaller or larger?.
. Mr. M. Asat Al: Larger, that is, they are spending = igopd deal more

.- on the Delhi Province today than they.evaer .did op the, ;Del.h_i_'.Di.sh:ict
 of old.
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‘The Honourable 8ir Henry Oralk: Sir, the Delhi Province includes the
Capital of India, and it is quite possiblé that the expenditure is larger,
but I may inform the Honourable Member thai figures are not available
for the expenditure on the old ‘Delhi District as a #éparate unit before
1810-11.° ' L o

Mr. M. Asaf Ali: Wil Government be prepared to consider the question:
of the Delhi Administration being top heavy, in view of all these facts?

' 'Mr. President (The Honourable Sir Abdur Rahim): That is arguing.
The Honourable Member can nsk the Government to reconsider the
matter.

Mr, M. Asaf Ali: Will Government be prepared to consider the question
of the expenditure on Delhi Province under the present zircumstances,
since il appears that the Administration is top-heavy.

The Honourable Sir Henry Oraik: I am not satisfied that that admi-
nistration is top-heavy.

Mr. President (The Honourable Sir Abdur Rahim): That is a matter
of opinion. Next question. Mr. Asaf Ali.

UrpvUu NOTIOES ISSUED BY THE INOOME-TAX OFFICERS, DELHI PrOVINOE,
AND ABSENCE OF A Wairrmvé RooM 1IN THE INoOME-Tax OFFICE FOR
ASSESSEES.

94. *Mr, M. Asat Ali: (a) Are Government aware that the printed Urdu
Notices issued by the Income-tax Officers, Delhi Province, are couched
in a language, which is generally regarded impolite?

(b) Are Government aware that there is no waiting room in the Income-
tax Office for nssessees, who have to await their turn, when they are
sumnmoned for inspection of their account-hooks or otherwise?

Mr. A. J. Raisman: (a) Some of the forms, to which the Honourable
Member is referring, have already been revised and worded more politely.
The remaining forms will be similarly revised when they are next printed.

(b) An enclosed verandah is at present provided for assessees. Steps
have been taken to improve it, as much as possible, pending the provi-
sion of a more suitable waiting room.

PusrIcATION OF THE DELRI PROVINCIAL BULLETIN.

05. *Mr. M. Asat All: (¢) Will Government be pleased to state how
many ccpies per issue of the Deihi Provincial Bulletin are published?

(b) How many times per month was it issued during 1088, and how
often is it issued now?

(¢) How much has its printing, editing, and circulation cost during
1982, 1933 and 1034°?
. (d) What is the number of (i) .its subscribers, and (ii) its readers on
the free list?

(). Who is its (i) Editor and (ii) Manager?

The Honourable 8ir Henry Oralk: Bir, with your permission, I will
answer questions Nos. 95 and 97 together. I am making enquiries into
the matter and will lay & statement on the table-in due'course.
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Duries PERFORMED BY SABDAR Samrs Mamraw Siwen, Inpusrerar,
Survevor, DEraz.

. 96. *Mr. M. Asa! Al: (a) Will Government please state how long
Sardar Sahib Mahtab Singh, the Industrial Surveyor has been in Delhi?

(b)) What duties other than those of the Industrial Surveyor have beem
entrusted to him?

(c) Does he receive any extra allowance for these extra duties? If so,
could these extra duties be performed by persons engaged for this purpose?

(d) Is it a fact that the Industrial Burveyor has also been in charge of
the Delhi Province Bulletin? If so, will Government please state wha#
experience of conducting a news periodical he had prior to his appoint-
ment?

The Honourable Sir Henry Oraik: (¢) Since January, 1924,

(b), (¢) and (d). The Industrial Surveyor has performed, in addition
to the ordinary duties of an Industrial Surveyor, such work as is assigned
in major provinces to industrial chemists, labour bureaus, statistical
officers, and Inspectors of Factories. He is also employed by the Chief
Commissioner as a publicity officer.

There is no question of extra duties or extra allowance, and the officer
is required to carry out such duties as may be assigned to him by the
Chief Commissioner,

PuBLicATION OoF THE DELHI PROViNCrAL BULLBTIN,

t07. *Mr. M. Asaf Ali: (¢) What have been the total expenditure and
income from the publication of the Dalhi Provincial Bulletin during the
past three years?

(b) Who has financed this journalistic venture?
ALLEGATIONS AGAINST THE INDUSTRIAL SURVEYOR, DELHI.

08. *Mr, M. Asaf All: (a) Are Government aware that complaints were
made in the press that the Industrial Surveyor of Delhi took part in can-
vassing in rural aren, especially, during the last election of a member of
the Legislative Assembly?

(h) Are Government aware that the Deputy Commissioner was also
apprised of the fact that some Government scrvants were acting a8
purtizans?

(¢) Did Government take any steps to ascertain the truth, and if so,
with what results?

The Honourable Sir Henry Oraik: (a) No.

(b) The Deputy Commissioner received a letter from the Honourable
Member in which it was alleged that certain persons were informing the
public that officials were anxious that the candidate put forward by the
Congress should be defeated.

(c) As the letter in question was of an entirely vague nature, the
Deputy Commissioner did not find it possible to take any action.

tFor answer to this question, see answer to questiom No. 5.
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Unsurrasmury oF THE CoURT BuiLomwgs IN DELul.

99. *Mr, M. Asaf All: (a) Is it a fact that most of the court buildings.
in Delhi are more than half a century old ? '

(b) Is it a fact that they are scattered in four distant places?

(c) Are Government aware that there is a strong feeling that the courts.
should be situated in one central place within easy access of litigants?

{d) Are Government aware that the Red Fort in Old Delhi is regarded.
& central place for this purpose, and with slight alterations, the build-
ings in the Red Fort cun serve as courts and requisite offices?

The Honourable Sir Henry Oraik: («) I am not aware of the actual.
age of the buildings, but they are no doubt old.

(b) and (c). Some improvements and extensions are no doubt desir-
able.

(d) No such suggestion has previously been made to Government. Some
parts of the Fort contain ancient buildings preserved under the Ancient
Monuments Preservation Act, 1904, and the remaining buildings are
required by the military authorities.

Mr. M. Asaf Ali: T should just like to know if some of these barrucks
eannot be used for that purpose. I am not veferring to these preserved
monuments, but [ am now referring to other buildings which are being
used by the military. Are you prepared to give them up?

The Honourable Sir Henry Oraik: That is for the Army Department to-
angwer, but I imagine not.

Mr. M. Asaf Ali: T just want to ask one more supplementary question.
Are Government prepared to consider the desirability of providying Courts.
in one place for the litigunts, because now they are seattered in four
different places?

The Honourable Sir Henry Oraik: Well, 1 may inform the Honourable-
Member that, as a constituent of his, I naturally take a great interest in
his question, and since T received notice of this question, T went myself to-
inspect the Distriect Courts of Delhi, where 1 worked myself many years
ago. T agree that they arc congested, and that improvements are possible,
but I should think, with a certain amount of re-arrangement, extra
accommodation could be provided on the present site

Mr. M. Asaf Ali: T wonder if ever the Honourable Member's uttention
was drawn to the opinion of the Honourable the Chief Justice of the High
Court of Judicature at Lahore whe considered that these Courts were in
a perfectly scandalous condition and he thought it was a perfectly scanda-
lous state of affairs that the Courts in the Imperial Metropolis should be-
in the condition in which they were.

The Honourable 8ir Henry Oraik: No, Sir, I have not seen that.
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DEMOLITION OF THE SOUTHERN Crry WALL s#TwaEeN OLD AXD NEW

100. *Mr. M. Asaf Ali: (a) Isit afact that the southern City Wall
between Old and New Delhi is not a protected monument, and in many
places it is in a dangercusly dilapidated condition?

(b) Do_Government propose to demolish ‘it altogafher? If not, why not?.

Mr. G. B. Bajpal: (a) No portion of the city wall between Old and New
Delhi is a protected monument under the Ancient Monuments Preserva-
tion Act; only the Delhi and Ajmeri Gates are protected. There is no
immediate danger of the collapse of any part of the wall.

(b) Government consider that the question of demolition cannot use-
fully be taken up until the mnunicipal committee are in a position to under-

take some scheme of improvement of the inhabited area immediately
behind the wall,

‘Mr. M. Asat Ali: What scheme of improvement could the Honourable
Member suggest ?

Mr. G. S. Bajpal: Sir, the matter was gone into rather carefully by
Mr. Crosthwaite, and his opinion wns that the tonga-wallas who seem to
‘be living immediately behind the City wall might be removed from there,
and further that arterial connection should be opened up between this area
and the rest of the City; otherwise, the main object of the demolition,
whicl is to ullow access from the City to New Delhi, will notbe achieved.

ALLOTMENT OF OERTAIN Prors oF LAND 1IN DEeLHI FOR RESIDENTIAL
PuURPOSES.

101. *Mr, M. Asaf Ali: (a) Is it & fact that prior to 1857 (i) the vaeant
plots of land lying betwcen the moat of the Red Fort in Old Delhi and
the road known as the Mall or Lothian Road, ‘““Champs Des Mars’’, and
the “‘Pipal Park’ all of which are within the ‘‘Fort Zone'' were sites of
residential houses of citizens of Delhi, (ii) some of the historical bazars
such as Begum-ka-Bazur, Khas Bazar, Urdu Bazar, etc., were also situ-
ated in this neighbourhood, and (iit) oll of them were razed to the ground
in or about 18587

(b) Is it also a fact that the entire area from Calcutta Gate to Dufferin
Bridge now occupied by the Railways, was one of the thickly populated
parts of the old city of Delhi before 1857 ?

(c) Is it a fact that () the population of the old city of Delhi has nearly
doubled during the last 30 ycars, and (if) are Government aware that the
congestion in the city and insanitary conditions have led to an alarrmng
increase of deaths and diseases?

(d). Are Government aware that the alarming health conditions, parti-

cularly the increasing prevalence of tuberculosis in Old Delhi, are a rerious
menace to the health of the residents of New Delhi?

C o (e) Is it a fact that large vacant plots of ‘funid irl Duryggit] are still
tield by Government ?
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(f) Will Government please state why they wre “not available for resi-
dential buildings? _ _ D ;

(9) Do Government propose to allot land for the expansion of Old Delhi
towards the West and North? . '

Mr. G. 8. Bajpal: (o) and (b). The information asked for by the
Honourable Member is not readily available. o s

(¢) (0. 'The population of Delhi city has risen from 206,534 in 1901 to
865,627 in 1931, _ _

(if) Government arc aware thab congestion, combined with unsatisfac-
tory sanitary conditions, udversely affects the public health.

(d) Government recognise that the existence of insanitery conditions in
any area is a potentinl danger to residents in adjoining areas.

(¢) Vacant plots are held by the Government.

(f) 1t would not be practicable to make this area available for residen-
tial and shop sites ‘until it can be provided with ronds, drains, water supply
and lighting. A scheme for the development of the area was estimated for,
some time ago, but could not be proceeded with owing to financial strin-
gency. The matter is under examination again. .

(9) So far as thc Western oxtension is concerned, Government have
already dacided to spend a sum not exceeding Rs. ten lakhs. Two propoa-
als regarding the development of certain Nueul areas in the North, are still
under consideration.

Mr. M. Asat Ali: With reference to purt (a) of the question, the
Honourable Member has said that no information is available. Does he
suggest that he has not even been able to read some of those books which
are to be found in this very Library with regard to the subject-matter of
this question ?

Mr. G. 8. Bajpal: T submit that since notice of this question was
received, my pre-occupations with other business, particularly the businees
of the Assembly, huve been such as not to leave much time for historical
research,

Mr. M. Asaf Ali: Does the Honourable Member suggest that the
Government are totally unaware of the faot that the ‘*‘Champs Des Mars'’
and the neighbouring land were the sites of residential buildings and that
these residential buildings were pulled down after the Mutiny? And are
they not aware that this is a fact which is noficed by any one and it is con-
sidered an nct of tremendous injustice and also an act of terrorization?

Mr. G. 8. Bajpai: 1 am not concerned with the scts of terrorization
which my Honourable friend says were perpetrated in the past but with
the municipal aspect of the question, and T have told my Honourable
friend that I have not readily available the historical information which
would either confirm or controvert what my Honourable friend has said.

Mr. M. Asaf Ali: With reference to the scheme of extension, are Govern-
ment prepared to give up all the Nuzul land for development purposes?

~..Mr. G.'8. Bajpai: My Honourable friend has on the order paper ques-
tions today relating to the utilisation of Nuzul land, and he might wait
until those questions are reached.
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ABSENCE oF MxpioaL ok ExciNnpEring CoLrBgES IN Derul,

102. *Mr, M, Asat Ali: (a) Is it & fact that there are no medical or
engineering colleges in Delhi?

(b) Is it also a fact that there are no facilities for the admission of
Delhi students into the medical or engineering colleges outside Delhi?

Mr. @G. 8. Bajpai: (a) There is no Engineering College, but there is &
Medical College for women.

(b) No. Students from Delhi can join the Thomason Civil Engineerin
College at Roorkee and the Government School of Engineering at Rasu
under certsin conditions. As regards medical collegiate education, three
seats aro reserved at the King Edward Medical College, Lahore, for Delhi
students. The question of securing greater facilities than at present exist
for admission in other medical colleges is being considered by Government.

EMPLOYMENT OF THE RESIDENTS OF DELHI IN GOVEENMENT SERVICE
IN THE DELmx ProviNOE.

103. *Mr. M. Asaf Ali: (a) Will Government please state how many
students have gradusted fromn the Delhi University during the last ten years
in (i) Art, (ii) Sciences and (iii) Law, and how many of these have been
admitted to Government service in Delhi Province, and in which Depart-
ments ?

‘b) Will Government be pleased to state the total number of Govern-
ment servants in the Delhi Province and the total number of Delhi-
wallas employed in each department ?

(¢c) How many posts of (i) Magistrates, (ii) Sub-Judges, (i) P. W. D,
Officers, Overseers, Sub-Overseers, (iv) Police Officers above the rank of
Head Constables, (v) Revenue Officers, Assistants, Tahsildars, Naib-Tahsil-
durs, (vi) Income-tax Officers, Auditors and Income-tax Inspectors in the
Delhi Province, are held by Delhiwallas ?

The Honourable 8ir Henry Oralk: The information is not readily avail-
able and its collection would involve an amount of labour and expense
which would not be justified.

Mr. M. Asaf Ali: Is it seriously suggested by (Government that inform-
alion is not available even with respect to . . . |

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has nlready only stated that.

Mr. M. Asal Ali: Does the Honourable Member state that he has no
information ns regards part (c) of my question ?

The Honourable Sir Henry Oralk: 1 said that information was not
readily available.

Mr, M. Asaf Ali: May I know the difficulties of the Government in
finding out the information about these ordinary matters? You do not
even know who are working in your various Departments. How many
officers are warking . . . . . o '
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~ Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member must not argue.

The Honourable Sir Henry Oraik: Thc question is not how many officers
are working, but how many of those officers are “Delhiwallas’’. To ascertain
that, we would have to question every officer who is working whieh would
involve considerable time and labour.

Wr. M. Asa Ali: T sent in this question quite about three weeks ago or
perhaps longer still.  Will the Honourable Member tell us that he has not
had time cven during those three weeks to obtain this information ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member, it appears, wants to know if he, the Honourable the Home
Member, will be able to supply the information to him later on.

Mr. M. Asaf Ali: Yes, Sir.

The Honourable 8ir Henry Oraik: I do not think the information asked
for is of sufficient interest to justify the expenditure of time involved in
its ccllection. '

~ Mr, M. Asat Ali: Does the Honourable Member maintain that the
Delhi people have no right to ask if they have some opening in the adminis-
tration of Delhi?

Mr. President (The Honourable 8ir Abdur Rahim): The Chair does not
think the Honourable Member has said that.

Sardar Sant 8ingh: May I ask, Sir, whether there is any definition of
the term ‘‘Delhiwallas’’?

The Honourable Bir Henry Oraik: My Honourable friend should put that
.question to the Honourable Member who has asked the question.

PosT OF THE INDUSTRIAL SURVEYOR OR SUPERINTENDENT OF INDUSTRIES
HELD BY A RESIDENT OoF DELHT

104. *Mr. M. Asaf All: (q) Is it a fact that Delhi is an important centre
of trade and industry ?

(b) Will Government please state if the post of the Tndustrisl SBurveyor
or Buperintendent of Industries in Delhi Province has ever been held .Ly
& resident of Delhi?

The Honourable 8ir Frank Noyce: (2) I am happy to be able to tell the
Honourable Member that Delhi is an important trade centre and it has
considerable industrial activity. (Hear, hear.)

(b) No. I may add for the information of the Honourable Member that
an officer for this work has been posted to Delhi for the last 18 years.
During that period, there have been only two such officers, both taken
from the Punjab cadre, according to the arrangement between the Punjab
and Delhi which prevails in a number of departments. . .

Mr. M. Asaf Ali: Ts not a ‘“Delhiwalla’’ available for that post?



s LEGISBLATIVE ABBEMBLY. [11Te Fes. 1985.

The Honourable 8ir Frank Noyce: I submit, 8ir, that that question does
not arise us there is at present no vacancy. I cannot believe that my.
Honourable friend is suggesting that the existing incumbent should be re-
moved in order to find room for a ‘‘Delhiwalla’’,

Mr. M. Asaf Ali: Will Government consider the possibility of reverting
those estimable and energetic officers ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must not make sarcastic remarks.

The Honourable Sir ¥rank Noyce: No, Sir.

Dr. Ziauddin Ahmad: In view of the fact that in every province, the
provincial posts are reserved for the people in that province, should not a
similar rule be applied in the Delhi Province?

The Honourable 8ir ¥Frank Noyce: I know of no such rule in any pro-

vince.

Mr, N. M. Joshi: May I esk, 8ir, whether the Delhi Province maintains
iteelf by its own revenue ?

The Honourable Sir Frank Noyce: This question would perhaps better
be addressed to the Department in charge of the Delhi Administration, but
I think my Honourable friend knows, as well as I do, what the correct

answer to it is.

Derrar OFFICERS TO AND FROM OTHER PROVINCES.

105. *Mr. M. Asafl Ali: Will Government please state (a) how many
cfficers have come to Delhi from other Provinces during the last 15 vears
and (b) how many officers (Delhiwallas) have gone to other Provinces
from Delhi during the same period ?

The Honourable Sir Henry Oralk: The information is not readily avail-
able and its collection would involve an amount of labour and expense
which would not be justified. I may inform the Fonourable Member,
however, that so far as the All-India Services are concerned, the inhabit-
ants of the Delhi Provinge are equally eligible with the inhabitants of other
provinces for appointment. There are certain provincial and subordinate
gervices in the Delhi Provinee for which officers are drawn from the Punjab
cadres of those services, the reason being the difficulty of working small
self-contained cadres. T should add, however, that the inhabitants of the
Delhi Provinee are definitely eligible for appointment to posts in the Piihjab
cadres referred to above. ' :

. - Sardar Sant Bingh: Is it not a fact that Delhiwallas are employed in
large numbers in the various districts of the Punjab ?

The Honourable 8ir Henry Oralk: It is a fact.

‘Mr. M. Asaf All: May I know how many of them are employed else-
where? . oo PR
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The Honourable Sir Henry Oralk: I cannot give the exact figures far
the several services. But I may inform the Honourable Member that in
1929, my predecessor stated that up to that date, since the creation of
the Delhi Province, 24 inhabitants of that province have been admitted
into the Punjab Civil Service, ten on the executive side and 14 on the
judicial side—that is taking a single service.

OPENINGS FOR GOVERNMENT SERVIOE PROVIDED TO THE EDUCATED
Youne MEN orF THRE DELm1 ProviNCOE.

106. *Mr. M. Asaf Ali: Will Government state what openings for
Government service are provided by the Local Government of Delhi for
educated young men belonging to Delhi Province ?

The Honourable Sir Henry Oralk: In the Subordinate Services, that
is, for clerical posts in the various offices of the Delhi Administration,
preference is ordinarily given to candidates belonging to Delhi Province.
As regards other services, names of candidates are sent to the Punjab
Government for direct appointment to the posts of Extra Assistant Com-
missioner, Sub-Judge, Tehsildar and Naib-Tehsildar, Excise Inspector,
Asggistant Sub-Inspector of Police and Inspector and Assistant Income-tax
Officer in the Income-tax Department.

Further openings are provided, by having Delhi candidates educated at
(i) the King Edward Medical College, Lahore, (ii) the Medical School,
Agra, (iii) the Bchool of Engineering, Punjab, Rasul, (iv) the Thomason
Collega of Engineering, Roorkee, (v) the Forest College, Dehra Dun,
(vi) the Agricultural College, Lyallpur, and (vii) the Central Training
College, Lahore. A capitation charge per student sent from Delhi is paid
to the Goveruments of the Punjab and the United Provinces for the train-
ing of the candidates in the, institutions belonging to those Governments.
No appointments are guaranteed, but the students have thus an oppor-
tunity of gaining qualifications which may enable them to sceure employ-
ment.

PERSONS EXTERNED, INTERNED OR SUBJECTED TO RESTRIOTIVE ORDERS
™ DELHI.

107. *Mr. M. Asaf Ali: (¢) How many men have been externed,
interned, or subjected to restrictive orders in Delhi during the last four
years ? ' ‘ '

(b) Will Government please state how many of these orders are now
in force and how long they will last, and why?

The Honourable Sir Henry Oraik: (a) During the last four ycars 117
persons have been externed, interned or subjected to restrictive orders in
Delhi. Of these 76 were externed and 38 subjected to restrictive orders
by the Chief Commissioner and three were made State Prisoners by the
Government of India under Regulation ITT of 1818,

(b) There are at present 42 of these orders in force, The desirability
of maintaining or cancelling orders of externment or restriction is examined
by the Chief Commissioner at regular intervals, and the circumstances of
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“each particular case receive his full consideralion. The cases of persons

detained undcr Rogulation ITT cf 1818 are examined every half-yoar by
‘the Government of India in accordance with the provisions of the Regula-
“tion. ' ' '

ResmovaL oF Mr. Juear KisHorE KHANNA FROM THE MEMBERSHIP OF
THE DELHI MUuNICIPAL COMMITTEE.

108 *Mr. M. Asat AN: (a) Are Govgrnment aware that Mr. Jugal
Kishore Khanna, B.A., L1, B., Municipal Commissioner, was removed from
the Delhi Municipulity by the Local Govermmeni on the. ground that by
msking & public speech at a condolence meeting held after Mr. Sen Gupta's
-death, in respect of which he was convicted under section 17 of the Criminal
Law Amendment Act, he had not been true to the Municipsl Oath which
he had made as a Municipal Commissioner ?

(b) Is it also & fact that the Local Government also moved the Lahore
. High Court to take action &gainst him under the Legal Practitioners Act
~on account of the same conviction, and the High Court dismissed the
Local Government’s application ?.

(¢) Will Government please state why the Loeal Government did not

-withdraw ‘the order of removal frnm the Dethi Municipality after the High
Court’s verdict ?

_ Mr. G. 8, Bajpal: (a¢) The Honourable Member is referred to the reply
:given by me to part (a) of starred question No. 1005 asked by Mr. B. Das
-on the 8th November, 1982.

(b) It was the High Court which decided to take disciplinary action
under section 12 of the Legal Practitioners Act and clause 8 of the Letters
Patent; the loeal administration merely furnished to the Honourable Court
information of the conviction for such action as the Court might consider
necessary.

(c) The decision of the High Court did not relate to the decision of the
Delhi administration under the Punjab Municipal Act.

Mr. M. Asat Alit Will the Honourable Member be pleased to state
whether the Local Government are prepared to reconsider their position
with regard to Mr. Khanna now?

Mr, @. 8. Bajpal: The Honourable Member presumably refers tc the
~disability which continues under sub-section 2 of mection 16 of the Punjab
~Municipal Act?

Mr. M. Asaf Ali: Yes.

Mr. G. B. Bajpal: We will consider that.

"STOPPAGE OF AN ACADEMIO DEBATE BY THE VioE-CHANOELLOR OF THE
Derar UNIVRRSITY.

. 109. *Mr. M. Asaf Ali: (a) Will Government be pleased to state if there
is eny rule or law or an executive order in restraint of free academic
«deetures, debates or discussions in the Delhi University ?
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(b) Are Government aware that recently the students of the Delhi
University organised an ncademic debste on the question of ‘‘Impeachment
.of the Secretary of Stute for India in consequence of the poliey pursued
in regard to India’'’?

(c) Is it u fact that after the publication of the notice of this debate,
the Vice-Chancellor of the University stopped the debate without assiga-
ing any reason therefor? If 8o, will Government plesse state whether the
Vice-Chancellor acted op his own initiative. or on a suggestion from somse
higher Government authority ? .

Mr. G. 8. Bajpai: (a) No.

(b) The members of the Law Hall Union organised a Mock Parliament
for such a debate.

(¢) The Vice-Chancellor of the University stopped the debate on his

.own initiative. :

Mr. M. Asaf Ali: What is the Government’s view about prohibiting
such an academic debate in a Mock Parliament?

Mr. G. S. Bajpai: My Honourable friend is fully awere that I answer
questions or Government supply information as to facts. They do not
express any opinion as to whether a Mock Parliament is desiruble or not.

Mr. 8. Satyamurti: Have Government considered the question that
this Vice-Chancellor’s action is an interference with the academid freedom
of University students, and do Government propose to take any actien
in' the matter ? S L :

- Mr. @, 8. Bajpai: My Honourable friend has been long associated with
Universities himself. He will apprefiate the fact that the Vice-Chancellor
is an autonomous officer of the University, and that it is not for the
‘Government to interfere between him and the Univepsity.. -

Mr. 8. Batyamurti: Have Government no power under the Delhi
University Act, in connection with this matter ?

Mr. @. 8. Bajpal: Government do not consider that this is a matter in
which such powers as vest in His Excellency the Chancellor could be suit-
ably exercised.

OFFIOE OF THE REOTOR OF e DErLat UNIVERSITY.

110. *Mr. M. Asat Ali: Ts it a fact that the office of the Rector of the
Delhi University has been vacant for some time past? If so, why? '

Mr. G. 8. Bajpal: Yes. During the last few yedrs the Vice-Chancellor
hae been resident in Delhi, and it has not, therefore, heen necessary to
appoint a Rector. e e S

Mr, M. Asat All: Do Government propose to abolish- the provikion.
the Delhi University Act which relates to the appointment of n Reptorfr)

B
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Mr. @G. B. Bajpal: No, Sir. There i8 no necessity for the appointment
of Rector, as it i8 a permissive one. A Rector did exist in the past when
the Viee-Chancellor was not resident all the time in Delhi itself. We
now happily have a Vice-Chancellor who is a resident in Delhi. Should
the ocecasion arise when the Viece-Chanceller is not a resident of Delhi,
then the question of reviving the position of Rector will possibly arise.

Munkhl Iswat Saran: Are we to understand that a Reetor will be ap-
pointed only when the Vice-Chancellor happens not to be residing in Delhi
all the time?

Mr, G. 8. Bajpai: Tn this particular cnse, T should say that ordinarily
this would be so, because the Ractor's function i the same as that of
the Vice-Chancellor and the two cannot function together.

Mr. 8. Satyamurti: Why should not the Aot be amended, providing
that & Rector shall be appointed, only when the Vice-Chancellor is a non-
resident of Delhi?

Mr. G. 8. Bajpai: That is not necessary. The appointment, as T have
already said, is permissive, and, if circumstances arise which necessitate
the appointment of a Reetor, the appointment will be made.

PROVISION FOR A CHATR OF ORIENTAL LEARNING IN tHE DELET
UNIVERSITY,

111. *Mr. M. Asaf Ali: (a) Are Government aware that (1) prior to the
final extinetion of the Moghal Government and (2) dowh to the establish-
ment of the Delhi University, Delhi was renowned as a centre of oriental
learning ?

(b) Will Government he pleased to.state whether the Delhi University
has any provigion for o Chair of oriental learning? If not, why not?

Mr. G. 8. Bajpal: (a) Yes.

(b) I would ask the Honourable Member to wait for the answer to his-
question No. 118.

ENCOURAGEMENT oF THE 8TUpY 0F UKDU IN Tht Derm Uwniversrry.

112, *Mr. M. Asaf Ali: (a) Will QGovernment please state how many
students of the Delhi University have since its establishment graduated in
Urdu, the lariguage of the Province ?

(b) Will Government be pleased to enumerate the steps the Utiiversity
has taken to encourage the study of Urdu?

M. G. 8. Bajpal: (a) The Delhi University does not awarl dhy Degfec:
in Urdu. .

(b) The University has introduced Urdu as a subject of study in the
Intermediate (Arts) Course; and as part of a subject in B.A., Pass Course;
it baa also instituted & qualitying test fn the vetnactisr ¥or the B.A.
(Honours) Conrse.
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Dr. Ziauddin Ahmad: Is the Honourable Member aware that Urdu
is recognised as a regular subject of study both in the B.A. and M.A.
courses in the United Provinces which has got a less claim for Urdu than
Delhi ?

Mr, G. 8. Bajpai: That is a piece of information which I have no doubt
the University of Delhi will find very usaful.

SPECIAL ART OR So1ENOE SUBJECT ¥AUHT BY THE DELEI UNrveksrry.

118. *Mr. M. Asaf Ali: Does the Delhi University specialise in any
branch of art or science to distinguish its alumni from the products of the
nimetolis other Universitieg of Indin? '

MY. @. B. Bajpal: Not as yet: Delhi University is still in its infancy,
the important question of its development is under consideration.

Pnonuormn OF Booxs 8Y THE TEACHING OR SUPERVISORY STAFF OF THR
DkrLer UNIVERSITY.

114. *M¥. M. Asst AN: Will Govertimeht please state if any of the
Deans of the various Faculties, Heads of Departments, or Readers, Lectu-
rers or Professors of the Uaiversity, has so far produced () any book on any
subjeet, or (if) any book worthy of inclusion in the curricula »f the Uni-
versity ?

Mr. @. 8. Bajpal: A statbment giving the information desired by the
Honourable Member is laid on the table.

Statement regarding Books am Pub!iccgioﬁ‘o produced by Teachers of the Uﬂzwnl‘ty of

Name of Teacher Designation. Publications.

Engliah.

1. Mr. C. E. Young . Haad of the Department 1. Commentary on 8t. Mark.
(Dean, Faculty of Arte). 2. Golden Treasury BeokIV. In-
troduction and Notea.

2. Mr, N. V. Thaddni Leeturer and Principal, 1. Mystery of the Mahaebharats in
Hindu College, Delhi. five volumes,
2, The garden of the East (work of

ems),
3. Ei._u.hna’s Filute and other
poems,
% Dr.8.Datt . . Resder (Ramjas College) 1. Supernaturalitm in the Reman-

tio Movement in English Litera-
ture,

4. MWr. R. C. Lorinrér . Lecturer (Anglo Arsbic Amateur Studies in Milton.
College).

5. Mr.F, F. Monk . Lecturer (8t. BStephen’s 1. * Representative Classical
College). . Beeays.
2, ® Ropmentahvo Poems,

- ..-):-a-&&-‘.u-'s-u . .‘-ih o hlds ke ‘e a4

* Text books presoribed by the U 'Unwermty.
' ' ¥2
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Name of Teacher. Designation. Publications.
English—eoontd.
8. Rev. H. W. Padley Looturur (8t. Stephen's * Modern Essays.
College).
7. Mr. C. H. C. Sharp Lecturer (8t. Stephen’s A Modern English Composition.
College).
Mathematsos and Phyasics.
7A. Dr. Ram Behari . Reader (St. Stephen's 1. * A Treatise on Differential
College). Equations.
2. * Geometry of the Parabola and
Ellipse.
3. * Intermediate Algebra (. omtly
with Mr. 8ri Ram of the
College).
4. * Intermediate Plan Geometry,
8. Mr. Sri Ram « Leoturer (Hindu College) 1. * Intermediate Algebra (jointly
with Dr. Ram Behari).
2. * Intermediate Co-ordinate Geo-
metry.
9. Mr. A. N. Puri Leocturer (Hindu College) 1. Mathematics for Physics
students.
2. Intermediate Physics (with Mr,
Sant Ram).
10. Mr. Sant Ram . Lecturer (St.' Stopmems Intermediate Physics (with Mr,
College). A. N. Puri).
History.
11. Dr. T. G. P. Spear  Head of the Department 1. The Nabobs.
2. The Twilight of the Moghul.
12. Mr. D. R. Bhandari Reader (Ramjas Oollege) A book on the History of Political
Thought (ready for the Press).
13. Mr. K. M. Sarkar . Lecturer (8t. Stephen’s A Monograph on the Grand Trunk
College). Road in the Punjab.
14. Mr. Bool Chand Leoturer (Hindu Oollege) The History of Urdu Journalism in
the Punjab.
Hconomacs.
15. Mr. H. L. Chablani Reader, Head of the De- 1. * Indian Currency and Ex-
(deceased). ga.rtment and Dean, change.
'aculty of Arts. 2. * Btudies is Indian Currency.
8. Memorandum submitted before
the Indian Currency Commis-
sion, 1926.
4. Central Areas Banking Enquiry
Committee Report (in collabor-
ation with other members).
18. Mr.V.G.Kale . BirKakabhai Premchand, Indiean National Finance since
Reader (Part-time). 1921,
17. Mr. C. K. Vakil . 8ir Kakabhai Premohmd._"'rhe Economlc Outlook in Fedord

Reader (Part-time).

In dia.

® Text books prescribed by the University.
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Name of Teacher. Designation. Publicatious.
Eeomomica—oontd. _
18, Mr. K. C. Nag Reader (St. Stephen's Indebtedness and other allied pro-
Oollege). blems of the Chiistian shoe-

makers in the city of Delhi.

.19, Mr. B. N. Ganguly Reader (Hindu College) 1. The trends of population ard
Agriculture in the Gangetic

Plain.

2. Two chapters in The Econcmic
Problems of Modern India.

3. Indo-Japanere Commercial

Agreement,

20, Mr. Radhka Narayan Lecturer (Hindu College) Some Aepects of Rural Econcmic
' Conditicns in Delhi Province.

Sanskrit and Hindi.

21. Pt. Lachhmidhar . Reader and Head of the 1. The Birthplace of Kalidasa.
Department. 2. The Heme of the Aryas.

Arabic, Persian and Urdu.

22, 8. U. M. Abdur Head of the Department 1. Moyadema of Abn-e-Khaldoon
Rahman. in 3 volumes, Translation from
Arabic into Urdu.
2. Miratush 8hir in 1 volume.
(Recommended in the Curricula
of the Delhi Uniersity in B.A.
Honours). ..
* 3. Administration of the Moghul
Army in India (in Presa).

23, Dr. 8. Azhar Ali . Reader (St. Stephen's Khan Khana (Ready for Fress)
College). (Tn English).

‘24, Mr, Mirsa Firoz Leuturer (Ramjase ('ollege) History of Persian Literature
Bakht. (under preparation).

25. Mr. I. H. Qureshi . Lecturer (St. Stephen’s 1. Moallim-e-Asward
College.) 2. Guuah-ki-Diwar
. Hamzad Dramas.
4. Sede Zaboun
5. Nagsh-e-Akhir
6. Nim-Shab

24. Mr. Agha Ashraf Lecturer (8t. Stepher's 1. Mabadi-e-Ilmul-Maishat (in
Husain. College.) Urdu).
2. Lisan-u-tair.
3. Insha-e-Jadeed.

Philosophy.

27. Dr. N. V. Banerji . Reader (Ramjas Culleys) Kant's view of our knowledge of
the Belf. (Ready for tle Press.)

28. Dr. Indra Sen . Lecturer (Hindu College) Conoception of Self in English
Association Psychology.
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Name ol Teacher. Designation, Publications.

Chemistry.

29. Mr. A, L. Aggarwal Lecturer (Hindu College) 1. Qu.nllt-stlve Analysis of Inor-
ganio Substances for B.Sec.
students.

2. A course of Practical Chemistry
for Intermediate students.

3. A Course of Qrganio Chemistry
for Intermediate students.

4. A Course of Physical Chemistry
with Caleulations for Inter-
mediate.

6. Chemistry of Non-Metals for
Intermediate students.

6. Chemiatry of Metals for Inter.
mediste studensa.

7. Methods of Volumetric Analysia,

B

1

. Matriculation Chemistry.

. Junior Practical Chemistry for
Intermediate. )

2. A Course of Inorganic Chemis-
try.

Law.
31. Mr. M. 8. Bhahani . Lecturer (University) . FEnglish Constitution (In the Press).
Fonylish.
32. Mr. 8. Dutt . - Reader . . . 1. Early Buddhist Monaschian.

2. The Problem of Indian Nations-
lity.

30. Mr. M. L. Goel . Lecturer (Ramjas College)

el — )
Tracaxse Pxriops v THE Dermx Uxrveesrry.
115. *My. M. Asat Ali: (a) Will Government please state the average

number of weekly periods for which Professors, Lecturers and Readers of
the Delhi University are required to take classes?

(b) How do they compare with the teaching periods of the London,
Oxford and Cambridge Universities?

Mr. G. 8. Bajpal: (a) Two statements giving the information desired
by the Honourable Member are laid on the table.

(b) Information regarding teaching periods in the Universities of
London, Oxford and Cambridge is not readily available.

StatEMENT I.

Statement regarding the Numder of Weekdy Periods for which University Appointed
Teachers sn Delhi are required to take clasees.

Name of Teachers. Designation. No, of periods per wopl.
1. Dr, B, D, Laroia . Readerin Chemistry . 6 periods lecture work,
18 periods practical work,
2. Mr. Bimal Das Jain  Assistant Lecturer in 18 periods practical work.,
. Chemistry,
3. Dr. D. B, Kothari . Reader in Physics . 9 periods lecture work,

< K. B, Dr. 8iv Abd R Civil 15 periods practical work.
. K. B. Dr. 8ir Abdur Hony. Reader in Civi 1
Rohamen

o - * *
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Name of Teachers. Designation, No. of periods per week,

3. R. B. Ram Kishore Houy. Readerin Interna- 1
tional Law, Hindu &
Muhammadan Law,
6. Mr.S. N.Bose . Hony.Readerin Criminal 1
w

Law,
7. Mr. M, 8, Shahani . Lecturerin Law . .14
8. Mr, Bishan 8grup . Lgcturerin Law . .14

9. Mr. Barwar Hasan . Lecturer in Law .. .14
10. R, B, N . K.Ben . Hony. Part-time Reader About a 100 lectures a year to B.A.
in Philosophy, (Hons.) & M.A. clgsses,

SeareMENT II,

Statement regarding the average Number of Pertods for which Teachers in University
recagniscd ('glfegea in Delli are required o take clasess.

Name of College in which the teacher is Average number of weekly
" " employed. periods,
1. 8t. 8 ’s College . . . . . 1§ (In addition to tutorial work),
2. Hindu College . ' . . ' . 21 (In addition to tutorial werk).
3, Ramjas College . . . . . . 18 (In addition to tutgria} work).
4, Commercial’ . . . . . 24 {In additioh so $udoriak work),
5. Anglo Arabic College . . . . . 24 (In addition to tutorial work),
8. Ramjas Intermediate College . . . 24 (In addition to tutorial work),

Mr. M. Asat Ali: Is it pot a fact that on aggouyt of %‘av_‘; work that
the Professors, Readers and Lecturers have to do in the University, they
are not in a position to devote any time to other work ?

Mr. G. 8. Bajpal: I was not aware of that. I have been looking into
the statement myself and I find that the normal periods devoted to tuition
by Professors and Lecturers vary from 15 to 24 every week, That is not
too much.

Mr. M, Asat Ali: Not too much?
Mr. 8. Satyamurti: 24 hours not too much!

.Hr. H Asaf Ali: Is the Honourable Member aware that in the English
Unlve;sltlas the Professors do not devote more than three to four periods
a8 week?

Mr. @&. 8. Bajpai: My Honourable friend is referring to bolders of
University Chairs, but, so far as Lecturers are concerned, I can testify
from personal experience of Oxford that my tutor used to do anything
from seven to eight periods every day.

Mr. B. Das: Then did your tutor work from morning to night ?

Mr. President (The Honourable Sir Abdur Rahim): We are not dis-
cussing English universities now.

Mr. 8. Batyamurtl: Is the Honourable Mewmber sware that in the
Madras University apd the colleges affiliated to it, the maximum hours
of work for Tutors and Professors would be four a week ?

Mr. @. 8. Bajpai: That is quite possible, but I must ask my Honour-
able friend to be @ little forebearin wards Delhi, because it has not the
resources of the University of Madras.
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Mr. S. Satyamurti: Why should the Government of India run a Uni-
versity with Professors who have to work 24 hours a week?

Mr. G 8, Bajpal: The position as regards that is that work has to be
done, snd if the Professors are prepared to do it, why should not they
do it ?

VALUATION OF THE ASSETS OF THE LATE EasT INDIA CoMPANY,

116. *Mr. M. Asaf All: Will Government be pleased to lay on the table
full information on the following pointe:

() What was the actual valuation of the assets of the East India
Company at the time the said Company was bought out of

India; and
(b) Was the interest on this amount made a charge on the Indian
Revenue? If so, how much has India paid towards the
liquidation of this debt and the interest thereon up to date?

The Honourable Sir James Grigg: (¢) and (b). The Honourable Member
-will find the position suinmarised in paragraph 118 of the Report of the
Royal Commisgion on the Administration of the Expenditure of India,
1900.

CAPITATION CHARGES PAID BY INDIA.

117. *Mr. M. Asat Ali: How much has India paid from 1858 up to date
towards Capitation charges?

Mr. G. B. ¥. Toltenham: A statement containing such information as.
is available is laid on the table.

Statement,

Ag far as we have been able to trace the capitation payments made by India in the
various vears stated were approximately as follows :—

£
1861-89 Average annual payment . . . . . . 831,000
1870-78 Average annual payment . . . . . . 440,000
1880.85 Average Annual payment . . . . . . . 520,000
1885-1008 Average Annual payment . . . . . . 734,000
1913-14 . . . . . 917,000
During War between 2372 000 and £930 000
1920 21 . A.rmy . . . . . . 1,933,000
Air Force . . . . . . 100,000
1921-22 Army . . . . . . . 1,976,000
Air Force . . . . . . 92,000
1922-23 . f .  Ammy . . . . . . . 1,702,000
Air Force . . . . . . 95,000
1925.26 to 1932-33 . Army . . . . » . . 1,400,000
Air Force . . . . . . 111,000
1933.34 . Army . . . . . . . 1,236,000
Air Force . . . . . . 210,000
1934-35 . . . Army . . . . . . . 1,229,025
Air Force . . . . . . 210,000

Bince the year 1933-34 a contribution of £1,500,000 a year has been received from His:
Majesty's Government towards the cost of Indian Defence. This sum includes the £130,000-
Bea Transport SBubsidy which was previously paid by the War Office, .
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PURCHBASE OF MATERIALS AND ARTIOLES IMPORTED FROM ENGLAND REQUIRED
FOR THE ABMY IN INDIA.

118. *Mr. M. Asat Ali: How much has India paid for arms, ammuni-
tions and other materials and articles required by the army, which have
been imported from England since 1858 up to date?

Mr. @. R, F. Tottenham: I am afraid it would be quite impossible to
- supply the Honourable Member with the figure he requires, as it would
involve the detailed examination of the accounts of three quarters of a

century.

PURCHASE OF MATERIALS AND ARTIOLES IMPORTED FROM ENGLAND REQUIRED
FOR THE ARMY IN INDIA.

119. *Mr. M. Asaf All: (¢) What materials and articles required for the
army have been imported from England during the past five years?

(b) Which of these articles can be had or manufactured in India?

(¢) What steps have Government taken to confine the purchase and
manufacture of these things in India?

Mr. G. R. F. Tottenkam: (a) Full details will be found in the Reports
.on ‘the work of the India Store Department, London, copies of which are
in the Library. .

(b) Practically the whole of the expenditure in England is incurred on
the purchase of Mechanical Transport vehicles, Aeroplanes, Tanks and
other specialised machines, which are mot manufactured in India.

(c) In accordance with the provisions of the Stores Purchase Rules, all
articles which can be obtained economically in India are so purchased.
Actually about 89 per cent. of the stores requirements of the Defence
Services are obtained in India.

EXPENDITURE ON DEFENOE, EDUCATION, ETC., IN CERTAIN COUNTRIES.

120. *Mr. M. Asaf Ali: Will Government please supply comparative
figures under the following heads:

(a) Total expenditure on the defence of (i) Canada, (ii) Austrulia,
(#7i) Bouth Africa, (iv) New Zealand, (v) Ireland, (vi) Egypt,
and (vi) India, respectively, in the last five years;

(b) the total strength of the armies, navies and air forces of these
countries; and-

(c) the total expenditure in these countries on (i) Education and
Public Health, (i) Police, and (iii) Administration of
justice, in the past five years?

Mr. G. R. F. Tottenham: I lay on the table a statement giving such
information as is available from official or semi-official sources. The
aocuracy of the figures cannot in all cases he gnaranteed, nor, of course, does
the statement make any attempt to explain the varying circumstances and
requirements of the different countries by which the expenditure is dictated.
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CONSTRUOTION OF 4 ROAD TO CHITTAGONG AERODROME.

121. *Mr. Muhammad Anwar-ul-Asim: (o) Will Government please
state how much it has cost them up to date to maintain the serodrome at
Chittagong ? '

(b) How far is the srodrome from the Chittagong General Post Office?

(c) Is there any motorable road up to the srodrome? 1f not, are
Government prepared to consider the desirability of making a mntorable
road by the Patenga beach, in conjunction with the Chittagong District
Board in order to provide facility to all kinds of transport?

The Honourable Sir Frank Noyce: (a) Rs. 8,223.
(b) About nine miles.

(¢) ’I_‘here. is no motorable road at present. The proposal to construct
a road is being held in abeyance pending the investigation of alteruative
sites for & more conveniently situated landing ground. This problem is
receiving the active attention of Government.

INTRODUOTION OF REFORMS IN BENGAL.

122, *Mr. 8. Satyamurti (on behalf of Mr. Mubsmmad Anwar-ul-
Azim): (a) Wili Government please state the approximate time by which
the Reforms are likely to be introduced in Bengal ?

. (b) When do. Government propose to have the elections for the forma-
tion of the Reformed Council and Assembly in that Province ?

The Honourable Sir Nripendra 8ircar: The Honourable Member will no-
doubt realise that it is mot possible for the Government of India to give
a definite reply to his question. I invite his attention, however, to the
following passage in His Excellency’s address to the Members of the Indian
Legislature on the 20th August, 1884, which represents the position of
Government in regard to this matter:

““When the new Constitution Bill is passed into law, you may rely on my efforts
to ensure that na time will be lost in carrying into effect. as expeditiously as possible,
the intentions of Parliament as expressed in the Act.”

Mr. 8. Satyamurti: With reference to clause (b) of this question, may
I know how long Government propose to keep these Provincial Legislatures
alive who have lived much beyond their normal term of three years?

The Honourable Sir Nripendra Sircar: As the question will not arise
immediately, this matter has not been considered.

Mr. 8. Satyamurti: May I know if the Government of India have con-
sidered the question, as an all-India question, of elections to the Provincial
Legislatures, independent of the reforms, in view of the fact that they have
long outlived their normal period of life ? ) '

The Honourable 8ir Nripendra Sircar: I cannot snswer the question more
than this that whenever a question of prolonging the life of a Legislature
arises, that matter is considered having regard to all the facts. Nothing
further has been done since the last prolongation of some Legis]atures.
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Mr. 8. Batyamurti: May I know what are the facts taken into considera-
tion by Government in deciding to prolong the life of these Councils?

The Honourable 8ir Nripendra Bircar: It is done by the Governor or
the Governor General, as the case may be, having regard to the Legislature
in question.

Mr. 8. Satyamurti: May I know if Government have considered that
they have deprived the electors . . . . .

. Mr, President (The Honourable Sir Abdur Rahim): The answer has
been given that it is not done by Government, but by the Governor or
the Governor Genersl.

Mr. 8. Satyamurti: May I know if the Government of India is not at
all consulted in this matter and they give no advice to the Governor
General ?

The Honourable Sir Nripendra Sircar: That is a matter between the’
(Governor General and his Couneil.

Mr. 8, Satyamurti: 1t is also a matter on which I am entitled to have
an answer, a8 to what the Governor General’s Council did, and what their
advice was. '

The Honourable Sir Nripendra Sircar: The Council has no function in
the matter, and I submit, the Honourable Member is not entitled to
know what advice was given informally by any person. :

Mr. 8. Satyamurti: May I know if any formal advice was given?

Mr. President (The Honourable Bir Abdur Rshim): The Honourable
Member has said that he is not in a position to give any information in
regard to that matter, because it is one between the Councillors and the
Yovernor General.

Mr. 8. Satyamurti: Sir, I should like to have your ruling on this. As
I read the Rules and Btanding Orders, there is nothing in them to make
sacrosanct in any sense the advice which the Governor General’s Council
vives to the Governor General.

M. President (The Honourable Sir Abdur Rahim): Tt is a very important
question that has been raised and the Chair will consider it, unless the
Leader of the House ig in & position to throw any light upon it.

The Honoursble Sir Nripendra Srear: No, Sir; I would rather have the
business postponed for a few days.

‘Mr. 8. Batyamurtl: Thanks; I shall also look into the matter, in the
meantime. ! :
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REPRBBENTATIONS FROM THE BurRMA LaAUNCE OwNERS' ABSOCIATION
FOR BRINGING THEM UNDER THE OPERATION OF THE INLAND STHAM VES-
SELS (AMENDMENT) AcT, 1930.

123. *Mr. Muhimmad Anwar-ul-Azim: Will Government please state
whether they have received any representations from the Burma Launch
Owners’ Association, Rangoon, for bringing them under the operation of
the Inland Steam Vessels (Amendment) Act XIII of 1930, which was passed
by the Indian Legislature shd which received the assent of the Govertior
General on the 24th March, 10807 If so, will Governinent please state
when they propose to give the said Association the benefit of the said Law ?

The Mérourable 8ir Joseph Bhore: Xo special répresentatiotis have been
made to Government, but as a result of a communitation réeeived in

August, 1934, from a Member of the last Legislative Assembly, Govern-
ment asked i Beptember for further information from the Burma Laumch
Owners’ Assotiation to enable them to decide whether ddy sction is called
for. This information has not yet been supplied, but, it is understood
that the matter is under discussion between the Burma Tauneh Owners”

Association and the Loeal Government.

PositioN orF CHrrracoNG HiL TRaors uNpeR THE NEW RaFoRMS.

124. *Mr. Muhammad Anwar-ul-Azim: Will Government please state
g&;\t tha‘) position of Chittagong Hill Tracts will be under the coming
orms ?

The Honourable Sir kﬂpm&u Birtar: The Honeurable Member is
referred to the provisions of the Government of India Bill, a copy of which
has already been supplied to him.

BEnoanr Musioes v THE GoOVERNMENT oF INnfa OFrices,

125. *Mr, Muhammad Anwarul-Asim: (o) Will Government plense
state the percentage in all grades of the Bengali Muham in the
Government of India offices?

(b) Will Government plesse irform this House what diffefence their
present decisions will make in the said percentage ?

(¢) Will Bengal Mussalmans get their share according to their numerical
strength in that Province ?

The onourahle Sir Henry Oralk: I would refer the Honourable Mem-
ber to the replies which T gave on the 1st August, 1984, to starred question
No. 291 asked by Haji Chaudhury Muhammad Ismail Khan and the sup-
plementary questions connécéted therewith. A& promised M 6 dne
of the supplementary questions, I have ascertained that the humber of
Bengali Muslims employed in the clerical staff of the Government of India
Beoretariat s severn which is 3'7 per cent. of the total number of Mushiens
80 employed.
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Dr. Zisuddin Ahmad: Sir, with your permission, I should like to ask
question No. 126 standing in the name of Mr. Anwar-ul-Azim.

The Honourable 8ir Joseph Bhore: Sir, may I ask for your ruling? As
you are aware, the procedure in this House has been that when the-
Member in whose name a question stands is not present, the Chair has
always required a written authorisation.

Mr, 8. Satyamurti: The Standing Order is clear. If a Member is absent,
any other Member can put the question and the Chair can direct an
answer to be given.

Dr. Ziauddin Ahmad: Sir, this rule was made by your predecessor, Sir
Shsnmukham Chetty, but, in the time of B8ir Ibrahim Rahimtoola, any
person was asuthotised to put sny question. :

Mr, 8. Satyamurti: Sir, may I read the Standing Order for your in-
formation ? Paragraph 40 on page 18 says:

“If, on a question being called, it ix not put, or the Member in whose name it
stands is absent, the President, at the request of any Member, may direct that the
answer to it be given.'

/ Mr. Prestdent (The Honourablé Sir Abdur Rahim): The Chsir under-

starids that the practice has been at any rate latterly, to require written
authorisation from the Member in whose name the question stands. As at
present advised, the Chair is not prepared to alter that practice. The
Chair will, however, consider the rhatter further and give its ruling. In
the theantime, the Chair proposes to follow the practice that has been
recently followed.

Posifion oF THE AssAm BEkest Rattway wrte 1t GoverNMEwT
OF INDIA IN OERTAIN RESPECTS AXD REORUITMENT OF THE BENGAL AND
AssamM MuUSLIMS ON THAT RAILWAY.

126. *Mr. Muhammad Anwar-ul-Afim: (a) Will Government please
state the position of the Assam Bengal Railwuy with the Government of
India on the following points:

(#) Supervision and control ; and
(i7) appointments and dismissa] of staff, both gazetted and ministerial ?

(b) Ate Goverhmert in a position to state the percentage of the Bengal
and Assam Muslims in the sérvices of that Company?

(¢) Will the recent decisions of Government in the matter of recruit-
et it thelf bervloes, goverh the activities of the Asaam cngn; Hail--

way?
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' (d) Are Government in a position to state how many Chittagong people
are in the service of the Assam Bengal Railway?

Mr. P, B. Bau} (a) (i). I would refer the Honourable Member to clauses
70—73 of the contract at pages 82-38 of the printed volume of Assam
Bengal Railway contracts, a copy of which is in the Library.

(¢) The Board of Directors of the railway company have full powers
regarding the appointment and dismissal of staff subject to the provision
contained in clause 22 of the agreement referred to above.

(b) The latest information available with Government on the subject of
representation of communities will be found on pages 234-235 of Volume II
of the Railway Board’s report for 1933-34 on Indian Reilways. Statistics
are not prepared by provinces.

(c) The Agent, Assam Bengal Railway, has been requested to obtain
the concurrence of his Board of Directors to the adoption of a similar
policy on that railway. The Railway Board have not so far received any
reply to this communicstion.

(d) Government have no information.

REPAIR OF THE ARRAKAN RoAD IN BENGAL.

127. *Mr. Muhammad Anwar-ul-Agim: (¢) Will Government please
state what the dhare of Bengal has been for the last five years from their
Roed Development Fund, and how that has been spent?

() Will Government please state if the Arrakan Road in Bengsl is
one of the original projects which was accepted by the Central Road
Committee for improvement?

(¢) What is the present position of that road now?

. (4) Will Government please state when that is likely to be taken vp for
metalling?

The Honourable 8ir Frank Noyce: (a) Rs. 60-21 lakhs have been allotted
to Bengal to end of Beptember, 1988, as their share in the Road Account,
and a further allotment of about Rs. 13 lakhs will be meade shortly making
a total of Rs. 78:21 lakhs upto end of September, 1934.

A statement showing the schemes which have been completed and on
which expenditure is being incurred from the’ Road Account is laid on
the table. :

(b) to (d). A project for the development of the Chittagong-Arakan
Road was among the schemes put forward by the Government of Bengal
at the Road Conference in April, 1930, and approved with the advice of
the Btanding Committee for Roads. As far.as the Government of Indis
are awgre, estimates for the work are now practically complete, -but they.
hdve mo information as to when the work will be actually put in hand.~ . -
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Statement showsing the  progress of expenditure on the programme of road developmens
works in Bengal financed from the local Government's share sn the Road Account.

Expenditure
"Amount of to eud of
Name of work. the Estimate. September, Remarks.
1934,

Rs. Re.
Urand 'runk Road. o
1. Improvements to miles 8.22 from 5.2_9,092 4,099,983 Completed,

y Khal Bridge to boundary of
French Chandranagore.

2. Widening the metalled width from 2,038,167 1,895,840 Completed.
mile post 138 to 149 to Barkar.

8. Improving and widening the metalled 46,475 45,949 Completed.,
surface from mile 120 to 124 at : '
Asansol. .

4, Improving a portion south from the 40,888 30,680 Completed.

outhern approach of the Chand-
mari Bridge to Junction of Telkul-
ghst Road, Howrah.

5. Improving a pol'tion south of Tram- 20,478 20,452 Completed.
way Terminus to Shalimar Road ' '
Junction.

6. Improving a ion of the Grand 19,042 18,001 Completed.

I'rank Road, north from the foot
path of the North approsch of
Chandmari Bridge to Golabari
Rood Junction.

7. Diverting between 56th mile 8rd 71,771 83,316 In progress.
quarter and 57th mile 3rd quarter
near Memari Baxar.

Culoutia-Jessore Road.

8. Improvementa to Caloutta-Baraset 5,00,681
section. '

9. Replacing the surfacing of half the 0,900
area of 8th mile by laying a 2°
grout of bitumen.

4,905,284 Tn progrees.

Pabna-lshurds Roud.
10, Reconstruction along new alignment 8,065,570 1,03,203 In progress.

11. Improving miles 5 to 204 . *6,70,000 6,568,350 In progress.
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Expenditure
Amount of  td end of
Name of work. the Estimate. Se :;:nber, Remarks,
Rs. Rs
Chittagong Trunk Road.
12. Widening and improving & poftion 36,800

from Comilla to Mainamati in

Tippsrah District.

_ , ) . 2,71,388 In progress.

13. Metalling and improving [rom Maina- 2,40,600
mati to Inspection Banglow at

Barkanta. J
Ghoshpara Road.

14. Improving miles 1 to 16 in the 24-  4,63,503 °

aTganas.

3,860,770 In progress.)

15. Reoonstruction of the Barrackpore 8,004

station Road.

Jhenidah- Magura Road.

16. Reconstruction . . . . 375000  2,08,000  Ia progress.

Dacos- Narlayanyunj Roud.

17. Roconstruction of the Distriot Board - £,25,000 1,7'4.,000 In, progress.
portion. o . Co

18. Raconstracting Daccs Municipal por- .,1].06,,&0 - 30,000 In progrees.
tion and the suspension bridge of o ) R
the Dacua-Narayangunj Road.

10. Widening and painting over stone 25,000-, ... .2§,000. . Completed.
motalling the Yhirvore Road and a o TR
ortion of the De Leslie Road
?from the European club to Netai-
ganj Bridge) ab, .ym}gauj.
. (Narayanganj Municipsl portion).

M ymensingh-Tangail Roud.

20. Constructing bridges and culverts on 3,40,705 1,50,000 In progress.
the Mymensingh-Kalibati portion,

Burwwan- drambayh Road.

21. Improvemoant from the south bank of 85,00,000 1,812 In progress.
river Damodar to 10th mile post. "

Total 33,671,973 X
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APPOINTMENT OF ME. DaRLiNG ON SpEciaL Dury.

128. *Dr. Ziguddin Ahmad: (a) Is it a fact that Mr. Darling, I.C.B.,
tas been appointed on special duty?

(b) What is the nature of the enquiry in which he is now engaged?
(c) When is his report likely to be published?

"The Honourabls Sir James Grigg: (a) Yes.

(b) T would invite th: attention of the H mourable Member to para-
«graph 7 of the Finance Dupartment Resolution, dated the 5th-of May, 1034,
on the subject of the Provincisl Economic Conterence. * Copies of the Reso-
lution are available in the Library of the House.

(¢) Mr. Darling’s' enquiry is not yet complete, and it is not possible,
therefore, to make any statement with regard to the report.

TNSTITUTION OF PROSEOUTIONS UNDER THE CANTONMENTS ACT BY
ExecuTivE OFFICERS.

129, *Mr. Ahmed Ebrahim Haroon Jafler: (a) Are Government aware
that in certain Cantonments, the Executive Officer sanctions prosecutions
for offences committed under the Cantonments Act and then launches
them under the powers delegated to him by the Cantonment Authority
under section 264 of the Cantonments Act?

(b) Is'it & féict that under the Cantonments Act, it.is the Cantonment
Authority that can sanction a prosecution and that under the Govern-
ment of India Circular No. 1185-A. D. 4, dated the 1st April, 1980,
Executive Officers have been stnctly prohlblted not to usé Bectlon 25 for
the institution of prosecutions in any circumstances?

(c) Are Government aware that in Meerut- Cantonment the Executive
Officer recently prosecuted on his own authority, certain ghee sellers for
ggl?bem‘hon in ghee and then compounded their offences under section

(d) Do Government propose to take steps definitely to prohibit
Executive Officers from institufing prosecutions under the Cantonments
Act or under any other law, on their own authority and withcut the
mprevious sanction of the Cantonment Authority?

Mr. G. R. F. Tottenham: (a) When the Executive Officer has been
authorised to file complaints, by general order, under section 266 which,
I presume, is the section to which the Honourable Member intends to
refer, he launches prosecutions under the authority derived from that
general order and no separate process of sanctioning the prosecution is in-
volved.

(b) The reply to the first part is in the negative. The reply to the
second part is in the affirmative. :

(¢) Government have no information, but the Executive Officer was
perfectly in order it the Cantonmernit Authority had granted him a stand-
ing ‘authorisation under section 288.

(d) No.
c2
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Mr. Ahmed Ebrahim Haroon Jaffer: Was the Executive Officer granted
any suthority to decide?

Mr. G. R. ¥. Tottenham: I have no informstion on that pofnt.

CoNSIITUTION OF ELEOTED B0oARDS IN CANTONMENTS.

130. *Mr. Ahmed Ebrahim Haroon Jafler: (a) Are Government aware
that the spirit of section 14 of the Cantonments Act of 1924 is understood
to be that an elected board be constituted in every Cantonment no
gituated in the North-West Frontier Province, and having a civil popula-
tion of 2,500 or over?

(b) In how many Cantonments of India, having a civil populaticn of
2,500 or over, elected boards have not been constituted?

(c) Will Government please state their reasons in each case as to why
those Cantonments have been deprived of this right?

(d) What are the considerations that weigh with Government in their
exercising the power of constituting elected boards under section 11 of
the Cantonments Act of 1924?

(¢) Do Government propnse to liberalise their policy in this matter
and to constitute an elected board in every Cantonment, fulfilling the
population condition as stated above?

Mr. G. B. ¥. Tottenham: (a) No. Under section 11 of the Canton-
ments Aect, the question whether there should be a Board in any canton-
ment is left to the discretion of Government. All that section 14 says is
that, if there is a Board and if the civil population exceeds 2,500 (except
in the North-West Frontier Province or in British Baluchistan), the Board
should be an elected Board.

(b) 20.

(6) Of the 20 cantonments, nine have nominated boards, of which
five are situasted on the Frontier. In most of the remainder, the eivil
population consists mainly of followers, domestic servants and petty shop-
keepers and, if elected Boards were constituted, it would be & matter of
considerable difficulty to find the required number of suitable members.

(d) Government are generally prepared to agree to the comstitution of
an elected Board in any Cantonment in which there is a reasonable proe-
pect of constituting a Board which will work successfully.

(¢) The question of revising the present provisions of the Act on this
subject is under consideration.

Mr. Ahmed Ebrahim Haroon Jafter: With regard to the answer given,
may I know on what grounds the decision of the Government in appoint-
ing elected members is arrived at and why they say they cannot find suit-
able members to form such bosrds ?

Mr. G. BR. ¥. Tottenham: If the Honourable Member had listened to
my reply to part (c), he would have heard that I said ‘‘in most of the
remainder the civil population consists mainly of followers, domestic
servants and petty shopkeepers’, who are not of the class to produce
members of the type required.
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Mr, Ahmed Ebrahim Haroon Jaffer: How do Government come to that
conelusion ?

Mr. @. B. F. Tottenham: I think that is more or less self-evident.

DEMOLITION OF AN ALLEGED UNAUTHORISED BUILDING BY A CANTONMENT
AUTHORITY BEFORE THE EXPIBY OF THE TIME OF APPEAL.

131. *Mr. Ahmed Ebrahim Haroon Jaffer: () Are Government
aware that according to Schedule V of the Cantonments Act of 1824, &
person desiring to appeal against a Cantonment Authority’s order to demo-
lish an slleged unauthorised building under section 185 of the Canton-
ments Act, is allowed one month’s time for the submission of an
appeal?

(b) Is it & fact that in many cases the Cantonment Authority demo-
lishes the building by taking action under section 266 of the Cantonments
Aot before the expiry of the time of appeal?

(c) Are Government aware that a Cantonment Authority can take
action to demolish a buildi under section 256 of the Cantonments Act
only after the time allowed for appesl against the order of demolition has
expired ?

(d) Do Government propose to issue instructions to stop .the practice
referred to in part (¢) above, which frustrates the very object of the
appeal ?

Mr. @. R. ¥. Tottenham: (a) Yes, Sir.

(b) Government are not awara of the number of cases in which this
procedure has been adopted. '

(¢) No, Sir.

(d) Does not arise.

REOCOMMENDATIONS OF THE COMMITTEE APPOINTED TO OVERHAUL THE
CANTONMENTS ACT.

182, *Mr. Ahmed Ebrahim Haroon Jafler: (c) Is it a fact that the
Committee appointed by Government to overhaul the Cantonments Act
concluded its labours in the beginning of 1988? -

(b) Is it a fact that all its recommendations are unanimous ?

(¢) What action have Government taken to carry out those recom-
mendations? If no action has heen taken so far, when do Government
propose to take such action and in what form? - '

Mr. G. R. ¥, Tottenham: (a) and (b) An informal Conference, with
representatives of the All-India Cantonments’ Association, was held in
1888 and resulted in certain unanimous recommendations for the amend-
ment of the Cantonments Act. '

(¢) The question of giving effect to these recommendations of amend-
ing the Act for certain other purposes as well is still under conaideration;.
but I hope that a decision will be reached very shortly. ' -

Mr, Ahmed lbtllﬂm Haroon Jaffer: In how many months ?
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Mr. G. R. ¥, Tottenham: I hope, within the next month.

Mr, Mohan Lal Baksena: With your permission, Sir, I would like to
put question No. 188.

Mr. President (The Honourable Sir Abdur Rahim): Does the Chair
understand that the Honourable Member hus written authority to put the
question ?

Mr. Ram Narayan 8ingh: T have got written authority to put the ques-
tion, ‘Sir.~

"Mr, President (The Honourable Sir Abdur Rahim): Mr. Ram Norayam
Bingh. '

RECEUITMENT OF DEPRESSED (JLASSES IN THE ARMY.

/(// 133. *Mr. Bam Narayan Singh (on behalf of Mr. Sham Lal): (a) Wilk -
Government be pleased to state whether in aciual practice the members
of the depressed classes are not being generally recruited to various ranks
of the defence force of their own country, even though their claima to
All-Tndis servicss have been recognised ? '

(b) If 8o, do Government propose to remove this distinction jn the
matter of recruitment?

Mr. @G. R. F. Tottenham: (a) The Army authorities do not themselves
recognise the existence of any depressed classes in India. Members of
what are commonly known as the depressed classes are not excluded
from the defence forces as such. In fact a number of them are enlisted
and are gerving in the Army.

(b) Does not arise.

Mr. Ahmed Ebrahim Haroon Jafter: May I know if Government have
decided not to recruit any members of the depressed classes in the Indisn .
Army ? OF B Lndian

Mr. G. R. F. Tottenham: No, Sir: if the Honourable Member bhad
listened to my answer, he would not have come to that conclusion.

Mr. Ram Narayan 8ingh: Is it not a fact that Government recruit only
from the so-called martisd races ? '

Mr. President (The Honouruble 8ir Abdur Rahim): Will the Honour-
able Member spesk up ?

Mr. Ram Narayan 8ingh: I ask, whether Government do or do ot
recognise certain classes of peqple as martial racea?

Mr. G. B. F. Tottenham: I do not think that question arises out of
this one.

Lieut.-Oolonel 8ir Henry Gidney: Will tha Honourable Member in.hm
the House whether or not it is a fact that depressed classes are enlisted
only in the Indian Territorial Forces vis-a-vis the regular Army?
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Mr. G. R. ¥. Tottenham: I do not know what the Honourable Member
means by that question.

Lieut.-Oolonel Sir Henry @Gidhéy: I will try and explain to the Honour-
able Member what I mean. The Honourable Member must surely be aware
of the fact that the Indian Territorial Force is a second line of defence to
the Indian Army.

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
the Honourable Member ought to put it in the form of a question.

Lieut.-Oolonel Sir Henry @idrey: I will, Sir, but it apparently needs
some preliminary explanation. Will the Honourable Member state whether
the depressed classes are recruited in the Indien Territorial Force and not:
in the real regular Indian Army ?

Mr. G. B. F. Tottenham: No: members of the depressed .classes are
recruited id the regular Armiy. There may be also depressed classes in
the terriforial forces as well.

Lieut.-Oolonel 8ir Henry Gidney: Thank you. I only sought informe-
tion.

GRANT OF CERTAIN CONCESSIONS TO THE DEPRESSED' CLASSES IN THE
INDIAN UNIVERSITIES.

%34-_ *Mr. Ram Nerazyan 8ingh (on behalf of Mr. Bham Lal): (a) Wil
Government be pleased to state if it is a fact that the Nagpur University
permits candidates of census-recognised depressed classes to appear at its
différent examinations without charging any admission fee? .

(b) Will Government please state whether the University of Delhi.
p]mposa,s to give similar concession to the members of the depressed
classes’?

(c) Are Government prepasred to issue directions to other Universities in
India to grant similar conoessions o the memberd of the depréssed classes?

Mr. G. S. Bajpal: (¢) and (b). Yes.

(¢) The Government of Indis do not possess authority to issue such
instructions to Universities, but will bring the suggestion of the Honour-
able Member to the notice of all Local Governments.

Dr. ¥. X. DeBousat Are the concessions given to the depressed olasses
in the various educational institutions also available to depressed classes
who have been converted to Christianity ?

Mr. G 8. Bafpai: I dv not subscribe to my Honourable friend’s view—=
unnecessarily depressing, it I misy say so,—of the status of the Christiun”
community.
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Dr. ¥. X. DeSouza: The Honourable Member .is perfectly aware that
a large number. . . . ..

Mr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member put it in the form of a question?

Dr. ¥. X. DeSouza: Is not the Honourable Member aware that in
Universities and educational institutions, depressed classes belonging to
the Christian community are not treated as gepressed classes ?

Mr. G. 8. Bajpai: Naturally, 8ir: if they are Christians, they cannot
be treated as members of the depressed classes.

Dr. ¥. X. DeSousa: If, as the Honourable Member seems to imply,
Hinduism depresses and Christianity elevates, what, in.the opinion of the
Honourable Member, will the Hindu Mahasabha have to say in the matter ?

Mr, G, 8. Bajpal: I am not here to answer any question on behalf of
the Hindu Mahasabha: I hope the Honourable Member himself will find
an answer to the question he has put. '

Dr. ¥. X. DeSouza: I do not find any answer. Ts not the Honourable
Member aware that the question of depressed classes is purely an econo-
mic and not a religious question, and, therefore, a member of the de-
pressed classes who embraces Christianity still continues in his economic
status as before ?

Mr. President (The Honourable Bir Abdur Rahim): That is entering
upon an argument. o

PosTs GIVEN To0 MEMBERS OF THE DEPRESSED CLASSES IN TRE POSTS AND
TELEGRAPHS AND THE WAY DEPARTMENTS.

¢/ 185. *Mr, Ram Narayan Singh (on behalf of Mr. Sham Lal): Will
Government be pleased to state the number of posts (excluding posts a8
sweepers or menial servants) given to members of depressed classes all
over India during the last six months, in the Posts and Telegraphs and the
Railway Departments?

The Honourable Sir Frank Noyce: Government regret that the inform-
ation is not available and cannot be collected without undue labour. I
may add, however, for the Honourable Member’s information that parti-
culars of the recruitment of members of the depressed classes will in
future be collected amnuslly by Government, beginning with the year 1984,
and the annual statements will be placed in the Library of the House.

PERMANENT SETTLEMENT OF BAGRI LOAARS, A WANDERING TRIBE.

136. *Mr. Ram Narayan Singh (on behalf of Mr. Sham Lal): (a) Are
Government aware that the members of the wandering tribe, called Bagnri
Lohars are found roaming.in upper lndia .from province to provinee with
their bullock-carts, manufacturing and selling iron articles? -
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(b) If so, what steps are taken to wean them from their nomadic habits
and settle them into suitable industrial colonies at places where suitable
marketing facilities are available?

The Honourable Sir Frank Noyce: (a) Government are aware that
wandering blacksmiths are found in parts of the United Pro-

12 NOOX-  iinces and the Punjab. 1 doubt whether the epithet ‘‘Bagri”
can properly be applied to all of them.

(b) None.

CoNTRAOT OF BOOEK-STALLS AT RAILWAY STATIONS.

“C7 187, oM, Ram Narayan 8ingh (on behalf of Mr. Sham Lal): (a) Will
Government be pleased to state the percentage of Railway Book-stalls
conducted for the last five years by Messrs. Wheeler and Co., at different
Railway Stations of different Railway lines?

(b) What was the number of other competitors for this contract when
it was given or renewed to Messrs. Wheeler and Company last time?
(c) What was the main reason for not giving this contract to other
pompetitors ?
~ Mr. P. R, Rau: (g) The number of stations at which Messrs. Wheeler
and Company have the book-stall contract on State-managed Railways is
as follows:

Bastern Bengal e e “ee 9
East Indian we 81
Great Indian Peninsula .. 25
North Western .. 388

(b) Eastern Bengal and Great Indian Peninsula Railways. None
East Indian Railway . . 1
North Western Railway e T
(c) The two Administrations concerned carefully examined the tenders
they had received, and in view of the fact that Messrs, Wheeler and Com-
pany had already given good service and had considerable experience of
the business, they considered it desirable in the public interest that the
contract should be given to this firm.

Lieut.-Oolone]l Sir Henry Gidney: Is it the intention of Government
to continue this principle of giving the monopoly of the book-stalls to
Messrs. Wheeler and Co.?

Mr. P. R. Rau: No, Sir; no monopoly has been given. Bo far as I
can see, tenders were called for and the contract was given after consi-
deration of all these tenders.

INTOXICANTS CONSUMED IN RaAmway REFRESEMENT Roowms.

138. *Mr. Ram Narayan 8ingh (on behal! of Mr. Sham Lal): (a) Will
Government be pleased to state whether the amount of consumption of
intoxicants at any Railway Refreshment Room of any Railway is avail-
abéa,};ea;' by yvear, for the last five years, respectively, in Rupees, Annas
and Pies



022 LEGISLATIVE ASSEMBLY, [11Te FeB. 1086.

(b) If no such information is forthcoming, do Government propose to
collect annually the above mentioned statistics in future from each Railway
Refreshment Room for the guidance of the temperance reformers?

(¢} Are Govermnent prepared to enhance the price of these intoxicants
to discourage consumption?

Mr. P. B. BRau: (a) and (b). The information required is not in the
poseesgion of Government; and they do not propose to collect it, as the
labour and expense involved is not, in their opinion, likely to be justified
by results.

(c¢) My Honourable friend is perhaps not aware that railway refresh-
ment rooms are ordinarily run by contractors and the price of the articles
they sell is primarily their concern, subject to any conditions that may
be contained in the license which they are required tc obtain from the
excise authorities of the Local Government concerned.

SHORT NOTICE QUESTION AND ANSWER.

WirsprRAwAL oF FivE Per CeNT. CUT IN THE BALARIES oF GOVERNMENT
\ SERVANTS-

Mr. 8, Satyamurti: Will the Honourable the Finamce Member
be pleased tq. state:

(a) the reasons why the Government of India have decided not to re-
impose the five per cent. cut in the salaries of Government
servante from the 1st April next;

(b) whether the budgetary position has so far improved as to justify
this decision; and

(¢) the reasons why the decision was announced in anticipation of
the budget and without waiting to know the opinion of this
oge° Housa in the matter?
%! The Eonoura.bla 8ir James Grigg: (a) The repeated pledges given. by
my predecessor that the pay cut should be the first of the emergency
measures of 1931 to be abandoned.

(b) The Government of India fully intend to present a balanced budges
for the coming year.

(¢) In order to enable the Railway Budget to be presented on & correct
basis and in order that Provincial Governments should have notice of
our intentions before presenting their own Budgets.

I may say that the Assembly will have full opportunity of criticising
the decision in due course, for Demands for Grants will be based on the
full rates of pay and these will be presented, in connection with the
Budget, in the usual way.

Mr. 8. Satyamurti: Did Government consider the other pledges which
the Honourable the Finance Member had already given with regard to
the tax-payers of this country who hnd also equally good cla:ms for relief,
in case the budgetary position improved?
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The Honourahle Sir James Grigg: I have examined the pledges to
which my Honourable friend is referring, but I distinctly got the impres-
sion on reading them that the pay cut had a first claim and the taxpayers,

to whom he refers, second claim.

Mr. 8. Satyamurtl: May I know if Government considered the ques-
tion of removing the cut only in the case of lower paid servants, that is,
those who get Rs. 200 and less per mensem and continuing the cut on

those who get more than Rs. 200 a month?

The Honourable Sir James Grigg: No, Sir, they did not consider that,
because the pledge was categorical.

Mr, 8. Satyamurti: May I know if Government considered the desir-
ability and necessity of reducing the railway or postal rates or the excise

duty on salt, when they found the budgetary pesition was improving?

The Honourable Sir James Grigg: Not in priority to the pay ocut.

Mr. 8. Satyamurti: May I know if Government took any legal opimiomr
on the question as to whether they were right in anticipating the verdict
of the House in respect of the Budget in this matter? -

The Honourable Sir James Grigg: No, Sir, the constitutional position
seems to me to be quite clear, '

Mr, 8. Satyamurti: May I know if Government are advised that they
can decide not to re-impose the. cut in spite of the verdict of the House *

The Honourable Bir James Qrigg: That is not the question which has
been asked, but I hope I have made it quite clear, in answer to the last
part of the question, that the House will have its opportunity of express-
ing its ovinion on the restoration of cuts in connection with th» Demnands
for Grante when they are presented in the usual way and al the usuak
time. After the House hdas expressed its opinion, the Government will
then decide what to do in the matter,

Mr. 8. Batyamurti: May I know if Govornment have, therefore,
made these proposals only tentatively and will accept the verdict of the
Fcouse on this matter?

The Honourable Bir James Grigg: I think it is a hypothetical question,

Mr. 8. Satyamurti: What was the practical difficulty in the way of
Government waiting for the verdict of the House and not anticipating
their decision and announcing it?

The Honourable 8ir James Grigg: I have already answered that.

Bir Muhammad Yakub: May I know if Government will restore the

cuts on educational institutions which are as important as the salaieg of
Government servants ? '
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The Honourable Bir James Grigg: They may be quite important. ‘but
the pledge to which T have referred relating to salaries of Government
gervants is quite categorical. '

Sir Muhammad Yakub: Are Government aware that the provinces
have also imposed cute on their grants to educational institutions, and iv
would be very desirable for the provinces to know whether the Govemn-
ment of India propose torestore the cuts on educational institutions or
not, and, in view of the recent announcement of His Excellency the
Viceroy that the educational policy of the Government of India will soon
be revised, does not the Honourable Member consider that it is as solemn
.a pledge on the part of Government to restore grants on educational in-
gtitutions as it is to remove cuts on salaries of Government servants?

The Honourahle Sir James Grigg: Education generslly is a provincial
:subject, but I suspect that my Honourable friend is referring to a certain
-educational institution in whiech he is. particularly interested.

Pandit Govind Ballabh Pant: Will the Honourable ‘the' Finance Mém-
‘ber be pleased to state what would be ‘the additional expenditure as &
result of the withdrawal of this eut? -

The Honourable Sir James Grigg: I can give the figures approximate-
9y. Teking the civil and defence budgets as & whole—92 lakhs net, after
:allowing for extra recoveries from income-tax. For the Railway Budget,
T“think the figures are about the same, but on that my Honoutable friend,
ithe Commerce Member, knows better than I do.

Pandit Govind Ballabh Pant: Is it & fact that certain cuts in grants
‘to various educational institutions were made on account of financial
:stringency ?

The Honourable Sir James Grigg: I am afraid, Sir, that is so.

Pandit Govind Ballabh Pant: Can we reasonably infer from this atti-
tude of the Government that those grants are going to be restored?

The Honourable Sir James @Grigg: I am afraid the Honourable Member
must not infer anything more than what I have said.

Pandit Govind Ballabh Pant: Is it & fact that the taxable minimum
for income-tax purposes was lowered on account, of financial stringeney?

‘The Homnourable 8ir James Grigg: That is so.

Pandit Govind Ballabh Pant: Do Government cohlemph;te to ra.ise.'-it
The Honourable Sir James Grigg: I would ask the Honourable Mem. ,
ber to wait till the 28th February for un answer to that.



MOTIONS FOR ADJOURNMENT.

Conpuor oF THE HONOURABLE THE PRESIDENT IN CONDUCTING TAE . DEBATE:
DURING THE DiscussioNs OF THE JOINT PARLIAMENTARY COMMITTEB.
REPORT.

Mr. President (The Honourable Sir Abdur Rahim): I have received a-
notice of motion for adjournment from 8ir Muhammad Yakub for the pur--
pose of discussing a definite matter of urgent public importance as fol-
lows:

“The conduct of the Honourable the President of the Legislative Assembly in
conducting the debate during the discussion of the Joinlt Parliamentary Committee
HKeport.™’

The Chair would like the Honourable Member, first of all, to satisty
it whether the conduct of the President of the Legislative Assembly can
be called into question by this procedure (Hear, hear from the Congress:
Party Benches), that is, by the procedure of a motion for adjcurnment.
of the House or whether there is any other procedure open to the House-
to achieve that purpose,

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): 8ir, I assure you that it is extremely painful to me to-
table a motion of this nature. As regards the validity of my motion, I
would respectfully submit that it has been pointed out more than once-
that this House is governed by a particular set of rules and rsgulations:
which are laid down for its guidance. It is true that as regards certain:
questions on which our rules and regulations are silent, we are guided
by the practice which prevails in the British Parliament. But so long
as there is a provision made in our Rules and Standing Orders, this House-
in bound by that provision and not by parliamentary practice or procedure.
Peragraph 48 of the Manual of Business and Procedure, at page 16,,
says:

“A motion for an adjournment of the business of the Assembly for the purpose of-
discussing a definite matter of urgent public importance may be made with the consent:
of the President.'

Two or three conditions are laid down in this paragraph for moving
an adjournment of the House, The first condition is that the matter to
be discussed must be a definite matter. There can be no doubt that tts.
matter which I have raised in my motion is a definite matter.

Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammadan):
On a point of order, Sir. . . . . '

Mr. President (The Honourable 8ir Abdur Rahim): There can be no
p?in:.‘d of order while the Honourable Member is speaking on a point
ci order. '

Sir Muhammad Yakub: The next condition is that the matter must
be a matter of urgent public importance. It is evident that the conduet
of the President in conducting the proceedings of this House is an urgent
matter and & matter of public importance. There is nothing in this sec
tion which excludes the conduct of the Honourable the President from.

(625)
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[Bir Muhammad Yakub.]

the category of definite or urgent public matter. There is no sther pro-
vision in this Manual to guide in what manner Honourable Menbera
«could lodge their protest against the conduct of the President. Of course,
I know that under the parliamentary procedure a vote of no-confidence or
a vote of censure on the Chair cam be moved, but resort to that pro-
«cedure can only be had if we have no provision directly in our own Con.
gfitution. As I have said, paragraph 43 of the Manual is so wide that
it can cover all public matters which are of importance and of «n urgent
nature. It may be said that motions for adjournment convey a censure
on the Government and that Government are not responsible for the e¢on-
duct of the Honourable the President of this House. But I would sub-
mit that the notion that & motion for adjournment of the House is a
vote of censure is not correct in this country. If a motion for adjourn-
ment really meant a censure, as it means in the House of Commons,
then the Government of Indis ought to have been obliged to resign as
soon as the vote was passed. But it is not sBo. We have an irremovable
Government, and, therefore, s motion for- adjournment is not a eensure
-on the conduct of the Government. In this House a motion for adjourn-
ment is simply a means of lodging the protest of the House, it simply
provides an opportunity to Honourable Members of -this -House to. disouss
public matters of urgency, as regards which Resolutiona would uot do
-owing to the procedure of the ballot being followed. I would, therefore,
submit that we should not follow the procedure of Parliament in thia
matter, and that my motion comes within the purview of paragraph 43
«of the Manual and I should be permitted to move it.

‘Mr. President (The Honourable Sir Abdur Rahim): The Chair wants
‘to be clear about the Honourable Member's position. Does the Honour-
able Member contend that the parliamentary procedure’ ¢hould not be
followed, that is to say, that a ~motion for adjournment is a. proper
method for rectifying anything that has been done or for censuring the -
‘President of the Assembly? Is the adjournment motion the proper re:
medy, or is there not another remedy, such as is provided under the
parliamentary procedure, of tabling 8 motion of no-confidence ? '

' 8ir 'Muhammad Yakub: Yes, there is anothef remedy, that is, tabling
‘a ‘motion for censure, as is provided for by the parliamentary - practice.
But, 1 submit most respectfully that thaf is an extreme step, resort to
which should not be had on an ocension which ‘does not require such an
extreme step to be taken. I do not .comsider it necessary, and I would
not be justified, in taking the extreme step ag#inét the conduet of the
President at the first instance (Ironical Liaughter from Opposition Ben-
ches), but if and when an opportunity occurs, then, I think, the
Honourable Members of this House will not be found wanting in eourage
to resort to the extreme measure provided by the parliamentary practice.
But, as I submitted, this is one way, and it comes under the provisions
of paragraph 43 of the Manual, and I, therefore, claim that my motion

is in order.

‘Dr. ¥. X. DeBouza (Nominated Non-Offieial): I.would-suggest that
you- must first put the question. whether the Honourable Member has

twenty-five Members to support him,.
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L Mr. President (The Honoursble Sir Abdur Rahim): Thet dees not
srise now.

Sir Muhammad Yakub: The Honourable Member must know the pro-
cedure of the House.

Mr. Bam Narayan Bingh: May I know, Bir, whether you ocan decide
allegations against yourself? (Laughter.)

Mr, President (The Honourable Sir Abdur Rahim): Honourable Mem-
bers can certainly decide allegations against the Chair.

On this particular matter, so far as I am personally conecerned, 1
should have liked that the motion should be moved, but the point whe-
ther this motion for adjournment is & proper procedure for considering
the conduct of the President is one of conmsiderable importance, and any
ruling that I might give on this occasion may form a precedent for future
use. The Chair, therefore, has to consider whether the mqtion for ad-
journment is in order liaving regard to the subject-matter of that motion.
It may be suggested that the Rules and Standing Orders -which govern
the procedure of this House are self-contained and exhaustive. , .

8ir Mubammad Yakub: No, I have never suggested that.

Mr. President (The Honourable Sir Abdur Rahim): . . . . . and that,
80 far as this matter goes, we ought to take our guidance from those
Rules and Standing Orders. But it is a well-known fact that this As-
sembly often has to have recourse to patliamentary practice in order to
ascertain what is the proper procedure to be followed inany particular
case on which the Rules and Standing Orders are silent. As the Chair
read. rule 11 and rule 12 of the Indian Legislative Rules, they do not
lay down anything which sbows, that s matter of this sort may be brought
up. befors the Hoyse by means of an adjournment motion. Rules 11 and
g, for instanpe, are practically copied from the. Stending: Order of the
House of Commons, and yet it hss beem ruled thaf, in order-to enable
the House of .Commons to. cansider.the comduct of the Speaker, it _is
necessary thab s substentive motion must be brought to which an amend-
m can be moved or on which s distinet vote can be obtained. The
o ‘dowm refer to May's Parliamentary Practice, page 249, where it is
: wn:

‘Matters arising out of the delates 6f the ' same seasion, or the terms of a bill
before the House of Lords, matters of privilege or order, or matters debatable only
upen & substentive motion, cannot be submitted to the house under this standing cider,
and as on other motions for the adjournment of the House matters involving legislution
«cannot be discuesed.” .

Then, on page 271, this is what is laid down:

“Certain matters cannot be debated, save upon a substantive motion which cau be
-dealt with by amendment or by the distinct vote of the House. Among these may be
mentioned the conduct of the sovereign, the heir to the throne, the Vicerozr and Governor
General of India, the Lord-Lieutenant of Ireland, the Governors: General ~f the
Dominions, the Lord Chancellor, the Spesaker, the Chairman of Ways and Means,
members of either House of Parliament and Judges of the Buperior Courts of the
United Kingdom, including persons holding the position of a Judge, such as a
Judge in & Court of Bankruptcy and” of ‘& County Court. These “matiers eannot,
therefore, be questioned by way of amendment, or upon’a motion for adjowrnment
-under Standing Order No. 10. . For the same reasan,.no, chapge oiﬁwnfﬂll,c_hﬂmr
<an be raised, save upon a direct and substantive’ motion to that” effeet:
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[Mr. President.] . N

Here, for instance, if the conduct of the Viceroy and Governor Gene-
ral was sought to be questioned it is clear that this could not be done by
an adjournment motion, though no such matter is mientioned in Rule
12, and Rule 11 is couched in absolutely general terms. Similarly, if a
question is raised about the conduct of a Judge of a High Court—though
the Chair is not prepared at present to give say ruling on that point—
it appears to the Chair that the parliamentary practice, as enunciated in
the passage the Chair has cited, would be also applicable to a case like
that. The reasons why the conduct of the President of the House who
occupies a position simnilar to that of the Speaker of the House of Com-
mons cannot be called in question by meansg of a motion for adjournment
of the business of the House are obvious, and the Chair need not dwell
upon them. Therefore, the Chair holds, following the parliamentary
practice of the House of Commons, that this motion ig not in order.

At the same time, the Honourable Member who wishes the House
to consider the conduct of the President has a remedy open to him, that
is, to move a motion of no-confidence. The Chair understands that the
position the Honourable Member takes up is that a motion for adjourn-
ment need not necessarily be a vote of censure upon anybody, but, as
the House is aware, these motions for adjournment generally do imply
a vote of censure upon the Governor General in Council, though the Chair
i8 not prepared to say that that is necessarily and in all cases the signifi-
cance of such a motion. But, anyway, therd can be no doubt that if the
conduct of the Chair is to be debated in this House with reference to any
proceedings, then, in that case, the only proper way of doing it is by
means of a substantive motion to which, for instunce, an amendment
can be moved and on which a distinet vote can be taken. As regards a
motion for adjournment, no amendment can be moved, and the Chair,
therefore, holds that if the Honourable Member wishes to ask the House
to pass a vote of censure on the President because of the way he con-
ducted the proceedings relating to the Joint Parliamentary Committee
Report or if the Honourable Member wants the House to consider, with-
out implying sany censure on the occupant of the Chair, whether the
procedure followed by the Chair amd the way it conducted the proceed-
ings in that matter was ing to the Rules and Standing Orders or
was in any way irregular, then’ Chair thinks that this can be done
either by a motion of no-confidence or some other appropriate procedure,
but not as the Chair has already said, by & motion for adjournment of
the business of the House. (Applause.)

DEecisioN oF THE (GOVERNMENT OF INDIA TO DISREGARD THE VERDICT OF THE
AsseEMBLY oN THE INDo-BRITISH TRADE AGREEMENT.

Mr. President (The Honourable Sir Abdur Rahim): There is another
motion for adjournment of which notice has been given by Mr. Gauba
that he intends to ask for leave to move the adjournment of the House
for the purpose of discussing a definita matter of urgent public import-
ence as follows:

“The decision of the Government of India to disregard the verdict of the Agsembly
on the Indo-British I'rade Pact.”

The Honourable 8ir Nripendra Bircar (Leader of the House): I desire
to raise a point of order...... ’

Some Honourable Members: The motion has not been moved.
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Mr. K. L. Gauba (East Central Punjub: Mubammudan): Sir, I beg
leave to move the motion which you have just read out......

An Honourable Member: No, no, it will be moved at.four~not~just
now.

Mr. President (The Honourable .Sir Abdur Rahim): Order, -order. I
understand that the Honourable the Leader of the House wishes to make
a point of order.

The Honoursble Sir Nripendra Sircar (Leadar of the House): Yes, Sir.
We take objection under rule 12 of the Legislative Assembly Rules, which,
8ir, you will find at page 85.

An Honourable Member: We cannot hear you.

The Honourable Sir Nripendra Sircar: If the motion is debated, as il
should be, with reference to its wording on the particular issue of Govern-
ment having disregarded the vote of the Assembly on the Trade Agree-
ment, then the merits of the Agreement cannot be left out of the dis-
cussion, because the conduct of tha Government will be an issue. and
tovernment will have to justify their conduct with reference to the Trude
Agreemant, that is to say, the merits of the Trade Agreement are inevit-
ably concerned in this discussion. I would draw vour particular atten-
tion to one sub-puragraph of rule 12:

“{iii) the motion must not revive discussion on u matter which has been discussed
in the same Hession ;"

The motion, therefore, T submit to you, Sir, is barred on the ground
of rule 12 (iii) of the Lagislative Rules.

The other argument which 1 advance is this. The discussion must be
confined to the action of the (fovernor General in Council in not having
obeyed the decision of this House. Constitutionally, as the position' now
is, the executive is irresponsible to the Legis]ature and is not bound con-
stitutionally to carry out any Resolutions passed in this House, just as,
under the prasent Constitution, the Opposition has not and cannot have
responsibility in the matter of administration. Tt is not permissible, Sir,
to move an adjournment motion on a gencral constitutional position,
because such a matter is not a definite ‘natter of urgent public import-
ance, heing a general issue, and what has existed for fourteen vears is not
urgent. Morcover, it is not s specific matter of recent occurrence-—a
matter which has been before the public ever since the Act of 1919 came
into operation. Briefly, therefore, to summarise, whatever line the opener
may take, (overnment must be permitted to defend its line of conduct.
Government cannot defand its line of conduct without reference to the
merita of the Trade Agreement. Therefore, it is inevitable that the Trade
Agreement should be “the main subject of the disenssion, and the last
thing to which I draw your attention is from a passage which you were
pleased to read today—not that on page 271 which deals with the Gover-
nor (eneral, but from a passage on. page 249:

““Matters arising out of the debates of the same Bession, or the terms of 2 Bill
before the House of Lords, matters of privilege or order, or matiers debatsble omty-
upon a substantive motion cauonot be submitted to the House under this Standing
Order.””
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[Sir Nripendra Sircar.] o e %
I rely, Sir, on the first six or seven words of that passage. If it were
not so, an adjomrnment can be repeated withont limit.

e R ) LA BNRLILLL T Rt X
Mr. President (The Honourable Sir Abdur "ﬁu]nim]' Thatl is. ‘matters
avising out of the debates of the same Sesgion'’?

The Homourable Sir Nripendrs Bircar: Yes. Rir. That'is adl Phave
gol to say. ' ' ' o

Mr, 8. Satyamurti (Mudras City: Non-Muhammadan Urban): Siv, T
submit that the inotion i8 in order. The. first. ohjection of the Honmirable
the Leader of the House ig that the motion is barred by rule 12 (iii).
That rule 12 (iii) simply says that a matter must not revive discussion
on a matter which has been discussed in the same Session. My submis-
gion to you is that the object of the Honourable. the Mover of ‘the' ad-
journment motion today is not to discuss the terms or the desirability
or otherwise of the Indo-British Tradé Paot, but- merely the actibn of the
Government of Indis, in not aceepting the verdict of the House. 1 pre:
sume, Sir, that, apart from the terms of the Agreement, it is possible
for the Government to either acoept or reject this verdiet of the House,
on its own merits. They must have ocousidered the matter, and they
must have some reasons. What the motioh seeks to raise, Mr. President.
is the action of the Governcr General in Council, and we want an oppor-
tunity, Sir, for this House to express its opinion &8s to whether the Go-
vernment were well-advised or ill-advised in ignoring the verdict of the
House. The second objection of the Honourable the Laader of  the
House is that, constituted as we are, it is not possible for this House to
compel them to accept this verdict, and, therefore, their conduct cannot
be debated upon. On that matter, T invite your attention, Sir, to rule
12 (v), that is to say:

‘‘(r) the motion must not deal with & matter on which a Resolution could not bhe
moved."’

That is a prohibition, Sir. You know all Resolutions are only re-
commendations to the Governor General in Council; no Resolution is bind-
ing upon them; they are all recommendations. Similerly, I submit that
the limitation urged on the ground that the Government is irresponsible,
and, therefore, cannot accept this verdict holds no water, because what
this motion seeks to raise is that the Government had the option either
to nceept or to reject the verdiet of tha House; if they chose to reject it,
and we want to censure the Government for their rejecting it. If, as a
matter of fact, Mr. President, & motion of this House is binding
on the Government, then no question at all can arise as to whether the:
Government were right or werq wrong. It is because the Government
are irresponsible that we are here to censure them, whenever we have
good cause for doing so, on the ground that they are not acoepting the:
verdict of the House. The third point was that this wae not a specific
matter of recent occurrence, and, therefare, could not be raisad in the
form of this motion. I submit that the matter is apecific, that the matter
is recent, and that the matter. is urgent, This House gave its verdict
only the other day. After that vardict was given, the Government of
Tndin did not come before this House, but the Secretary of State told
the House of Commons that the Government of India had made up their
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minds not to accept the verdiet of the House, and, thervefore, the Iact
stunds. Therefore, this motion rests on the vote of the House and. its
rejection by the Government of India. I submit, Sir, none of the three
grounds urged’ by the Hononrable the Leader of the House is sqund, and
that the moﬂon erely wante to discuss the action of the ‘Government
«of India in ignoring the verdiet of the House, —on_ the, ground that all
Resolutions are recommenﬂatlons, and this motion c¢an be moved, putting
it positively, on all matters an which Resolutions can be moved, and that
it covars a matter of specific, recent oceurrence: therefore, this motion
is in order.

Thé Honoursbls Sir Heary Onaik (Home Member): May- I point out,
Bir, that if the eontentioms of my Honourable friend oppolit‘h wre..abedpt-
ed. the procese of moving such motiohs for nd]cmmmenf would be inter-
minable. The House, first of ail, passes a: Resolution instrueting or
Aegiring the Government to toke a'certan action. The Govermment db
not take ‘the action, and, ‘therefore, a motion for adjournment -censuring
the (Government for not taking that action is moved. Government still
wgtuse to take such action. 'Can a Mémbér aguin move a motion for
adjournment in respect of the Goverhment’s not teking such action?
Bupposing a Member is allowed to move a third motion, and then the
~Government still refusec to take such action, ecan a fourth motion for
adjournment. still ba moved? 8ir, if this motion is nccepted, 1 submit
that the process covld. go on mterminably and vould be repented every
«day in the Session.

‘M. Presideiit {The Honourable 8ir Abdur Rahim): Does the Hanour-
-able Member, Mr. Guuha, wish to say anything on the point of order
raised ?

Mr. E. L. Gsuba JMr. DPresident, myv Honourable friend, Mr.
Satyamurti, has explained the question very clearly and lucidly before the
House. As regards the point that the Honourable the Leader of the
‘House has brought forward that we should, by thie motion, again be
-oonsidering the Indo-Britikh Trade Agreement, T have to say that, we
have considered it, we have arrived at a deeision and the GUVemment
of India have over-fidden that decision. It is, tHerefore, certainly open
‘to us now to approve of their conduct or disapprove of it in over-ndmg
our decision. My motion does not intend to go over the arguments in
favour of or against the Indo-British Trade Pact at all. The motion is
merely and definitely to densure the Government of Indin for their conduet
‘in disregarding the clear and definite opinion of this House.

Mt. Phesident (The Honourable Sir &bdur Rehim): The questlon raised
s whether this motion for adjournmént is in order, It has been argued
that it is not in order on more than one ground, namely, that it is not
n specific matter, that it does not relate to a recent occurrence, and
raires a_ mnatter of general constitutional position, and that the motion, af
accepted, would revive discussion om a- matter which bas been
discusserd in this Session. The Chair hag no doubt whatever that. as the
constitutional position is, 4" motioh for a&;ourmﬂeut ‘bronght under the
.circumstances in which the present motion las héen brought is not in

D2
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order. The House has already had the opportunity of discussing the
question of this Agreement between India and Britain and has already
passed its opinion by means of o Resolution. ‘This motion would be &
vite of censure on the Government for entering into the Apreement. The
question of the Trade Agreement is substantially a matter which is involved
ir this motion also, namely, whether the Government of India were right
in entering into this Trade Agreement. The Governinent's action hae
already been criticised for entering into this Agreement, and what has
happened since then, according to the notice of this motion, is that it has
been declared by the Secretary of State that the Government are not
going to modifv their attitude with respect to.this Agreement: . The. Re-
solution that has been already adopted is a mere recommendation and
does not bind the Government. If a motion for ndjournment like this
were to be allowed, it would be _quite correct to say, as has been said, that
the process of censuring the Government under the present Constitution
would really be interminable. Therefore, as the Constitution, stands, the
Chair does not think it is contemplated by Rule 11 that such a motion
should be discussed or considered by the House. The Chair rules that
the motion for adjournment is not in order.

COMMITTEE ON PETITIONS.

Mr, President (The Honourable Sir Abdur Rahim): I have to an-
nounce that under Standing Order 80(1) of the Legislative Asseinbly Stand-
ing Orders, the following Honourable Members will form the Comnmittee
on Petitions:

(1) Mr, S. Satvamurti,

(2) Dr. Zinuddin Almad.

(3) Raja Sir Vasudeva Rajah, and
(4) Mr. X. M. Joshi.

Accdniing to the provision of the same Standing Order, the Deputy
Prepident will be the Chairman of the Committee.

RESOLUTION RE PREVENTION OF IMPORTATION OF FOREIGN
RICE.

Mr, President (TLe Honourable 8ir Abdur Rahim): The House will
now proeeed with the further discussion of the following Resolutin mrved
by Mr ‘Batyn Narayan Sinha on the 5th Felrurrey, 1085-

_ ""That this Assembly recommends to the Governor General in Council to take offective
and immediate steps, fiscal and other, to prevent or to control the importation of
foreign rice, especially from BSiam and Indo-China into India’*

_ The Chair thought that the Honourable Member (Mr. Satya Narayan:
Sinha) had. concluded his speech. .
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Mr. Satya Narayan Sinha (Duarbhanga cum Saran: - Non-Muham-
1nadan): No, Sir, but I do not propose to take mnuch time of the House.
I would, however, like to recapitulate briefly what I said last over this
‘motion, 1 tried to show vou, Sir, from figures which I quoted, that rice
is the most important agricultural product of this country. I had also
put before you, Sir, the figures of the rice exporting countries of the
world and made it perfectly clear from them how, on the one hand, our
export trade had gone down, and, on the other, Siam and Indo-China had
increased their exports. 1 admit, Bir, the internal price ievel has beon
reached all over the world and the general level of price prevails where
Tice is consumed- But the additional factor which has intensified and
aggravated the situation in our country is the importation. or I would
rather eall dumping, of foreign rice especially from Siam and Indo-China.

1 would like to place before you, Sir, the total import of ri¢e in tons
wnd their values in rupees from Biam into India. In the calendar year
of 1982, the quantity of rice was 30,506 tons worth Rs. 28,79,688, in the
year 1933, it wus 34,419 tons, in money value Rs. 27,73,046, but, in the
year 1984, it went up to 2,85,415 tons, in money value Rs: 1,76,25,124.
You will agree with me, Sir, that the rise is very abnormal. It is prac-
tically seven times more than the figures of the preceding yeur. Besides
this, 1 know, Sir, -that Siam practically imports hroken rice and conse-
quently competes very unfairly with our whole rice in the market. I
presume, Sir, this is the only poor and unfortunate country where Siam
finds a narket for her broken rice, and consequently,.competes very un-
fuirly with our rice markets. By the by, I would like to tell you also,
‘Sir, that wheat, which is not so important an agricultural product of this
-country as rice, is being protected by import duty. I want to make my
position perfectly clear, 8ir, that I do not grudge the protection given to
wheat, but all that I want to say is that if wheat is being protected, there
i8 no reason why similar protection should not be extended to rice also.
T know that India proper does not produce as much rice as she con-
sumes, and some Honounable Member, on behalf of the Government, might
add to it- that -on account of famine prevailing in certain parts of the
country due to the. Tailure of crops brought about by drought or floods,
it is necessary for Government to import rice from foreign countries. To
that contenfion, T may submit, Sir, that we are slready importing rce
from Burma. and, if need be, we shall do the same from there. There
is enough of exportable surplus of rice, in the said provinee, and - we
meed not fear the dearth of rice if Siam and other foreign countries are
-:'bopiped throwing their rice on our market and thus depress the price
further.

T would, in the end, Sir, in the name of the toiling millions of poor
agriculturists of our country, whose economical condition ir perhaps the
worst on the globe, appeal to this House, through vou, to pass this Re-
anlution, and T hope, after this House passes this Resolution, the Gov-
ernment of India will respect the opinion of the representatives of the
people and will not behave in the same irresponsible manner as they
have done recently with regard to certain motions passed by this House.

With these words, Sir, T commend this Resolution for the acceptance
of the House.
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Mr. President (The Honmourable Sir Abduy' Bdhmﬁ} Mbtion moved.

“That tlm Assembly recommends to bhe Loverngr General in Council to-take effective
and immadiate steps, fiscal and ather, to prevent or-to control the importation of foreigy

rice, especinlly from Siam and Tndo- Chipa inte lndin.”

Prof, N. @, Mgl ({:uutur cum Nellore : lhu.»u Mubsinmadau Hu.rul)
Sir, with your leave, I would like to make a slight amendment to the
amendment as it stands on the order paper.

Mr. President (The Houoursble Sir Abdw Rahim): Does the Hone
ourable Member want to omit any ‘portion? o

Prot. N, G, Ranga: Yes. Sir.

Mr. President (The Homouruble  Sir Abdur Rehim): Then the Hon-
ourable Mewber must move the amendment and obtain leave of the
House to omit what he wants from the amendment. -

Prot, X. G. m Sir, 1 move:

*“Fhat for the original Resolution, the following be substituted :

"ﬂnt .this Assembly recommends to the Governor General in Council to iake
ez.ulﬂ.e apd necessary steps, fiscal and otbtr, to prevent or to control the impyrtatiop
mping of foreign rice and paddy."

I want to owmit the words “*and dwuping’’ from the ubove amenduient,
80 that my amendment would read, after the deletion of the words pro-
posed :

* “That for the original Resalution, the following be substituted :

© 'That thisn Assembly recommends to the Governor General in Council to tuke
immediate and nsceasary steps. fiscal und other. to prevent vr to contro]l the importution
of foreign rice and paddy’.’

4y, President (The Honourable Sir Abdur Rahim): Hos the Hon-
ourable Member the leave of the House for the ommmml of the words
“‘and dumping’’?

(Leave was geanted by the House.j

Prol. N. @. Ranga: Then, Sir, T move:

Lhat ’rm the on?mal Resolution, the follpwing be substitujed :

‘That this Assembly recommends to e Governor Generul in Council to t,uka'
immediate and necessary steps. fiscul and other. to prevent or to control the importation
of foreign rice and paddy'.”

Sir, in moving this amendment, T should like to state that the impor-
tation of vice and paddy from fm-e:gn countries has bequn to locm
large in our importation figures four vears ago. Before 1929-80, the
imports were not considerable. In 1'3"9 80, the imports from Siam and
Indo-China began to come and, A8 myv Honourable friend, Mr. Sinha, has
already pointed out, in the last vear especially the imports have become
phenomenal and thev have incrensed six fold. The imports have been
going on like this and the Government of India have not so far tried to
do anvthing at all to prevent these imports. 1 submit that though it is
usually claimed that India by herself is not self-sufficing in her need for
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paddy, there is Burma, and Burma rice imports into this country have
been on the increase in the last ten or 15 years. Even in Indis, the
total production of paddy has been on the increase for the last 40 years.
In the quinquennium 1895-1806 to (1899-1900, the average total yield
was 21 million 466 thousand tons, whereas, in 1982-1988, the total pro-
duction hus come to be 81 million tons. So there has been an increase
of nearly more than 9} million tons in the last 35 years, snd, I submit,
the increase in the production of paddy and rice in this country has been
really very much more than the corresponding increase in the population or
the corresponding increase in the demand for paddy. In addition to that,
there is Burma., In Burma, again, the production has increased in the
last ten vears. In 1928-24, while it was four million, 167 thousand tons
it has come up to four million, 930 thousand tons in 1982-83. Again, the
imports from Burma have been increasing from year to year, and, in
1983-84, it has increased by 30 per cent, and, todny, ss far as the Madras
Presidency is concerned, where vou have Siamese and Indo-China hinports,
the position is very bad and the imports from these places have badly
affected the local markets and the total supply has increased by 50 per
cent. in the last four or five vears. Under these circumstances, nobody
can really claim that India could possibly suffer either now or in the near
furure from any shortage of supply either because there is a failure of
rains in certain portions or there is a famine in certain other parts of
India. Secondlv, India and Burma, taken together, have for a long time
heen exporting countries as fur as rice is concerged.

In the lust four or five years, Indis and Burma have become specially
the dumping grognd for foreign rice, not because of lack of supply in this
country, hut because foreign rice has become very cheap even in this
market, Tn this connection, I wish to quote for the consideration of the
House some of the remarks made in the Trade Review about Siamese
umports

‘“This position of increased imports into India concurrently with a repord ”tz
in Burma ‘},ppesr's at first gight unusual; but to some extent it can Le explained by the
fact that the declining prices gave an inducement to foreign growers to get rid of their
stock as quickly as ible.”” .

1t is in this fashion that Sinmese rice has becn imported into thig
country at very much less than the cost price either in that country or
very much lower price than the price which is expected to leave a decent
muargin of profit——at least to cover the cest of production of rice for oar
rice growers. While this dumping has been going on, the Government
of Indis have not tried to do anvthing. There was a discussion in the
Legislative Asserubly in 1934, and some Honoursble Members then raised
this question and requested the (Government of India to take some action,
and, it was in that connection that Mr. Bajpai, the Member in charge of
the subject, made certain promises which have mnot been, as usual, ful-
filled till now. He said: ’

“The pogition is fundamentally different in regard to rice,”
—At that time he was talking in relation t6 wheat,—
“‘inagmuch as we are not an importing countrv, but including Barma, an exporting

cpuntry. We have mude representstions even on that subiject {o the powers who are our
competitors, and T hope that hefore the end of the Session.”
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—that was in 1934,—

“T vhay be in a position to inform Honourable Membeis as to what measure of
Succets these represéntations have achieved. At least we shall Ienve no stone anturned
v get these negotiations cnm:ludad an rapidly as poulble."

As always hap_pe.ns wﬂh--ilns (r')wmment, .nothln hus so far bheen
done and this promise, : that was held out, that definite
.information would bg .placed before the end of that Session
before Honourable Meinbers, \\as not fulfilled. . No _information was
placed before that House and no information has been placed before this
House now; and in reply to my question whether the Government of
India would Le willing to pluce on the teble the gorrespondence between
theniselves und the foreign Governments and between theinselves and the
Madras (iovernment, the Education Secretary rephed the other day that
the inforination would not be placed on the table in view of some political
conditions, and so on. So that promised information has not been placed
on the table, and we do not know anything about this, Anyhow, we know
this that so far as Siam and Indo-China are concerned, our exports into
those countries are not very considerable; and although, therefore, we
have a sort of favourable balance in regard to those two countries, the
last two vears’ balance has been very much adverse and has been very
much against us because of the phenomenal dumping of rice into this
country from Siam and Indoe-China.

Again, the Honourable Member cannot possibly plead that retaliatory
measarés may have to be feared from these two countries, hecaure our
exports to these two countries consist mostly of opium and jute, for which
T think we have a practical monopoly. e may not be very proud of
our monopoly for opium, but at least we can be proud of our monopoly
in jute. And when we are mainly supplying only these two things and
we have been having a favourable balance of trade, 1 do not think it is
open to any Honourable Member of this House, and least of all to the

onourable Member of Government, who is in charge of this subject, to
argue that we cannot think of taking any step against these imports merely
because there might be any retaliatory measures or anything like that,

Then, Nir, coming to the question of outbreak of famine in the South
and in other purts of the country, again I must state that it is true that
there is famine in six districts of the Madras Presidency. And it is also
true that agriculturists in other parts like Gujerat have been affected by
the recent frost, and so on. But these visitations of bad seasons have
been experienced by our country for a very long time and even in the
last three or four years. And vet th® prices have been continuously on
the decline. While, in the last two or three yeurs, in other countries like,
America, prices have been pushed up, and the prices of agricultural commo-
dities also have been pushed up by definite steps taken through the Nira
by the Government of President Roosevelt, in this country our Govern-
ment have not done anvthing at all. Tllere. in America, the prices of
agricultural commodities have almost become the sume us they were in
1929.30, while, in this country, there is still u fall, and the prices are
gtill falling. When 1 asked Mr. Bajpai the other duy as to.wlhether he
was nwuare of the fact that the prices were falling, he said his information
wus that the prices were rising. In fact, there was a short period of one
week or five days during which the prices were rising and there seemed

1 r.M,
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I
to be some sort of indication that prices wight rise. Bat, in fact, the
prices are'still falling. Even when the prices did rise, that price-level was
about 40 per cent. ?ess than the price level of 1929-30. And it is very
auch lower than the prices we had in 1918-14.

Even the idea that if the prices are raised, the consumers will be badly
affected, cannot be brought before us, because the consumers have been
getting the benefit for a number of years now, and specially since 1929-30
they have been enjoying almost & bounty from agriculturists, because the
agriculturists have been producing paddy.at prices which would not cover
even fheir ordinary day to day cultivation expenses, not to speak of en-
abling them to pay the lusf and the overhead charges for cultivation.

Lastly, .it may be mentioned here that the incressing exports of gold
sre, after all, drawn from the peasants who are otherwise unable to pay.
their kist and their cultivation expenses, who are unable to make both
wends meet because of the fall in prices. Governinent did nething. to stop
this fall in prices. People have been usking for prohibitive duties on
these imports from Siam und Indo-China and the Madras Government
are reported to have communicated to the Government of lndia several
times in an importunate fashion, and yet the Government of Indin have
not given any timely, helpful and resourceful reply to the Madras Govern-
ment. - Nor ‘was any assurance of assistance given.to:the peusants them-
welves. Exports of gold have been increasing, and, in the last three weeka
slone, that is, in January, which is the. very first month in which land
revenue collections are made all over India, at least in the major portion
wf India, the exports of gold have increased by four crores und 87 lukhs.
I wish to know from where all this gold is coming. I suggest it is all
coming from the peasunts concerned and that it is due to the necessity
which the peasants have of paying their kists to Government.

Next, Sir, while Government are not doing anything at all to help the
peasants, they have not been idle in raising higher and higher the hurden
of taxation. . 1 need not refer to any other tax, but if we take the jand
assegsment salone, apart from the cesses, about which Government may
say that these taxes are paid to the district and local boards and that they
cannot be held responsible, it has risen in the last 20 years. In 1912-13.
their collections under land assessment were 32 crores and 57 lakhs, while,

in 1930, . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member's time is up and he must conclude now. . B

Prof.-N. G. Ranga: [n 1931.32, 37 crores and 90 lakhs were collected
by this Government; that is, five crorer more per annum was being
oollected by the Government of India in the last 20 years.

My last prayer before this House and before Government is thet the
Madras paddy growers have under paddy one-third of the total cultivated
area in that Presidency, and their area is little more than 1/Bth of the
total area under paddy. These people have really a claim upon Govern-
ment as well as this House for sympathetic consideration and for support,
hecause thev have been puiting up with untold of sufferings and have not

been helped so far.
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My, President: The Honourable Member has already exceeded his time
limit and the Chair can give no more time. Amendment moved:

“That for the original Resolution, the following ‘e wubstitnted :

_ “I'hat thir Assembly recommend: to the Governor Ceneral m Council to take
immediate snd necessary- steps, fiscal und other, to prevent or to ~omtrol the importa-
tion of forgign rice and paddy’.””

(Mr. M Ananthasayanmn Avygngar rose in his seat.)

Mr. Prégident (The Honoursble Sir Abdur Rahim): The Honourable:
Member t_ioes not wish to move his amendment ? '

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): 1 do not want to move this amend-
ment and tie down the hands of the Government . . :

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not
want the reason.

Mr. M. Ananthasayanam Ayyangar: | wish {0 speak on the Resolution

Mr. @. 8. Bajppl (Secrétary, Department of Education, Health and
Eands): On a point of order, Sir. T think the amendment of Sardnr
Mangal Singh is not in order. Parpgraph 1386 of the Manual says that a
Resolution shall be precisely expressed 'and shall raise substantially one
definite issue. The Resolution raises one definite issue, and, that i, the
importation gf rice. Sardar Mangal Singh, on the other hand, wants to-
raise the issue of the importation of wheat. 1 submit that the two really
are not connected. What is at issue is the importation of ricé and not
the general attitude of Government towards the imports of all commo-
dities. :

Mr. President (The Honourable Sir Abdur Rahim): Doed the Honour-
able Memher want to say anythiug on the point of order raised? There
can be no doubt that this amendment is out of ovder as it geeks to widen
the scope of the Resolution. The Chair, therefore, rulgs that it iz out of
order.

The discussion will go on now on the Resolution and the amendment
moved.

Mr. Muhammad Ashar Al (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, the amendment before the House relates only to one-
aspect, dumping: otherwise the original motion covers all the paoints that
huve to be considered under this Resolution. This is not the first time
that we are discussing the guestion of ricz in this House and of commodities.
connected with rice: we have been passing Resolutions after Resolutions.
and yet the Government are absolutely callous to all our motions and
Resolutions. This' motion concerns mainly the agriculturists of India.
Pnis callousness of the Government amounts almost to a crime. This
question of importation relates to the trade in rice and is a question with
which traders, in and out of India, are concerned; and T must say that
the Government always have great regard for the interests of traders and
they always look to their interest. The people of India are suffering and
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everything has gone down in price and,there is suffering all round, und’
still the Government puy no attention to the condition of our agrieulturists.
My friends on the other side have given figures to show that the culti-
vators are suffering, that the traders ure making money right and left.
The foreign traders, who are dumping rice into this country, do so only
in their own interests. We in India grow enough rice: we grow emough
puddy, and, therefore, there iz absolutely no reason why the (Government
should ullow this process to go on without doing anything. If a prohi-
bitive duty is not placed, then the agriculturists in India will suffer most.
The agriculturists are said to be innocent silent people who have very
little representation in the Councils or Legislatures: the landlords realise
their rents, but do not care much for their tenants. I say, the Govern-
ment have turned a deaf ear all these days to the position of the rice
cultivators in this country. There is not much to be said on this subject.
The figures of imports are there, not only from European countries, but
also from Asiatic countries . . . . .

An Honourable Memimr: No European country imports rice into India..

Mr. !uwu Azhar All: By Europesn countries I mean foreign
countries. rerefore, this condition of affaire cannot be allowed in an
case by the Indian peasants, and I would warn the Government that,
this goes on, it will be giving a handle to the cultivators in this country
to rise or approach the Government just as we find they did in the Stafe
of Buroda—people and peasants rushing to the centre of the Government
end asking for relief. If the Government want that such should be the
conditions in British Tndia too, they can go on with their present policy
of protecting the interests of trade only, and not caring for the interests
of the Tndian cultivators. T have nothing more to say.

The Assembly then udjourned for Lunch till Half Past Two of the Clock.

| The Asseinbly re-nssembled aﬁer. Lunch at Half $’ast T'wo of the
Clock, Mr. President (The Honoursble Sir Abdur Rahim) in the Chair.]

Mr. Pregident (The Honourable Sir Abdur Bahim): The discussion op

the Resolution will continue.

Mr. T. 8. Avinashilingam Ohettiar (Salemn and Coimbatore cum North
Arcot: Non-Mubhammadan Rursl): Mr. President, I thank you in the firs$
pluce for giving me an opportunity to speak on the rice question, w:ich is
& very important question, so far as the Madras Presidency is concerned.
The Housé is probably aware that many of the districts of the Madras
Presidency ure rice-growing distriets, especially the distriets  which 1y
friend, Dr. Rajan, represents, namely, Tunjore and Trichinopoly, and
particularly the Tanjore district grows mostly rice. As far ss the other
districts ure concerned, they also grow rice to n very large extent, and the
House, will therefore, be able to appreciate how highly important 'this
auestion is, especinlly to those who come from Southern Indtn: I'he
irmuicdinte effect of the dumping of rice from Ninm und Indo-China is that
the price of rice has gone down very low, it is ahout one-third or one-fourth
of what it wns before. Perhaps some Honournble Members may wonder
how the imports of rice during recent vears huve aﬂ’él,-cféd the price of rice
80 much, but our inquiries show that the price of rice has gone down so.
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low that the agriculturist is not able to sell all his produce. It is all kepb
in the store. Even the rice which was harvested last year is lying in the
godowng and has not yet been sold. I may point out to the Government
that it ix not werely a question of lowering the price of rice and thus dimi-
pishing the purchasing power of the agriculturist. but it is a question which
‘needs the most urgent and anxious consideration of all concerned, namely,
how much rice is being kept unsold in the godowns of agriculturists, because
they find no purchasers, as rice is being imported in large quantities from
Biam and Indo-China and is sold at very much lower prices. I hear—I
do not know how far it is true,—that Siam and Indo-China produce such
wn amount of rice that they cannot find a market for their produce in their
-own country, and, therefore, they dump it at any price on this country.
In these circumstances, it 18 but natural that, owing to the economie
forces that are at work, the cheapest rice finds a ready sale in this coun-
try, und most of the rice that i« grown in Indin remains unsold and un-
cared for.

Rir, ‘this is not a matter in which the Government cun sit quiel any
longer. This is a matter which uffects the agricylturigt yery seriously., - All
these vears, ever since the depression set in, the agﬁclﬂﬁurist'h;as'hoz been
-able to pay his %ist, because he has not been able to sell his produce readily
at an cconomie price. He hae so far been able to keep himself alive b
‘the sale of gold he had, by the sale of a few ornaments of his wife an
children, but in future it will not be possible for them to sell any of their
ornaments, because they have none with them now. Matters have now
reached a stage when,—I am sure, (Gorernment will believe me when I
say this,—the agriculturiste will vacate their lande, when they will gladly
retire from their lands without paying any taxes or kist. Sir, it is their
love of land that has kept them so long to the land, and not because they
are able to carry on cultivation at a profit. The other day, some of us
were discussing this question, and when we calculated the profit from
land, we discovered that far from making a profit, » distinet loss was being
incurred by the ugriculturists. The Mirasdars in the Tanjore district
yossess vast tracts of rice-producing lands, and it ie now found that the
greater the area of land a man. possesses, the greater is the loss he ingurs,
and the loss these people incur ix such that they will not b able to ‘suffer
it for a very long time. Government have often siid that they have the
interests of the agriculturists in their heart. The Honourable the Leader
of the House said the other day that the Céngrvess. stands for. the medses,
but never moves. Now, I want to know from the Government, ‘with all
their sympathy for the agriculturists, what action they propose to take to
allevigte the present distress. of these poor people? -The Heonourable the
Finance Member said this morning that he had made promises to the Ser-
vices that the cuts would be restored when the finaneial position improved.
May T ask him, are not the promises to the agriculturists and the masses
far more urgent requiring immediate action than the promises to the Ber-
vices. -Sir, the promises that the (Government have given to the ugricul-
turists are as old as the Government themselves, and if anyv relief was due,
it was not to the fat salaried Government servants, particularly when the
cost of living has gone down, but it was due to the poor agriculturist,
because the prices of his produce have gone down so low that it is not at
all a remunerative proposition to stick to agriculture. The other day, the
Honourable Mr. Bajpai said that the price of paddy.had gone wp. Am I
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_Mr. @. 8. Bajpai: What [ suid, Sir, ivus, that uccording to my inform.--
ation, prices at the end of December, and. even in the beginning of Janu--
ary, were riging. That was what 1 said.

Mr. T. 8. Avinashilingam Ohettiar: May I point out to the Government
that the way in which thes obtuin statistics is not correct. Now, I can
tell this House something about the way in which these statistics are
collected. Tt is the Tahsildar who is entrusted with getting the prices of
agricultural produce. He merely goes to a merchant. asks him a ques-
tion about the murket condition and simply puts down a price without
making any proper investigation into the matter, and submits his report
to the higher authorities. Things are not properlv examined before sub-
mitting reports of agricultural produce, bul a most casual inquiry is made
by the Tahsildars, and their reports are sent up to the (Government, and
here the Government Members give it out as their information. I would
ask the Government to take the market rates into consideration, T would
ask them to take the market rate of rice as it is tuken in a standurd mar.
ket, and, if that is done, my Honourable friend opposite will be able to see
by how much the price of agricultural products in general and of rice in-
purticulur has gone down, and that agricultural lands which produce rice
are no more an economic proposition. '

Bir, let me rewmind this. Honourable House that this rive problem is not
new. Just when I was returning fromn my house, my friend, the Raja of
Kollengode; was telling me that this question was discussed threadbare last
year, and that a Committee was nlso appointed to go into the question.
I do not know what that Committee has done. The Government had:
promised to do what they could in the matter, but evidently that pro-
mige has gone into the waste paper baskei. and 1 do not know what they
propose to do in the matter now. ILet me remind my Honourable friends
opposite that if they ure to do anything for the amelioration of the condi-
tion of these poor agriculturists, to force up prices, to prevent the dumping.
into this country of foreign rice, let them do it now. In their own.
interest, I say that Government ought to pay immediate attention to this:
important problem because, if they have to recover kist from these agri--
culturists, then these people ought to be kept well, and unless they are
kept in & position to cultivate their lands in a remunerative manner, unless
they are able to sell all their produce, all the lands that now grow rice may,
in a very short time, be completely neglected and they will become waste
lands. With these few words, T support this motion,

Raja 8ir Vasudeva Rajah (Madras: Tandholders): Sir, as one who has:
given notice of a similar Resolution, T have much pleasure in whole-
heartedly supporting the motion before the House. I am glad to find
that several other Honourable Members belonging to different Parties
have also given notice of the same Resolution, which goes to show that
many of them have already realised the importance of the matter that
we wish to press for the consideration of this House and of the Govern--
ment. Being a landholder mysclf, coming from Madras, & province-
which is more seriously affected than any other in India, I think, I can
speuk, with some intimatg knowledge, of the conditions prevailing there:
and of the acute distress that has been brought sbout by the importation
of foreign rice. This is & menace which has come into being and has.
assumed & serious magnitude within the last three or four years. It is
only since the year 1981-32 that Biam and Indo-China have begun to:
import rice in large quantities into this country. Till then there was no.
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importation of foreign rice worth the nsie.. For ijustance, in 198081,
‘they imported only, 5,134 tons of foreign rice and paddy from those two
«countries together. In 1934.35, this quantity increased to 385,000 tons
in nine months, that is, about seventy times in -thetee or fow. yenrs. The
reason for.thig large importation of foreign rice during the last two .or
three years is due to the faot that both Jupun and the Netherlands Indies
have prevented rice importation.into their countries and rice ttade has
‘been diverted to India from those countries..

The report of the Financial Adviser on the budget of the Kingdom of
‘Siam for 1984-85 shows as follows. During 1988-34, restrictiofs  were
‘mposed on the Siamese rice by both' Japun und the Netherlands Indies,
but the statement declares: ’ - '

‘“Thix los has, by a happy chuuce, beeri move than made good Ly incrédsed exports
%0 India.” :

In 1888, Japan and Formosa took 105,150 tons of ricé; and, owing
to restriction, it has dwindled down io 488 tons in 1934. Similarlty, in
the Netherlands, it has come down from 38,119 tons in the previous yeur
ito 4,989 tons in 1934, while in India it hus increased from 9,978 tons in
1983 to 835,000 tons in 1934. 1t will be seen, therefore, that this enor-
mouse increase in the importation of rice has affected the market most
s#eriously and that the price of rice has gone down so much that in many
places the cultivation cannot be continued with any reasonable profit and
‘the landholders and all those who depend upon them have been most
zddyersely affected. India is » country where agriculture is the chief
industry, and 80 per cent. of the population depend upon it either directly
or indirectly. If this industry iz sllowed to he adversely uffected, it will
bring about disaster and ruin to a greut majority of the population.

The Muadras Presidency at present does not grow enough rice to meet
all its requirements, though, before long, owing to the Mettur project
and other schemes recently inaugurated, we hope to do so. But, even
‘in the worst of seasons the quantity that had to be imported into the
Madras Presidency wus only somewhere between four and five hundred
thousand tons.  This was met by the importation of rice from Burma
‘which has always been our source in the past to draw the required quan-
tity of rice fromn. Burma has been a part of India and it ig the natural
place from which we could and should obtain our rice to the extent that
we want. They grow in Burma enormous quantity of rice and they huve
to get rid of more than three million tons of puddy which they produce
over and above their own requirements. Yor this they can find a market
‘in Indin only to the extent of one and a half million tons and they have
to go to other markets to sell the remaining quantity. If, however,
Burmu begins to dump rice on us, even there we may have to fix u quota
for their import or impose some other restrictions in future for our own
protection. That is n matter which may Dbe tuken up along with the
scheme of separation of that province from us. But the case is quite
-different with Siamese and Indo-Chinese importation. They have a kind
of broken rice which they must somehow get rid of, and it is imported into
‘this country und sold for whatever price they c¢ln ‘get. This has brought
about u very serious situation and hus begun to tell on the conditions of
landholders, tenants and agricultural labourers. This matter has been
prominently brought to the natice of the (Jovenment of India who alone
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can take cffective measures to stop the importation either by completely
stopping it or by imposing sufficiently high duty. Not only the Madras
representatives  including myself have made répresentations to the
Government of India, but the Madras Government also have made very
strenuous and urgent representations to relieve the presidency of this
menace. : R '
Speaking on this question in the Madras Legislative - Council, the
Bevenne Member said, he was perfectly aware that there was a feeling of
great discontent, which he himself shaited, with the import of rice from
Siam, Indo-China and other places and which had not been stopped :
“I'his Government hud urged in senson and out of scarun and. they would urge
#till on the Governmént of India the necessity of stopping smich an import. He hoped
the Government ef India would be. strongly supported by the Presidency’s represéita-

tives both in the Legislative Assembly ned. the Council of State, and between them
ley might get some specific good results.’ . :

The Government of India bave so far taken absolutely no steps in
this watter and have been wholly responsible for the condition in which
the people of the province and the Madras Government have heen placed.
During the lust three years, a rémission in the land tax had to be given
ig the extent of Rs. 60 lakhs a year and it has not touched the fringe of
the requirements. This year, again, the Legislative Council has voted
for u reduction of 38 1/8 per cent which, if given effect to, will reduce the
fand revenue by about two crores of rupees. The Madras Governthent
seem to have just issued orders that they cannot nccept the Resolution
of the Legislative Council for the only reason that it will bring about
serious disturbance in their own finance. 8o, the agriculturists are again
left in the lurch. If only the Government of India had taken early and
prompt steps to stop this ruinous competition from Siam, Indo-China and
other countries, the Madras Government would not have had to for
their revenue to the extent I have stated. It bas made serious in
into their financial conditions and has benefited nobody in the least. On
the other hand, every one in the Madras Presidency feels bitterly aguinst
1he attitude of the Government of Indie, and there is 1 wide discontent,
and, ] may even say, disaffection prevailing in the country. I1f the
present attitude of the Government of India continues, they will find
that very soon they will not have many friends in that province. Already
the Government must have noticed—I] need not allude to the lust elec-
tion—how little support the country gives to those who are standing by
the present Government. The people cunnot be blamed for it, becuuse
by their attitude the Government have driven them {o economic despair.
To mention only one single  instance,—I can cite many more——lund
worth Rs. 45,000 in Malabar was sold for Rs. 1,500 for-failure in paying
mesessment. This may sound incredible, but it is a gruesome fact. If
immediate steps ure not tauken, T am sure, there will be trouble in the
wountry for which the Government cannot reasonably blame the people.

During the life of the lust Assembly, several Members pressed this
matter on the attention of the Government and requested for some relief,
but the only reply forthcoming was that the matter wus receiving their
consideration. The period of consideration has now lasted for over two
vears and the life of the last Assembly has also ceased. Now, this
Assembly has taken the matter up, and, I hope, hereafter at least we
shall be vouchsafed a reply more satisfactory than in the past, wvig,,
“'The matter is receiving consideration’’. ~We are tired of hearing this
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stereotyped asuswer and think that even for the Government of India's.
considerntion there must be a limit. If indeed they caunot solve the
problem, it is better they say so. The whole country is simply disgusted
with their present attitude and evusion.

When u similer question arose with regard to the protection of wheat
iu the Punjab, the matter was taken up expeditiously, and relief was
given. 1 do not know. why & different treatment is given in approaching
the rice question. The country is blaming the non-official Members here
for the uctions or inuctions of Government. If we are unable to make
you move in this matter, which is one of very great importance, aund if
you are going to continue your callous- attitude, let ws:know it. In the
‘West Coast we ure also threatened with a similar situsation by the:
importation of cocoanut and copra from' Ceylon. It is also of grave
importance to our Presidency. If Government feel a delicacy in
completely stopping the importation of foreign rice and paddy, I would
suggest that at least u protective duty of Rs. 1-4-0 per maund of rice and
15 annus on paddy may be levied without further delay.

With these words. 1 commend the umendment to the acceptance of
the House.

--Mr. @. 8. Bajpai: Mr. President, as hus been pointed out by more
than one speaker in the course of the debate, this question has'come up
before the Housc¢ from time to time since February, 1984, when it was.
discussed as a.side issue at the time that the Wheat Import Duty
Extension Bill was under consideration. Government, 'Sir, are really
glad that sn opportunity has offered itself this time for an objective and
a detailed presentation of what is really an economic problem—a problem:
which ought not, [ submit, be presented in any but a dispassionate light.
The Honourable the Mover of the Resolution who comes from Bihar very
chivalrously took up the cudgels on behalf of the Southern Presidency.
The position, if I may be allowed to put it that way, is that this problem-
of the imports of foreign rice is exclusively a Madras Presidency problem.
It is not u problem which affects the whole of India, because, outside the:
Presidency of Madras, there are practically no imports of foreign rice.

Mr. Ghanshiam Singh Gupta (Centrul Provinces Hindi Divisions: Non-
Muhammadan): That affects the prices everywhere.

Mr. G, 8. Bajpal: I think if my Honourable friend will let me develop
the urgument, he will be satisfied a8 to what it is that affects prices and
what it is that does not uffect prices. Now, the broad argument which,
has been used in the course of the debate today is that there has been &
catastrophic fall in the price of rice. This full set in in 1930-31. There
has been a steady incresse in the imports of foreign rice also from the
year 1980-81. Therefore, the import of rice from Siam and French
Indo-China—these are the two countries primarily concerned—is largely
responsible for the drop in prices. Now, Sir, as I Lope to explain to the
House, the matter is not quite so simple as all that. I shall mention a
few figures. 1929-80 is the year in which the depression began. In
1030:81, rice prices in Madras had fallen by nine per cent.; in 1931-82,
they had fallen by 37 per cent.; in 1082-88, they had fallen hg;' 45 per centr
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in 1938-34 they had fallen by 55 per cent. What exactly was the
proportion in these areas of the imports of rice from Siam and French
Indo-China to the production of rice in the Presidency of Madras? In
1930-31, ‘the proportion of imports to the production which was 525
millicn tons was leéss than .1 per eent. In the succeeiding year, imports
were about 7,500 tons, in other words, .14 ‘per cent of the
production for the year which was 5.87 million tons. Next year, the
imports were 17,000 tons, proportion one-third of a per cent. In 1833-
84, imports were 70 thousand tons, proportion n litile over one per cent.
of the total production -of the Presidency. I submit that, from this
detailed presentation of the case, it will be clear that the fall of 55 per
cent. in prices could not possibly be due to’'these imports from Siam and
French Indo-China. In fact, a8 I hope to show the fall was due to
exactly the same cause which has brought about the fall of prices for
primary commodities all over the world, that is to say, world depression.
I will give corroborative evidence . . . . .

Mr. T. S. Avinashilingam Ohettiar: But importation makes it worse.

Mr. G. 5. Bajpai: Will my Honourable friend let me pursue the
matter? We are at present trying to determine to what extent, if any,
prices are affected by these imports. I am trying to show that this
abnormal fall in prices could not be primarily or even largely due to the
imports of rice from Siam and French Indo-China. I am not contending
anything more than that at the present stage. Now, I was going to
adduce corroborative evidence in support of my contention, which is that
primarily the fall in prices has been due to the same causes which have
produced the fall in prices of other agricultural commodities. Take, for
example, rice itself.: The fall in Burma, which is a considerable produc-
ing area, was exactly the same, 55 per cent. Take the United Provinces
from which I come. We have exactly the same position. Take cotton,
a non-food crop. In the Madras Presidency, in the Punjab and in the
Central Provinces, the fall in prices was the same, 55 per cent. Take
wheat. In 1980-31, the price had actually fallen by 63 per cent. I can

on multiplying instances, but it does not seem to be necessary, because
I think I have said enough to establish my main point, which is that the
main cause of the fall in prices of rice is the same as in the case of other
agriculbural commodities, namely, world depression and not the import
of small quantities of rice from French Indo-Chins and Siam.

Now, Bir, my Honourable friend, Professor Ranga, tried to castigate
me thie morning for having promised some statement to the Assembly
last year, a promise which I did not carry out. The position as regards
that is this. Up to the end, as I have said, of April 1988-34, for which
I have given figures, there was no special feature in the situation in the
Madras Presidency calling for either special or emergent action. All the
same, the Government of India were impressed by the increase in the
volume of imports, and, therefore, they made representations to the Gov-
ernments of Siam and French Indo-China in order to see how they viewed
the problem from their angle and whether there was any possibility of
adjustment by friendly negotiations. What I haed said when this matter
came up in February was that I would take the House into the confidence
of Government if the result of these negotiations became available before
the end of the Bession. The result did not become wvailable before the

: r
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end of the Session. One can hardly blamhe me in the oircumstances for
not huvmg fulfilled my promise. I was not in a poamon to fulfil the
promise, because I did not have the material. But that is by the way.
The fact remains that, after having made these representations, the
Government of India said ‘‘we must watch the situation and watch it as
closely and carefully as we can.”” They took steps to instruct the
Custorhs authorities to give them fortnightly information as regards the
quantities of imports that were comiing in flom Siam &nd French Indo.
China. THé other relevant factor to the problem was the position of
prices in the Bouthern Presidency. The Government of Madras had
tHemselves taken action in February, 1984, to appoint a special officer
to go into the whole -question of the production of rice and the trade. in
rice. The Government of India hoped that the date which this officer
collected would put them in a position to appraise the situation clearly
and completely. I may mention that this report was not received by
the Government of India until the end of Dacember, 1084.

Although the problem was under investigation by a special officer of
the Goverhment of Madras, the Government of India took steps in July,
1984, to send down an officer of their owh, the Statistician of the
Imperial Council of Agricultural Research, to SBouth Indis, because the
I;nﬁom were still continuing and the Govertimént of India wanted to
make some effort to find out as to whether the situation wag such as to
csll for immediate and urgent action. Mr. Vaidyanathan, the Officer to
whom 1 have referred, presented his report to the Government of India
early in Auﬁ;.ls What did that report show? Bince the beginning of
July, prices had already started rising. Further, he reported to the
ernment of India that they anticipated scarcity in the food position in
Maudrus, a scarcity which unfortunately nad materiolised as must be known
to Honourable Members coming from the Southern Presidency. I think
the House will agree with me that in a situation like that, with prices
rigsing and with an anticipated shortage of food, the Government of Indid
would not have been justified in taking any restrictive action in regard to
a staple food commodity. That, Sir, was the poalt.ion in July and,
August, 1984. I will now review the matter since we last heard from
the Government of Madras.

Pandit Niakantha Das (Orlasa Division: Non-Muhsmmadan): As
regards the export duty on rice, was there any investigation made as to
ite influence on the price of rice?

Mr. G. B. Bl.]‘pl! I do not think that the export duty has any effect
on the rice position at all, because an export duty is in force
not merely in India, which is an exporting country including

Burma, but also in French Indo-China and Siem, India’s competitors.
I do not think that that in any way complicates the position; the amount
is practically the same.

Rajs Sir Vasudeva Rsjah: W"h-;r are these reports kept confidential ?
Why are these reports not placed or the table? :

»r. G 8. Mpl.l ﬂohtnthemporbnfhﬂeMadmsﬁonrmm Sir,
is concerned, I submit my Honourable friend, if he has any grievance
against the non-posting of that report to him, it is against the Government
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«of Madras and not against the Government of India. We have received
only six copies. As regards Mr. Vaidyansthan’s repott, it wds an interim
report, not a complete repart; it could not and did not asnticipate the
report of Mr. Srinivasan, the Madras Officer. No useful purpose would
have been served by publishing it. 8ir, I must now resumé the thréad: of
my argument. I was stating what has hdppeéned, what hds materialised
‘since the receipt of the last representation made on this subject by the
Government of Madras. That represéntation was accornpanied by Mr.
Srinivasan’s report, but unfortunately even there the statisticdl data’ as
regards prices were not complete. We had, however, taken action inde-
pendently of getting thie material from the Gevernment of Madras and we
found that, concentrating the attention on prices alone, we were led from
obscurity into grester obscurity. It happened like this. In the port of
Madras, imports were rising, nevertheless the pricés were rising. In
<Calicut, the imports were rising, and prices, on the other hand, were fall-
ing. Further, information showed that for the Predidendy s & whole there
was no such thing us & uniform or consistent tendenty; in sorite cases
prices were rising and in other cases pricés wete fulling. We had, there-
fore, to re-examifie the problem afresh, and the provisional 9onclusim which
we have reached is that it is not over the whole fiéld ad it were of rice
production and rice prices that thesé importd and pﬁééa reflect; themselves,
But that the problem is & litnited problem of the dompetition of this imported,
which' is’ rimitily broken, ride from Biam and French Indo-China with
the finér varieties of rice which are produced in the Madras Presidency.
I have figures here which ténd to corroborate that conclusion, and I simply
mention three téndencies which emerge from' & serutiny of these figures
broadly. The firat factor is that these prices of the finer varisties of Madras
fice have been steadily falling. The second factor to bear in mind is
that the year of the greatest fall has been the year of the heaviest impotts.
“The third factor—ana@ I hope that this will be marked by those Honouir-
ablé Memberd who hdve been contending that tlils rice is dumpeéd at any
price—is’ that the prises of imported broken rice have been steadily rising,
-and, whidt is more, that they are barely below the price of the finer varie-
ties. There is a fall in price no doubt of the finer varieties of Mddras rice.
‘That, 8ir, in a nutshell, puts the’ position clearly,—that thése imports do
not depress the rice prides as & whole, that this rice does nbt compete with’
every variety of rice produced in the Matras Presidency, that it is &
problem of the competition of this broken rice with the finer varieties of
rice produced in the Madras Presidency . . . . .

Prél. N. G. Banga: That makes the position even worse.

ir. Presitient (The Honourable 8ir Abdur Rahim): Let the Honourable
‘Member go on.

‘Mr. G. S. Bajpai: 1 do not see how the position is made worse. The
contention of my Honoursble friends has been that in Madgas rice is the
staple crop produced in the Presidency. These imports dislocate prices
all over the Presidency, nﬂ._;th{qre‘iore. the cirgle of migery is as wide as
the circlg of the Madra }:regid?w I have ghown f‘nu.g I think it will be
admitted, that the difficuly s limited to fhe grower of thig particular variety
Qfﬁgdm_s,nqe. 8jr, ley-us view the g in a correct perspeetive and not
be carried away by extraneous considerations. I was going to mention

=2
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for the information of the House that this conelusion which I have mention-
ed has emerged as the result of an exsmination which we made only re-
cently. It is because of that that I am not in a position to snnounce to
the House today as to what measures the Government propose to take
in order to deal with this problem. '

Mr. F. E. James tMudra.s: European): Are Government going to take:
some action ? o

Mr. @G. 8. Bajpai: My Honourable friend asks wliether they are going
to take some action. I wish to ask him to wait and see, and I hope he
will not have to wait very long this time. : '

An Honourable Member: How long?

Mr. G. 8. Bajpai: I cannot fix any time-limit, but I can assure the
House that mow that the problem has been isolated, there is no reason
really why the decision of the Government of India should be delayed long.
There are administrative considerations and other considerations. How are
you going to deal with this problem ? Then, this morning, there seemed to
be & tendency to regard the trade balance or trade relations with Siam and
French Indo-China as of no special value. Well, it may be that our
trade balance with Siam and our trade balance with French Indo-China
is nothing very formidable. I have the figures here and I can give
them to the House,—as, for example, that with Siam it was 57 lakhs
in 1981-32, 22 lakhe in 1982-38 and 44 lakhs in 1088-34. But the
important point to remember is that what we do or may bhe doing
towards French Indo-China affects the policy of France, and out
trade balance with France is an extraordinarily important factor. It was
7-6 crores trade balance in our favour in 1981-32, & little over eight crores
in 1982-33. Then, in 1938-34, perhaps a bad year, it was 890 lakhs, very
nearly seven crores. There you are—there are many considerations in-
volved; administrative considerations and economic considerations; and,
finally, let it not be forgotten, there is the effect, shall we say, of any
action that might be taken up upon the food situation in the Madras
Presidency at the present moment, when there is & famine in certain
districts and the failure of the north-east monsoon threatens the food
gituation for the Presidency as & whole. These are complicating factors
which necessarily make it important that the Government should have a
little further time for reflection and decision. 8ir, T have done what I
could to put the position &nd the problem in its correct perspective. I
think T have satisfied the House that the problem was not so simple as it
has been made out to be. I have also tried to satisfy the House that we
could not, before a full and complete examination of the problem, deside
what was the proper line to take, that we are considering what that line
should be. I hope the House will not press this Resolution, but be satis-
fied with the exposition and the assurance I have given.

Several Honoursble Members: The question may now be put.

Mr. ¥. E. James: Sir, we have heard with great interest the statement
of my Honourable friend, Mr. Bajpai, which is to the effect that the Gov-
ernment of Tndia have at last succeeded in localising the problem and in
recognising the fact that there is a problem. Thev do not go further
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than that, and I should like to ask whether we cannot have a little more
specific assurance that, having recognised the presence of & definite problem,
they will, without eny delay, proceed to the next stage and decide upon
the particular messures which they should adopt to desl with this problem.
1 was interested in the arguments which my Honourable friend, Mr. Bajpai,
used in regard to the possible danger of retaliation from other countries
with whom we had satisfactory trade balances. I should like to ask him
one question. I understand that the real competition in Madras is between
the better class of raw rice of the country and the imported broken rice
which comes, almost exclusively, from Siam. I do not know whether I
am correot in that or not.

Mr, @, 8. Bajpal: No, Sir, it does not come exclusively from Siam.

Mr. ¥. E. James: I said almost exclusively. I understand what comes
from Indo-China is mainly paddy, and, if that is the case, it is not paddy
that we are dealing with. In fact, I have had representations from one
or two Chambers of Commerce in South Indisa whom I consulted on this
very point. Here is an extract from a letter from the Coimbatore Chamber
of Commerce in which they say that the position is not a simple one:

*‘Already 1n some parts of the Presidency of Madras, paddy production has failed
over a large area, and, in order to provide food for people in those areas, it will be
necessary to transport paddy from other parts of the Presidency including ovcreeas
-soureces.*’

If most of the imports from Indo-China are paddy, then, I suggest
that, if the problem is localised to a competition between the broken rice
snd the better class raw rice in the Madras Presidency, there is no need to
touch the import of paddy at all. Then, there was one other point on
which I should like to have a little more definite information. My Honour-
able friend, Mr. Bajpai, said that the full in price had been greater in the
case of the better class rice than in the case of the inferior rice in the
Madras Presidency on account of their . ., . . .

Mr. @. 8. Bajpal: No, Sir. T think that my Honourable friend did not
understand me, or, at any rate, I did not make myself clear. What I said
was that the fall in the price of better variety of rice had been consistent.
I did not say it had been higher than in the case of the inferior variety.

Mr, F. E. James: That was one of the points which T wanted him to
explain. Is it or is it not a fact that the fall which occurs in connection
with the better class rice is grester or has been greater for the last two
and a half years than the fall in regard to the price of the inferior class of
rice? T understand that it is the case. That question serves to emphasise
the argument which he has used that the problem is one of competition
between this imported broken rice and the particular specialised better
class Madras raw rice. But the main purpose of my rising to my feet
after my Honoursble friend, Mr. Bajpai, sat down was to ask whether
the Government cannot give us a little more definite assurance in regard
to their determination to do something which will meet this particular
problem? In the early parts of December, 1 remember being in the House
of Commons, when Mr. Lloyd George, was spesking about the unemploy-
ment question, and he used the phruse that ‘it is no wuse people
merely admitting the existence of u problem, someone has got to
.deal with it’’. In a very small way, T would echo that remark to
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Government todsy. We thank them for having admitted the problem and
for having, 8o to speak, put this finger on the actual spot where the problem
occurs. Can we not have a little more definite assurance that, having gone
so far, they will take as urgept steps as possible to meet that problem im
one or other way? It has been suggested by some of my constituents
that the problem should be met either by the imposition of an import duty,
which should be of a specific nature, or by the fixing of a quota based upon
the average of imports to Madras covering a certain number of years, under
which licenses should be issued for purposes of importation. I do not
suggest for a moment which of those would be the prefersble method. But
if it is decided that there should be an import duty. I would stress the
importance of that duty being of a specific nature for obvious reasons.
On the other hand, if it is decided to fix a quota, I would also urge the
importance of fixing that quota on the basis of u fairly wide average in the
matter of years, so that the amount of quoty may not be a figuré inflated
a8 the result of the very lurge importations of the year 19384, [ hope, there-
fore, that, when considering what action they are going to take, the Govern-
ment will bear these two considerations in mind. =

[ -

Seth Haji Abdoola Haroon (8ind: Muhammadan Rural): Bir, the ques-
tion of the importation of rice to India is not only a question connected
with the Madras Presidency, but T find thut Sind is also producing
large quantities of rice. In Sind, we do not get the Siam or Indo-China rice
but mostly the rice from Burma. S8ir, today the plight of the agriculturists
in 8ind is very bad. Last November, when T had to tour about in connee-
tion with my election in Sind, I found that they were hardly able to sell
their paddy between Rs. 1-4-0 and Rs. 1-8-0 u maund, and, because of
that, they were unable to pay their land revenue to Government. 8ir, I
wish to support the Resolution which we are discussing now. From its.
wording I find that the Honourable the Mover is only suggesting to the:
Government to take some important steps to prevent the import of rice
or fixing the quota. If I have correctly understood the Honourable Mr.
Bajpai, he told us that the Government were also considering the matter
and the Honourable Members will sobn know about their decision. 8o, 1
hope that Government will also support it. Then, my Honourable friend
also said that, on account of importatioh of this low q’ualig rice in Madras,
the price of the high quality of rice did not go down, but remained steady.
0Of course, when rice of a low qa lity is coming, the price of the high
quality rice might not be reduced, but, &t the same time, it cannot be-
increased.

Now, 8ir, we are faced with two questions so far as rice is concerned.
Firstly, whether dany import duty should be put on rice, and secondly,
whether some quota should be fixed. The House knows that the price
of wheat at one time went down very much when India started getting
wheat from Australis and some other countries. Therefore, we levied an
‘import duty of two rupees per owt. on wheat. 8o, if any sort of protec-
tion is given to the local rice, the cultivators, not only in 8ind, but in
many parts of In'dila, will be ablé to grow more rice, and, for that reason,.
will be able to pay their land revenue to their Provineisl Governments.

Then, there is another point to which I should-like to draw the atten-
$ion of the House. At present on the rice that we are exporting to foreign
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countries, Government are levying an excise duty or an export duty, what-
ever you may like to call it. The time has come when Government should
consider this question very seriously. It is true that 100 years ago the
only counfry which supplied rice to the world was Indid, and, therefore,
the Government levied an export duty of three annas at that time and
it has since been reduced to twoé annas aind three pies. 'Bir, I know that
we are exporting rice from Bind to the Persisn Gulf and previously we
used to export rice to South Africa, Mauritius and many other places. But
today we find there is no export to South Africa and Mauritius; there is
only a little export to the Persian Gulf. I think that unless and until
Government come forward and sbolish the export duty on rice, India
cannot export her rice to any foreign country. With these remarks, 1
support the Resolution.

Dr. T. 8. 8. Rajan (Tanjore c¢um Trichinopoly: Non-Muhammadan
Riiral): Mr. President, I am really glad to find that we are mostly on
common ground on this question. The Government aceept that there
has been an increasing import, and, during the last year, they have
themselves confessed that the increase has been rather alarming, if I may
use such a word. But I may tell for the information of the Honourable
Member in charge that, during the last month or two, the imports have
been more terrific than during the previous months, and, if we could refer
to the article in the Hindu and the picture it contains with regard to
bags of paddy lying all over the open stores, both in the Tuticorin port
and in the streets there, then we can infer the menace is on the increase.
That the Government have also accepted to take the matter in hand and
that they would soon be doing something definite, the nature of which
they are not in a position to divulge, is perhaps the only thing that we
bhave had as a result of this discussion. I put it to them, here is a
Resolution, the facts underlying which we can vouch for and which the
Government themselves are prepared to acknowledge. Having done that,
I ask the Government to accept thie Resolution, so that we may not force
it to a division. The Government have given assurance that they will
take steps, the nature of which steps they have not, however, specified.
We have suggested an import duty, the object of whioch is not so much
to pepalise Biam or Indo-China as fo protect our rice and to protect our
prices from falling further. If that is conceded, I reslly do not see any
point in pursuing this discussion any further. What I would like the
Government as well as Honourable Members on this side of the House
to consider is, whether we shall not ask the Government to accept this
Resolution and ask them also to inform this House at the earliest oppor-
tunity as to the specific measures that they have either formulated or
intend formulating. If that procedure could ‘be accepted, I do not think
there is need for any further discussion on thie Resolution. Therefore,
I suggest to the House that this Resolution should be accepted without
any division whatsoever.

The Honourable Sir Nripendra Bircar (Leader of the House): May [
say this that the Government will not oppose this Resolution.

Some Honourable Members: The question may now be put.

lr President (The Honourable Sir Abdur Rahim): The question is:
“That the question be now put.”

The motion was adopted.
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Mr. Salya Narayan Sinha: Bir, several Honourable Members, who
have spoken on this motion, after my Honourable friend, Mr. Bajpai,
spoke raising certein objections against the Resolution, have very clearly
and lucidly answered all those objections. I have only one word to add.
The dexterous sttempt of the Honourable Member, Mr. Bajpai, to make
this motion look like affecting only one province and thereby making the
Honourable Members coming from the different provinces feel luke-warm
about this Resolution,—I say, Sir, this common practice of divide et
impera will not succeed in this case.

Mr. G. 8. Bajpai: There was no such intention, I can assure my
Honourable friend.

Mr. Satya Narayan Sinha: In epite of what my Honourable friend,
Mr. Bajpai, has said, we are convinced that the importation of foreign
rico does affect the price of rice in our province. Because the Govern-
ment have not said anything definite as to what they are going to do m
connection with this motion, I have nothing more to say, Sir, but I once
more appeal to the House to accept this Resolution as it stends.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That for the original Resolution, the following be substituted :

“I'hat this Assembly recommends t{o the Governor Genersl in Council to take
immediate and necessary steps, fiscal and other, to prevent or to coztrol the importa-
tion of foreign rice and paddy’."”

The motion was adopted.

RESOLUTION RE REMOVAL OF DISQUALIFICATION 1IN
RESPECT OF PANDIT DWAREKA PARSHAD MISRA AND
CHOWDHURY ASHRAFUDDIN FOR ELECTION AS A MEM.-
BER OF THE LEGISLATIVE ASSEMBLY.

Mr. K. M, Jedhe (Bombay Central Division: Non-Muhammadan
Rural): 8ir, T move the Resolution which is as under:

*‘That this Assembly recommends to the Governor General in Council to remove
the disqualification in respect of -eligibility of. Pandit Dwarka Farshad Misra of
Jubbulpore and Chowdhury Ashrafuddin of Comilla for election as a Member of che
Legislative Assembly under Rule 5(2) of the Legislative Assembly Eiectoral Rules.'

Bir, the decision of the Indian National Congress to participate in the
election of the Assembly was weloomed by the Government. As a
corollary to this, the country expected that those who have suffered fcr
their country according to their humble judgment would not be disquali-
fied from standing as candidates for the various elections. As a matter
of fact, the Governor General removed disqualifications in cases of those
who applied for the removal. But two exceptions have been made, in
the case of Pandit Dwarka Parshad Misra of Jubbulpore and Chowdhury
Ashrafuddin of Comilla. No valid reasons have been so far given by the
Local Governments comcerned or the Government of India.
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Taking the case of Pandit Dwarka Parshad Misra .of Jubbulpore, I
say, Sir, that he was a Member of this Assembly from 1926 to 1929 when
he resigned as per mandate of the Lahore Congress. In the year 1630,
at the time of the Civil Disobedience Movement, Mr. Dwarka Parshad
was sentenced to two vears rigorous imprisonment under section 124A
read with sections 109 and 120B on each count, but the sentences were
to run concurrently. Under the well-known Gandhi-Irwin Pact, he was
released in the month of March, 1981, and was, thereafter, in the
Jubbulpore Municipality as a member. In 1032, he was sentenced to
one year's rigorous imprisonment under the Criminal Law Amendment
Act. But this last sentence, Sir, according to the rules, cannot prevent
him from contesting the election. But it must, therefore, be that his
sentence in 1930 was construed to be a bar, hence the removal of this
disqualification under the election rules is wanted by this Resolution.

Now, Sir, Seth Govind Das, who is happily here in this House as an
elected Member, was similarly sentenced in 1930, and again sentenced in
1932-33, and yet disqualification against him has been removed by the
Government of India. I fail to see, why this discriminating policy of
removing disqualification in thé case of one and not removing in the case
of another. TPandit Dwuarka Parshad Misra had been the President of
the Jubbulpore Municipality in 1938-34, and apparently he was allowed
to be there. If he was good enough to be the President of the Jubbulpore
Municipality even after his convietion, I fail to see why he should be
held unfit to be elected to this Legislative Assembly. There is a
suspicion in the country that his strong attitude in municipal matters is
responsible for this action. I am quite unable to say how far it is true.
But it is for the Government, Sir, to remove the suspicion by simply
removing the disqualification.

The same is the case with respect to Chowdhury Ashrafuddin of
Comilla. In Bengal, the disqualification has been removed in all cases
except this. Even Mr. Sarat Chandra Bose was allowed to contest the
election although in prison. I, therefore, request this House and request
Government that it would be inequitable, unjust, to keep the disquali-
fications in respect of these two gentlemen, and move this Resolution for
its acceptance.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved-

*“That this Assembly recomnmends to the (Governor General in Council to remove
the disqualification in respect ot eligibility of Pandit Dwarka Parshad Misrs of
Jubbulpore and Chowdhury Ashrafuddin of Comilla for election 3s a Member of the
Legislative Assembly under Rule 5(2) of the Legislative Assembly Electoral Rules.’

Mr. Ghanshiam Singh Gupta (Central Provinces Hindi Divisions:
Non-Muhammadan): Sir, I agsociate myself with this Resolution. I will
not go into the personal matters in detail, but I will look at this from a
general point of view. 'It was understood at any rate among the
Congress rank and file that it was a mere question of formality for any
member of the Congress to apply to the Government and to have the ban
removed. On that understanding, most of us applied to the Govern-
ment, and, in the case of many, the ban was removed. It is, so far as I
understand, only in the case of these two gentlemen or one or two more
that the ban was not removed, and I do not see why there should have
been this distinction, particularly as reusons have not been assigned
publicly.
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Now, es my Honourable friend said, the position of Pandit Dwarka
Parshad Misra and Seth Govind Das were exactly the same, but I meed’
0ot go into details. T will confine myself to merely condémning the

titude of Government in singling out these two gentlemen from among
he rest. I repeat, Sir, that so far as my friend, Pandit Dwarka
Parshad Misra, is concerned, he was and is as good a Congressman as
sny of us. He was adopted by the Parliamentary Board along with my
Honourable friend, Seth Govind Das. Both of them are pledged to
oon-violence and truth, and it was a surprise to us in the Central Pro-
vinces why that sanction was given in the case of Seth Govind Das,
while it was refused in the case of Pandit Dwarka Parshad Misra. My
submission is that these invidious distinctions should have been avoided
unless there were very strong grounds which were known publicly to the
people. So far as we are concerned, there is no ground which is known
to us, and I do not suppose that there must have been very strong
grounds not known to us. 8o far as I am concerned, I have been closely
associated with Pandit Dwarka Parshad Misra from a very long time. He
was the Becretary of the Provincial Congress Committee when my friend,
Seth Govind Das, was its President. And if the President of the Pro-
vincial Congress Committee, who was sentenced in the same trial, could
be permitted to stand, why should Pandit Dwarka Parshad Misra not
have been allowed to do so? That is my grievance. Sir, I cut short my
gpeech, because I do not want to go into the personal aspect of the case,.
and it is only the general aspect that I want to touch upon.

Mr. Abdul Matin Chaudhury (Assam: Muhammadan): Sir, I rise to
support this Resolution. I think 1 am one of the very few Members in
this Assembly who can claim, not only acquaintance, but close personal
friendship with both the gentlemen mentioned in this Resolution. 8ir, I
knew Pandit Dwarks Parshaud Misra while he was u« Member of this Assembly
and I had learnt to appreciate and admire his intellectual and moral quali-
ties. As regards Chowdhury Ashrafuddin, I have known him since our
college days when we were contemporaries at college, and both Pandit Misra:
and Chowdhury Ashrafuddin are men of unimpeachable character, wvery
patriotic, honest, straightforward and brave. They are among the finest
type of young men that the present political movement has brought int>
existence in India, and they are ever ready to suffer for their own con-
victions und they have suffered also for their convictions.

Now, Government have been very liberal in granting exemptions and'
removing disqualifications on persons who were convicted of offences, and
it is difficult to understand why Government should make an exception
in the case of these two persons. Government have allowed even Mr.
Sarat Chandra Bose, who is sus;:ect,ed of being connected with the ter-
rorist movement, to stand for election. Even in the case of the Red
Shirts, whom Government consider to be revolutionary, they have al-
lowed the leader of the movement to come and contest the election. But
we do not understand what could be the heinous character of the crime
that these two persons have committed that Government should single
them out for this particular distinction. All that we know about them is
that they are not anarchists, they are not revolutionaries. They are
merely non-violent civil resisters and my own impression is that these
wo gentlemen have been the victims of vindictiveness of wome of the:
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officiuls somewhere. Because, when these applications come to the Gov-
ernmerit of India for removal of disqualifications, I presume they usually
send it to the Local Government and the Local Govgrnment sends to the
Comniissioner, the Commissioner sends it to the District Magistrate and
be sends it to the Superintendent of Police and the loca]l In efligence
Branch. And if any applicant has the misfortune of mpumng_ﬁhe dis-
plessure of any one in this chain of official hierarchy, his fate is sealed
and no amount of representation is of any use in securing the removal
of his grievances. I do not see what terrible consequences would have
followed if Government along with other cases had removed the disquali-
fications of these two gentlemen. Yet Government are very adamant in
their decision and they are persisting in that decision, because they al-
ways trust the man on the spot and stand by his decision in spite of the-
fact that it might have been the most capricious decision that was arrived
at by the man on the spot. I only hope that in these small matters the
Government of Indin will not be guided by the personal predilections of
subordinatc officials and that thiy will remove the ban on these two.

gentlemen.

Mr. M. 8. Aney (Berar Representative): Sir, the Resolution now be-
fore the House makes s demand which, T believe, is simply irresistible.
I know, as some of the Members of this House also know, Pandit Dwarka
Parshad Misra personslly. He has been a Member of this House and in
that capacity has done his duties here, I am sure, to the satisfaction of
all his colleagues and the constituency which sent him. In denying him
the right to contest the constituency once more for the seat in this
House, Government singled him out us if he has perpetrated some heinous
crime which irrevocably disqualified him., Others, who were sailing in
the same boat with him, were permitted to stand and be returned by their
constifuencies here. Government have not only done an injustice to
Pandit Dwarka Parshad Misra but to the constituency which wanted to
return him. His services to that constituency both in the capacity of a
Member who represented them in this House a8 well ag in other capacities
as a public man are so well known that the insult is felt verv kecnly by
that constituency. I am here to inform the Government thut the order
of the Government is resented very keenly, and there is a very keen
sense of indignation in the whole of the Central Provinces and Berar on
aceount of the very obstinate and perverse attitude of the Government in
this matter. I know there has been going on for some time a kind of
tussle between Pandit Dwarka Parshad Misra and the Local Government
on account of some municipal matters: T do not want to impute any
motive to anybody, but I am afraid that those whom the Government of
India' probably thought it wise to consult have unfortunately not been
able in this case to rise superior to thejr personal prejudices and their
personal feelings, and it is the perverse view of certain men in office in
the Central Provinces that must have come in the way. I wish that the
Government of India had been more careful and more exacting in gettin
and sifting the information from the Local Government, when they foun
that the Local Government was recomnending everyhody else and making
an exception in the case of one man, whom at least some Members on
the Treasury Benches had the privilege to know personally as their col-
league for some time. If they had acted upon the recommendation of
the Local Government, it was necessary for them to have thoroughly
satisfied themselves that there was good ground for the unusual order.
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We are all up to this time in the dark as to what is the special ground
‘'on which they had to make am exception in the case of Pandit Dwarka
Parshad Misra. My late lamented friend, Mr. Abhyanksr, my friend,
Seth Govind Das, and other friends and Pandit Dwarka Parshad Misra
had committed the same offence: they were all sent to jail for the same
offence: they all had been living together in the jail for the same offence:
and if their incarceration was no disqualification, orif such disqualification
was of a nature that the Government could remove it and permit them
to stand for the Assembly, where was the necessity to make an invidious
.exception in the case of Pandit Dwarka Parshad?

The same can be said also of the other gentleman to whom reference
has been made by Mr. Abdul Matin Chaudhury. I wish that the Govern-
ment of India at any rate now will see that they have been misled by
‘somebody and will not perpetuate the mistakes by voting against the
Resolution: they should accept this Resolution.

Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
‘Muhammsadan Rural): Sir, I rise to support this Resolution. I have not
‘the honour and pleasure of knowing personally Pandit Dwarka Parshad
Misra: but the other gentleman named in the Resolution, Chowdhury
Ashrafuddin of Comills, I have known for a long time. He was convicted
.and sentenced to two years’ imnprisonment for leading a procession at Comilla
in January, 1982. I myself witnessed that procession passing along the
road. If a procession by itself is an offence, that is quite another matter.
But so far as the character of the procession is concerned, I am in a
position to bear personal testimony to the fact that it was a most peaceful
.procession, orderly, without any violence of any sort. The procession had
covered about two miles, after which they were obstructed by the police;
and, the moment the police turned up, they stopped and surrendered:
although there was a merciless beating of some members of the groceaai()n
by the police, they did not raise a finger—they actually surrendered and
they were arrested and taken off to the thana. Chowdhury Ashrafuddin
was the leader of that procession. Beyond that there was nothing of
which it can be said that he was guilty. As my Honourable friend, Mr.
Abdul Matin Chaudhury, has said, he is a very fine gentleman, coming
of a very respectable family, a respectable landholder and a devoted fol-
lower of the Congress. He believes, I know, in non-violence: he was
never guilty of any violence ever since he joined the movement. It was
very difficult for me to believe when I heard that his application had been
rejected: I could not possibly understand as to what could be the reason
for making this distinction: of course I do not know what there is in
_the police record about him: that is more than we know; but I know
this, living in the same plice, Comilla, for a long time together—he is a
neighbour of mine: so far as we are concerned, we have never heard that
he was associated in any way with any movement of violence—much less
‘of being a member of or associated with any revolutionary party. The
injustice that has been done to him may have been due to the over-
‘zealousness of some local official: but it is really a fit case for the Govern-
ment to interfere. I do not know how the mistake can be rectified, but
.only for future guidance the matter should be inquired into and at all
events there should be an announcement made as regards the case. of
‘these two gentlemen. Of course the wrong that has been done to them
"is irreparable so far as the present Session of the Assembly is concerned.
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The Honourable Sir Henry Oralk (Home Member): Bir, I do not think
I need detain the House very long in connection with this Resolution:
but ! should like -at the outset to remove what seems to be a misconcep-
tion as to the actual rules on this subject of disqualification. The rules.
are contained in the Legislative Assembly Electoral Rules which are
Statutory Rules made under the Government of India Act. First, t_he
general proposition is laid down that any person, against whom a convic-
tion by a criminal Court involving a sentence of trunsportation or 1mpri-
sonment for a period of more than one year is subsisting, shall not’ be
cligible for election for five years from the date of the expiration of his
sentence. But it is provided that, on application made by the person
disqualified under this sub-rule, the Local Government of a province may
remove the disqualification with the previous approval of the (Governor
General in Council. But the Local Government may, of their own motion
and without any reference to the Government of India, decline to remove
the disqualification. The position thus 'is that it is within the power of”
the Local Government to reject an application, but it is not within the
power of the Local Government, unless it has obtained the previous
sanction of the Government of Indiu, to remove the disgquaslifieation , . . .

Mr. Ghanshiam 8ingh Gupta: May I know whether in the case of
Pandit Dwarka Parshad Miprae any approval was asked for or did the
Central Provinces Government reject it on their own initiative ?

The Honourable 8ir Henry Orailk: I am coming to that. I will explain
what has happened. When the question of the removal of this disqualifi-
cation in the case of persons who had been convicted in connection with
the Civil Disobedience Movement was raised in this House by an inter-
pellation, my predecessor explained that would-be candidates who had in-
curred the disqualification would have to apply to the Local Government,
and that there was no intention of departing from the procedure laid
down in the rules. In fact, it would have been illegal to depart from that
procedure. These are Statutory Rules having the force of law, which
Government cannot break any more than any one else. But it was also
stated in reply to s question in another place that arrangements had been
made that all such applications should be referred to the Government f
India in order that there might be uniform treatment of all these cases,
that all of them might be dealt with on the same lines. Accordingly, we
asked all Local Governments to refer to us any such applications that
might be submitted to them for the removal of the disqualification. Now,
in all, there were 20 people who wished to stand as candidates and who
were disqualified under this rule, and all their cases were referred to the
Government of India, including the cases of the two gentlemen named in
this Resolution. In 18 out of the 30 cases, the Governor General in
Council agreed with the Local Governments that the disquadification should
be removed, and, therefore, I think I can fairly claim that the Govern-
ment’s interpretation of the rule has been on the generous side. Ninety
per cent, of the total number of the applications have been granted.
These two cases, which are referred to in the Resolution today, were the
only two exceptions. But I should explain that in certain cases, includ-
ing these two, the candidates put off till edmost the lasl moment what is,
ag8 I have tried to explain, a necessary stage in the process of getting the
disqualification removed,—thev put off submitting their applications to
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the Local Government tifl the last thomenv, and, therefore, the ILocal
Government had to refer both their cases by telegram, a8 in such case the
application was not received till a &y or two before the nomination had to
be submitted to the Returning Officer. . . . .

Mr, Ghanshiam Gupta: May I know, Sir, what was the date of
Seth Govind Das’s upplication and slso what was the date of the appli-
.cation of Pandit Dwarka Parshad Misra?

The Honourable Sir Henry Oraik: On the 6th of October we received
o telegram from the Government of the Central Provinces about Mr.
Dwarka Parshad Misra, and they asked for a reply by telegram on the
ground that the nomination had to be submitted within a day or two of

that date. . . . .

Mr. Ghanshiam Singh Gupta: Was not the application made on tha
sume day as was made by Beth Govind Das, who is sitting here today?

géth Qovind DES (Cefitral Provihces - Hindi Divisiot: Non-Muham-
madan): I, Sir, along with' Mr. Miwra, appliéd on the 4th of October. My
application was forwarded to the Goverrimént of India on the 6th, and,
.on the same duy, Pandit Dwarka Parshad’s application was forwarded.

The Honbursble 8ir Henry Oraik: The Honourable Member is perfectly
-correct. The two cases were submitted in one telegram, and the telegram
asked that the decision of the Government of India should .be communi-
cuted by wire. I do not yet know if I have made myself clear. The
point is this, that if dn application is to be acoepted and the disqualifi-
-cation is to be removed, the Government of India’s sanction is necessary,
and, therefore, the Honourable Member’s case, in which the Local Gov-
-ernment recommended that the disqualification should be removed, re-
-quired the orders of the Government of India. In the other case, they
recomrnended that the disqualification should not be removed (Ironical
“Cheers from Congress Party Benches), dnd they referred it to the Govern-
of India, but it is under the rules within théir own competenee to reject
the upplication. In the Honourable Member's case¢, the disqualificution
wus removed, and the Liocal Governinent gnve good reasons, or what
appeared to us to be good reasons, why they did not.recommend the same
treatment in the other ecase. I had to reply immediately, and I accepted
their reasons,—and when I suv T, T menn the Government of India. We
accepted their reasons as good and said we agreed. Precisely the same thing
happened in the case of the other gentleman referred to, Chowdhury Ash.
rafuddin. In his case, the letter or telegram was received on the T7th
‘October, and thé nomination date was the 9th October. There, again, a
.decision had to be arrived at at once and orders communicated by wire.

Now, Sir, it would be More in consonunce with the dignity of this House
and far better from every point of view thkt 1 shéuld not.be called upon
to énber inte' personalities. I do mot wish to do do, and'if I were to do
80, my hdnds would be very much tied, because part of the information
cbmmuticated: to me is of a confidéntial nature which I am .not a$.liberty
to disclose. But I think the House generally will agree with me that the
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debate should be képt on on impersonal grounds. ‘We tried, in communica-
tion with the Local Governments, to Jay down beforehand certain general
principles which should guide them in dealing with such spplications, but
naturally general principles cannot be expected to cover all possible cases
that may arise, and the Government of India, who cannot be ex ected #o
have their own sources of information about every possible candidate all
over India, must be guided in these matters by the views of the Local Gov-
ernments. Having to make an immediete decision,—for time did not
permit us to refer the matter again to the Local Government,—we had to
accept the views of the Local Government. That we bave as a rule inter-
preted these rules sbout the removal of the disquslification in a generous
mianner is, I think, shown by the fact that, as I have mentioned already,
18 out of the 20 applications were aceepted, and I underatand that a good
mény of the gentlemen in whose cases they were uccepted are today Mem-
bers of this House.

Now, when I turn to the actual terms of this Resolution, I find thet 1
cannot aceept it, because it asks the Government of India to do something
which it would not be legal for them to do. 1t asks us to remove the dis-
.qualification. Now, the rule, which T have quoted and which I have stated
is & Statutory Rule having the force of law, mmakes it quite clear that in
the first place there must be an application by the person concerned; in
the second place, the suthority to remove the disqualification is the Local
Government, and that it must obtain:the previous sanction of the Governor
‘General in Council. It would thus not be following the correct procedure
if we were to remove this disqualification without the first step being taken
by the gentlemen concerned by putting in their formal applications to the
Local Gévernments . . . . .

‘ﬁ.v.‘. 8. Aney: Is not that application before the Government? I
-think it is still before the Government . . . .

The Honourable Sir Henry Oraik: 1 don't think so, as that applicsﬁon
has been rejected. They must put in a fresh application . . . .

Mr. M, 8. Aney: What prevents the Government from revising their
-decision ?

The Honodrable Str Henry Orafk! These gentlemen are pal_-ié'cf_sly free to
put in their applications either now, or, if they so desire, when they again
wish to stand for the House in the unfortunate event of a seat falling
vecant or in the case of a general election. And if and when they do
put in their applications, I am quite prepared to consider them again and
go into the matter more carefully than I was able to do, owing to circum-
gtances which I have explained, on the previous occasion. I am quite
willing to take into account what has been said in this debate, and I am
quite willing to ask the two Local Governments concerned to do so also.
I do not think the House can expect me to go further than that. They
cannot expect, me to sccept a Resolution whioch in effect asks us to take
& ocourse which, as I hope I made clear, would not be a Jegal course. I
tryst, Sir, that after considering these observations, the Honourable Mem-
ber who moved this Resolution will be prepared to accept my assurance
and withdraw his Resolution.
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Seth Govind Das: Sir, I have not much to say on this Resolution, be-
' cause the Honourable the Home Member did not give out those
reasons on account of which Mr. Misra's disqualification was-not
removed, as well as the disqualification of another gentleman from Bengal.
‘But, 8Sir, one thing hes been made clear by the Honourable the Home
Member, and till now we did not know it so clearly as'we do it. today.. It
is this, that Mr. Misra’s disqualification was not removed, because the
Central Provinces (Government- came in the way of.the removal of that
disqualificetion. Till now we were made to understand, and specially from
that lawyer who went with my application and also with the application
of Mr. Misra to Pachmarhi to the Honourable the Home Member of the
Central Provinces Government, Mr. E. Raghavendrs Rso, and the Chief
-Secretary, that the Central Provinces Government had rédommended the
removal of the disqualification of Mr. Misra and it was on account of the
Government of India that the disquslification was not removed.. Today
the cat is out of the bag, and though the Government have not given the
reasons, I, at least, can understand them very well. But because the
‘Honourable the Home Member did not want to enter into personal ques-
“tions, 1 also do not want to enter into that sphere as far as Mr. Rao is
concerned. So I leave it there. =

: 4PM

Mr. B. Das (Orissa Division: Non-Muhammadan): Is he not a Swara-
jist ?

Seth Govind Das: He was a Bwarajist; He is the ex-President of the
‘Provincial Congress Committee, and he is what not. {Laughter.) But,
before I sit down, I want to make one thing very clear, that neither Mr.
Misra nor I were anxious to come here. The Leader of my Party Mr.
Bhulabhai Desai and also the then President of the Congress, Mr. Valla-
bhbhai Patel, pressed us to stand for the Assembly. Mr. Bhulabhai Desai
issued a statement to that effect. 8o, as far as T am concerned,
and as far a8 Mr. Misra is concerned, we are not at all hurt
by this attitude of the Government, but the constituency from
which I come and the constituency which should have been represented by
Mr. Misra in this Assembly resent this action of the Government. I hope
that in future the Government of India will not be befooled by the Loesl
Governments in this way as they have been befooled as far as Mr. Misra's
‘case i concerned. I am sure, if the Honourable the Home Mamber will
refer the whole matter to the Central Provinces Government, he will find
that all those ressons which that Government will give him will not justify
the non-removal of the disqualification of Mr. Misra. With these few
.words, Sir, I support this Resolution. '

Mr. 8. Satyamurtl (Madras City: Non-Muhsmmadan Urban): Mr.
President, I should like to give a different turn to this debate, if I may,
from the one which the Honourable the Home Member concluded it on.
He suggested that if these two friends would apply again, he would re-
consider their cases and ask the Local Governments to remove their dis-
qualifications.

. 'The Honourable 8ir Henry Oraik: The Honourable Member is mis-
quoting me. I ssid that' T would reconsider their cases again and take
" into consideration everything that was said in the course of tlus debate, and
1 would ask the Local Governments to do the same.
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Mr. 8. Satyamurti: I am sorry I gave more credit to the Honourable
the Home Member than he deserved. I quite realise that, even though
these friends apply again, he won't give any promise of changing his mind.

The Honourable Sir Henry Oraik: It is not a question of my changing
my mind.

. Mr, 8. Satyamurti: The whole question is that the point of view of
those who support this motion and that of the Government sre different.
The Government look upon it ss & personal favour, which they may either
grant or not grant. But I would beg of my Honourable friend to look
upon it from a slightly different angle of vision. The first thing that I
would suggest to him and his Government is that those constituencies
ought not to be deprived of the right of sending those, in whom they have
got the grestest confidence, by sn executive action which is not consistent
with the general policy which the Government wanted to follow.

The Honourable the Home Member began, very rightly, if T may say
go, by quoting from the electoral rules of the Legislative Assembly, that
the Local Governments have got the right to remove the disqualification
with the sanction of the Government of India. And he made & nice point
that, if it is & case of non-removal, the Local Governments’' words are
final. I grant him the legal plausibility of that argument, but he cut the
ground from under his own feet when he said with engsging frankness,
but with equally engaging unconsciousness of the illogicality of his posi-
tion, that, while the question came up before the Government of India of
members who had incurred the disqualification by convictions in respect «f
offences committed in conneetion with the Civil Disobedience Movement,
the Government of India had, in consultation with the Local Governments,
agreed to lay down & uniform policy. I should like to know from him
what is the uniform policy which the Government of India laid down, in
consultation with the Local Governments, in respect of the removal vf
disqualification.

The Honourable 8ir Heary Oralk: T am sorry to interrupt the Honour-
able Member, but he is again misquoting me. I said that, in order to
ensure uniformity of treatment, we had arranged that all these cases should
be referred to the Government of India.

Mr. 8. Satyamurti: I suggest that my Honourable friend may spesk
louder next time. It is so difficult even for me to hear though I am near
him; he is inaudible. Because he is 8o inaudible, I suggest that, in order
not to be misquoted, he must improve his voice or evolve some other means
by which he can make himself more audible even to those who sit so nesr
him. It is very unfair; we have to take down notes and he simply mumbles
to himself all the time. T suggest . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
Honourable Member can go on with his speech.

Mr. 8. Batyamurti: Honestly, Sir, I could not hear him. What can I
do? I see that he can raise his voice when he wants to impress, and T
suggest that he raises his voice. I suggest to the Government of India
that either they wanted these cases to ie referred to them for the fun of

r
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it, or because they wanted to follow some uniform policy. 1 should Like
whether, in these cighteen cases in which the Honourable the Home Member
_ prided himsclf on his generosity of treafment, thore was any_uniform.policy
‘or not. Was it a case of the'tfihqduliﬁcutions being removed, becausé they
were the first eighteen which were received in order of time, or because
there was some policy behind it ? If there wus, I should like to know what
that policy was. Then, T should like ‘to raise thie otlier question as to
whether the fact that the applications came on the 6th, when, as a matter
of fact, the nominations had to be filed in two or three days, really affected
the Government’s judgment. Was it u case of their making up their
minds without enough time; and 1 suggest to the Government, if they have
not enough time to decide this question in case of doubt, it.is much better
to be generous than to err on the other side. As a matter of fuct, the
Honourable the Home Member claims that, as the Government have no
time they simply accepted the recommendations of the Loesal Government.
May 1 take it, therefore, Mr. President, that these were the only two
.cases in which the Loval :Government said ‘‘No'' and .the  Government said
“ditto’’ to them? Therefore, may I infer. that she uniforn policy was
for the Government of India fo weccpt the recornmendations of the Local
Governments in all cases? Wherever they recommended remowsl, they
accepted it, wherever they did not recommend removal, they also:accepted
the recommendation. That seems to me ‘then a waste .of -time ifor the
Government of India to have asked ‘the Loeal Governments to nefer all
-the cases to them with a view to laying down any kiad. of .uaiform:policy.

Then, Sir, there is one matter which the Honourable the Heme Member
touched upon; but did not elaborate, for a reason the soundsess of which
I concede, namely, that while the .L.oenl Government idid -give -oertain
reasons, he would not like to enter into thein, becsuse they were persoaal.
Then, I suggsest to himn that, if they were purely personal reasons, no decent
Govermmnent should really bother about these personal ressons, wnless there
are any public reasons as to why these Honourable friends ought to be
disqualificd. 1 suggest, the Government: weres iill-edvised in r3fusng the
removal of the disquslification for reasons.they .cunmot and do ot stabe
on the floor of this House. T

There i8 only one more matter on which T want to answer the Home
Member., He ‘objected to the Resolution .ss it stends; bensuse?it Bscom-
mends te the Gevernor General in.Council"to remove the disquedifiastion.
1 submit: thiat.tLat is not em insupershle obstacle. * After :ull, these Resolu-
tions sre.only recommendations, and the .substanee of this recommendation
is that, to the exteat to which the Goveruinent of Iudia:can influence:judg-
1nent in this matter, they should wse shut.influenee for-the -parpose: of
having these disqualifications removed, .snd I wowld :submit that,:under
the Government of India Act, us T read it, if the Government of Tndia today
make up their minds that Local Governments ought to removeqthese dis-
qualifications, Tocal ‘Governments dare not disobey that order. . Secondly,
the Honourable the Home Member himself has stated that they have
already issued orders asking Local Governments ta submit all these.appli-
cdtions ‘to the Government of India with a view to 'n umiform poliey being
pur_su,a_d'h !fiv; therefore, thic; GO\'er;lment of India tell the Loocal Govern-
ments that they want a ‘uniform policy of rémoval. of disquslifications,.the
‘shiouid a ﬁg "wcapt"this'ﬂes’bgoutio{\. ' of disg ' shey

1
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Sir, there is only one general point which I should like .the Gevernment
to consider. My Honourable friend from the Centgsl Pravinces, who spoke
just before me, said that neither he nor Mr. Misrs was anxious' te colue
here, but that they were persuaded by the Congress lesders to stand for
efection; and 1 would suggest to the Government of India to take a broad’
and far-sighted view of this question. After ull, if at any time, they
contemplate any kind of honourable peace wnd reconciliation in this coun-
try, they must not make the path of those who fight them today difficult,
whenever they want to function in any Assembly constituted in this ecountry.
From that point of view, it seeins to me that this House caunnot be satis-
fied by the. vague and general’ character of the reply of the Honourable
the Home Member. Here are two Honourable friends to whose claruacter,
to whose public service, and to whose: position in public life, public testi-
mony has been given by more than one Honourable Member of this House,
from, persousl knowledge of these two friends. .1t seems. to. me, thevefore,
thwt the Government will be well advised to. accept this Resolution, and
tq remove the disquelification of these two friends in respect. of the appli-
cations which are, still before them. Otherwise, it will leave a sore in the
minds of many people and will make people feel that the Government ave.
not following s unuyorm policy, but are following.u petty policy; whicl mey.
be. laid down by l.oeul Governments out of personasl. prejudice or passion.
1, therefore, suggest to this Honoupable House that, whatever the Gow-
crounent may or may not.do, it should agcept this. Beselution,. and: muke o
a recommendation to the Government.

'Mr. Sham Lal (Ambala Division: Nou-Muhamioadan): I also have to
support this Resolution. . I am very glad that the Honourwble the Home.
Member has taken up the role of an advocute. Lawyers are being bluined
for raising technical objections, und 1 was blamed. by the Homourable the
Home Meynber who wus in the Punjab then for raising teclinical objec-
tions in the Lahore Conspiracy case. Now, 1 think the technical objec-
tion reised by the Homourabld the Home. Member is thet i# the' Central
Government were to remove the disqualification, iy would ' aet’ without
jurisdiction. When we find in Courts that the decision is going to be
against us, we plead want of jurisdiction, but,;L, sultweih. thatc theme iz no
want of jurisdiction if the Central Government ¢ould ask the Local Govern-
ment to refer all the cases to the, Central Government, because they ave n
superior authority. After all, the Tocal Government is a sukordinate
authority and act upon the directions issued by the Central Govermnent.
The Governor General can mnewer plead want. of jurisdiction. What the
Resolution. wants, as my friend, Mr. Satvewurti, explained, is that the
Governor General in Council should take the initiative nnd ask thie Local
Government to reconsider the decision and see if the disqualification ean
be removed or not. Therefore, my submission- is that there will’ mot be
any difficulty.

Then, there is one thing more. As we read the, Joint Parliamentury
Committee. Report, we-find that the prieciple leid down. there is that any
imprisonment would not be s disqualification. The authors of the Joint
Parfiamentary Committee Repart have raalised thet thie iden of disqualify-
ing n person who has been. imprisoned for more than s year is a iisteke.
Of course, so far as the Act. is cimeerned; that pwovision comes in again.
Our fears are that at first the autheme:of; ihe Joimt Parliamentary Com.
mittee Report thought that the Congress people would not succeed, but
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when they found that the Congress had succeeded at the polls, they
inserted this provision in the Act; but, whatever that muy be'. vhat ap-
pears to be the case. Otherwisa, when I read the Joint Parliamentary
Committee Report, I find that there was one bright feature in the Joint
Parlismentary Committee Report and that was that imprisonment would
not be any disqualificution, and when I read the Act, I find the provision
again inserted. What happened in the meantime to change the opinion
of the, authors of the Joint Parliamentury Committee Report? Just now,
my friend, Seth Govind Dass, pointed out that he was not very particular
about the election, but the question was one of principle—whether a person
convicted of un offence not involving violence should remain disqualified.

)
The Honourable the Home Member rightly refused to disclose the infor-
mation that is with him, but, I think, in law, a conviction, if it is for
an oftence not involving violence, should have a limited effect. Ve have
only to see the convietion, and if there is an opinion given by the Local
Government that this person is undesirable, of course, so far as the convie-
tion goes,—I would say that the Governor Genersl in Council should not
in any case go upon the reasons or upon the information supplied by the
Local Government. A person may be a fit Member of the Assembly,
but the Local Government may not vonsider him to be fit. - Therefore,
my submission is that there can ba no technical bar and the principle as
laid down in the Joint Parliamentary Committee Report should be ac-
vepted and persons convicted of offences not involving violence shéuld
not be disqualified. I, therefore, support this motion. '

Several Honourable Members: I move that the question be now put.

Mr. President (The Honourable Sir Abdur Rahim): The question is
that the question be now put.

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly recommends to the Governor General in Council to remove
the disqualification in respect of  eligibility of Pandit Dwarka l'arshad Misra of
Jubbulpore and ,Chowdhury Ashrafuddin-of Qomilla for election as a Member of the
Legislative Assembly under Rule-5(2) of the Legialative Assembly Electoral Lules.”

The motion was adopted. .

RESOLUTION RE REVISION OF THE TAXATION POLICY.

Mr. President (The Honourable 8ir Abdur Rahim): Dr. Ziauddin
Ahmad. The Chair would allow the Honourable Member to move this Re-
solution on the understanding that he will finish in time before the rising
of the Assembly, that is, at & quarter to five.
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Dr. Ziauddin Ahmad (United Provinces Bouthern Divisions: Muham-
wadan Rural): 8ir, 1 move:

““I'hat this ‘Assembly recommends to' the ' Guvernor (lenerslin Counvil to take
immediate steps for revising their present taxation policy.”

(Applause.) .

Sir, on account of more pleasant engagements outside the House, I
would like to be very brief and to just refer to the salient points as [
will have plenty .of opportunity to discuss thiz matter in greater details
in connection with the Budget and the Finunce Bill.

Sir, 1 shall first begin with the export duty. 1 think I may lay it
down as & principle that all .axpert duties are unhealthy, and,” in . the
chse of articles of declining trade, I think .they ure vicious, (Hear, hear.)
Sir, we can justify an export duty on two. grounds only; that is, there
must be two conditions which must be satisfied before we are entitled
to put any export duty. The first is that the commodity is required in-
India for industrial purposes, and we ocould not possibly afford to export
it-to the outeide world who 'will: become our competitors to our finished
articles. The second condition is that we may have a monopoly. If we
neither have a monopoly, nor we reguire it for industrial purposes in our
own country, then I think it is absolutely incorrect to levy any export duty..
We discussed, Sir, in detail an export duty on rice only an hour ago,
wnd, I think, in connection with that, my Honourable friend, Mr. Bajpai,
put the whole Assembly on the wrong track und he did not uppreciate
the real point of viesw which we were pressing {rom thie side. We
wanted from this side on that oceision that -the export duty on rice
should be abolished and the import duty should be raised, but he really
shifted the issue to the question of what are the different causes which
regulate the prices of rice. But that was not really the issue. The point
which 1 wish to emphasize is that, in the case of rice, in the case of
skins, we have a declining trade; there is obsolutely no justification to
put any export duty. As I said, export duties are not justifiable at all
in the case of rice. I have in my hand the figures for the first eight
months of the seaborne trade of 1ndia, 198435, from which it- appears- that
the expo:t is declining; that is, lust year, our export of rice was 2,23 lakhs:
this year, during the same period, it has fullen to 1,18 lakhs. Now,
whenever an export is falling, there is sbsolutely no justification for put-
ting any export duty. Similarly, as regurds skins, we can also show that
this export is falling very repidly. Last year it was worth 2,28 lakhs
and this year it is only 1,18 lakhs. Therefore, with this declining trade,
it is not justifiable to put any duty whateoever. Coming to the third
article where we have got an export duty, that is jute, here we find
that, in the case of jute, wa have got. a.guty of Rs. 48-0 for the raw
jute, but for manufactured articles it goes up from Rs. 20 up to Rs. 82.
This really means that we encouruge our jute going outside to be manu-
factured in places outeide India. If we find that jute has got a mono-
poly, then we are justified to put an export duty on jute, but this export
duty should not vary so enormously in the case of raw jute and inanu-
factured articles. I think we must have a slightly varying duty in the case
of manufactured jute compared with raw jute. Otherwise, it would really
mean that we are encouraging our jute going outside India and manu-
factured in other countries. That is my first point. I should like to
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sbolish tha export duty on rice, on skins, snd T would very much like
to reduce the export duty on Hessians and. other manufactured goods
and make them comparable to export duty on raw jute. I won't abolish
the export duties here altogether, because we have got a mpnopoly here.
The second point I would like to emphasize is thut our inceme-tax: prin-
ciple is very wrong. This:is ap admitbed fact . . . |

The Monourable Sir James Origg (Finance: Mémber): Did the Henour-
able Member say that all income-tax is wrong? K
!

‘Dr Zimaddin: Ahmad: I mean: my- friend . will: ndreik; that. India .is o
poer -countr compared with the Umiled: Kingdom:. There- is ne .doubt
about that, but yet: we find that the rate of ineome-tex in. England is not
80 hesvy a8 it is. in this peor-country. Lasb time, during the - Biwla;
Session; they- had:$o. producai a partieular Billi in order that. Indis might
ges the advantege of: the lower rate of. income-tax:in Emgland.. T do. not:
waat- to: go.into dstails ab present, but I will only poimt this out: again
that in Epgland they msake concessions to mssried men: conceasions
for- children; buti no: cencessions: of this: kind ane sllowed. in .this::country.
Therefore, while I de not. object to the levy. of an. income-tax~—after all,
that is: a kind of an inelasic axfirle—at the. same time, I musé say thad
the imecome-taxes are: very heavy, our: pour couniry:. camnot bess dhem,
and I would: give-only one. preof angd: that is this that.if Iodis.would.have
bean cupable of paymg the: income-tax. which is-levied upon us, then:the.
estimaben of veceipts-.of the Finance- Member would setually have 1ante.
rialised, but. we find: that the. estimates: of the Fmance Memeer de. not
natarialise,—that is, the actunl income. last yvesr was. a crore .less; than.
as estimasted .in the Budget of 1938.34. . This. really means: that our income
has fallen.and we are putting too much: burdern. by. means -of .the: income--
tax on:the people of India. Therefese, Sin; though:1 do not .objeet to an.
income-tax, I certainly do adwooate thet the income-tax should be im. pro-.
portion to, our capacity. to. pay, and. the ona test is thes: whatewer estis
mates, may. be made by the. Finance Member, they. should uterialise,:
and that is the tess: by means of which we can see whether our country:
caa.or cangot pay such high rates of income-tax. The. third point [
would like to; refer- is the . heawy. rate of postage. stamps, Now, .we. ame.
putting very heaxy. chargss on our postage—hesvier than; we. have. in the:
United Kingdew. . by ihe lsiter couptry, Bis, 8 mun can pest a letker fox
a littde ovwex one amma.frem Longdon to. lmdia- but here we: have to pay,
two Annas . . .

- The Honouseble Sir Frank Woyce (Member-for Trdustries- and' Labour):
I 'am- sorry to imberempt the Homoumable Member: Did- 1 understand him-
to swy'that tha postage from Fngland to Tadin ir one ammn ? The post-
age: is one and a half pence. ' '

Dr. Zianddin: Ahmad: T mesan three ha’penpics. Here it is. two. und
a half annas: There i8 no justification for, putting an additionsl” uwnna,
but the point which I would like to. make is this. We incressedithe duty.
on posteards by 80 per cent. It the law of diminishing returns does noi:
apply, then our income from postcards ought to be exactly 50 per cent.
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more than it was in the previous years. No dowubt there .was ' .gome
_increase as the figures :quoted .on ‘the floor of ‘the House showed,.but it
‘was mob-50 per. cent, that is, it was not in proportion te t.he'..a_xtra duty
whish-we put en the-pestcards. . Bir, the principle by which I judge cxery-
+thing s that 'whatever mdditional :tax you put; the whole of .if should :be
renlisad. 1t would then mean that the couniry is in & position to pay,
_otirerwise the country is not prepared to pay, and, therefore, the law-of dimi-
mishing returns begins lo operate, as it did upply in the case of the
postoards,

Next 1 ocome to the protection duty. Two yesrs I was protectionist,
but the manner in which we had applied this protection duty dn. the
year 1934 has mude me absolutely mad. So much so, that T have now
given up all belicf in the pretection thesry. 'l think the whole thing
requires & good deal of revigion. Now, the protection theory is based. on
the principle that we want to protect the articles in order to restore the
prica level of 1981-82. Then, it is seid that we owght -to have a fair
selling price of these commodities, and a ‘‘fair selling ‘price™ is -an ex-
pression which T cannot understand. It has an entirely different conno-
tation in my dictionary from that which ‘# has in the dietionary of the
Homourable the Cammorce Member. When a person. can get a little aore,
say, one per cent more than the bank rate, then I call it o fair selling
price. But my friend is not satigfied with that. Therefore, the way in
which - this fair selling price is looked upon does mot satisfy me and it
is not satisfactory. In thq second place, the whole protection is based
on the Tariff Board Report. I object to the ammanner in which the Tariff
Board functions and the 'manner in which their recommendations are
carried oyt by the Government of India. There is always nan enormous
delay in giving effect to their recommendatioms, .and, during this interval,
the circumstances of the world change considerably. Therefore, this
theory of protecticn reguires a good deal of revision. We do require same
; protection to our industries, but we do mot want in the manner in which
it. is thought out .and deviged by the Government of Iwdia. The poliey
of dovernment .is. cartainly wrong, snd especially. in these duys of depres-
gion. Bir, India is an agricultural ceuntry, amd we have .always demand-
«d that the prive of agricultural products should be raised, hut the . Go-
vernment of India Liave adopted maeasures after measures amd Bills after
Hills in spite of the protests from Members .on this side of the House.
And for this I should blame my Honoursble friend on .the, right for
leaving us alone during the last four or five years. Repeated deliberate
attempils were made to ruise the price level of the manufactured articles,
but-.ao .attempt has-been: made exoept 'she Whent Bill rwikeh +is repeated
from year to year to raise the price level of agricultural products. Excepting
“that, nothing has been done for our agricultural products. Now, my
Honourable friend, the Finance Member, will besr me out when [ say
“thrat the price level of all .articles -is -oometant amd -4he price level of
-monmufactured ardivles has :gene wup. "Therefore, it nwtumally follows 'that
ihe price:devel of the -agriculturel : products must heve gome down. 1t is
all7due 40 ‘the indissrect setion of the Government in connection with the
-probectien policy. Wir, .1 ..shonkd wery -snuch ‘like to:mdwocate what the
policy of Govermment ishould be, but this :requires & good deal of ¢ime.
-Atthe gresent ‘moment, I.enly ‘wish :{o1suggest ome ‘or ¢wo principles
which I will elaborate later mm. : -
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The first principle is that you should select a few articles which should
be of two kinds—efther inelastic articles or articles of luxury—and you
should get all the revenue which you want from these few selected articles.
GGovernment may have a monopoly of these articles and get almost entire
revenue. If, however, it may not be pcrsible to get the entire revenue
from these sclected articles, thén I would advocate-—although I myself
do not like it very much—a very small revenue duty of 24 per cent. or
five per cent. on every article which comes to this country. I hate custom
duty in astronomical figures, which we have lately introduced by the
pressure of millowners. From these two measures, you should be able
to get practically everything which you require.

Mr. B. Das (Orissa Division: Non-Muhammadan} How to get 50
crores ?

Dr. Zisuddin Ahmad: Select a few articles of luxury and get all the
revenue from them.
l y | .

Mr. B, Das: Will you kindly mention those articles?

Dr. Ziauddin Ahmad: I will mention them later on. Now, about the
protection and the manner in which it ought to be applied, we should not
put a very heavy duty on these articles, but stop or regulate their
import into this country. It is usqless to say: Put so much duty on
them. You must stop them altogether. Suppose the consumption of a
“particular commodity 1s 100 and we can manufacture only 50 in the' first
vear, then we will import only 50 and not allow the other articles to ba
imported. In the next year, if you can manufacture 60 articles, then
we will allow only 40 articles to come into this country, and 8o on. In
this particular way, the price of the manufactured articles will remain
within reasonable bounds.” We give quota to various countries by
‘taking our export into considaration,—our export to these countries. 1
think this will be much befter for India and she will certainly prosper
more by being & free trader than by the principle of protection which
has been 8o unwisely applied by the Government of Indid during the
lnst year. SBir, we are in favour of protection on articles which we need,
but not in the way in which the Government of India are putting it.
We must consider the, method of protect‘.lon by some other ways, and I
believe that better ‘methods are available.

With these words, Sir, T move the Resolution.
Mr. President (The Horourable Sir Abdur Rahtm} Mot.mn moved:

"That. this Assembly reeommendn to the Governor Gmeral in Coyncil to take
mnmadmt.a steps for revising their pment ta;atmn policy.”

There are several amendmenats to this Resolution, and one of them
standa in the name of Sardar Mangal 8Singh.” Before he moves his
amendmerit, the Chair would like to:ask him how his amendment ‘‘thal
at the end of the Resolution, the following be added: ‘with a view to
assess land revenue on the basisiof income-tax’’ is in order, as the
Chair understands that the assessment of land revenue is a provincial

- subject. The Chair would like to know lLow he cgn justify his adding
that portion at the end of the Resolution.
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Sardar Mangal 8ingh (East Punjab: Sikh): Sir, the amendment which
-atands in my name deals with the taxation policy from a broader point ot
view. If you do not include land revenue in this revision of taxation,
then you practically leave out 80 per cent. of the population from the
=sphere of the inquiry which we are going to institute.

Mr. President (The Honourable 8ir Abdur Rahim): The Chair only
‘wants to know what the Honourable Member has got to say regarding
the question whether it is in order.

Sardar Mangal 8ingh: Land revenue is no doubt a provineial subject,
but this amendment deals with it from a broader point of view. There
Are some areas which are administered by the Central Government also,
and, in those areas, it is the Cenfral Government which is concerned. I
think that my amendment is quite in order and I should be allowed to
move it. )

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
‘madan Rural): May 1 also, Sir, add a few words to clarify the position?
Although land revenue is & provineial subject, it is a provincial subject
in the meaning that the revenue derived from the sources of land revenue
is devoted to provincial expenditure. We have got & centrally adminis-
tered Government in India, The policy of land revenue, the policy of
settlement and the policy of taxation are all decided by the Government
of India. Therefore, in this Resolution, when we are discussing the policy
of the taxation of the Government of Indis, land revenue can appro-
priately be included in it.

Mr. @. 8. Bajpal (Secretary, Depsrtment of Education, Health and
Lands): Sir, I submit that my Honourable friend’s rather dexterous attempt
to throw responsibility for land revenue upon the Government of India is
not justified by the present constitutional position. The pitch of assess-
ment and the incidence of land revenue are matters which are now
primanly within the competence of Local Governments. ‘It ia perfectly
true that land revenue is imposed in Central Administered Aress, but if
my Honourable friend wishes to touch upon that, he must limit his speech
to land revenue within the Centrally Administered Areas only.

Mr. N. M. Joshi (Nominated Non-Official): May I give one moro
reason, Sir? Luand Revenue in the provinces is a reserved subject, aud,
to that extent, it is under the control and supervision of the (jovernment
of Tndia. T think the Government of India cannot escape their respons-
ibility for the land revenue policy. '

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not
think that this amendment, so far ab it includes the general question of
assessment of land revenue, is in order, because it is a provincial subject.
As regards the sccond point that Government have powers of superinten-
dence and control, that applies practically to all activities of Local
Governments, and the Chair does not think that that is a good ground
to make an exception in a case of this nature. The Chair would, there-
fore, like to know from the Homourable Member, Sardar Maungal Singh,
in whose name the amendment stands, whether he is prepared to confine
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his amendment to the assessment of land revenue in: the Cen‘t.wlly
Administered Areas. v

Sardar Mangal 8ingh: Yes, 6ir. In obedience to your ruling,
I shall do so, because, if land revenue is assessed on the principles .
suggested by me in the Centrally Administered Areas, then 1 will be.uble
to persuade the Local Government of my province to adopt the same
principles there,

Mr. President (The Honourable Sir Abdur Rahim): Then the Honour-
able. Member can move his amendment.

Sardar Mangal Singh: Sir, I beg to move:

“That ot the end of the Resolution, the following be added :

‘with a view to assess land revenue in the Centrally Administered Areas on the
basis of income-tax'.”

My amendment, 8ir, at the very outset, seems to be a revolutionary
proposal. But if we look into the matter carefully, we find that land
revenue which is nssessed in the Centrally Administered Areas is bazed
on 'a very wrong and unjust principle. (Laughter.) I sm afraid I must
confine myself only to the Centrally Administered Areus. The principle
of taxation is that it must be levied according to the capaocity of the man
from whom it i8 to be realised. The second principle is that it must be
graded according to the income which he is earning.

Major Nawab Ahmad Nawas Ehan (Nominated Non-Official): Land
revenue is fixed according to crops, such as rice, wheat or sugarcane, not
on the income of the man.

Sardar Mangal S8ingh: Land revenue should be assessed on the ground
as to how much income a man gets from his land. While assessing
income-tax, we leave a eertain margin at present—even under the cuts
regime,~—~we Jeave, say Rs. 1,000 income per annum. But in the case
of land, we do not leave any margin wheateoever. A man having one acre
is taxed on the same principles and on the same scale as a man having
20,000 acres. This is a wrong principle. In other countries, for instanco,
in Russia, about 40 per cent. of the peasants are tax-free. Even in
England, which is ruling us and whose institutions and principles of
administration we are copying, we do not find land revenue to be assessed
on the same principle us we have got here in India. There land revenue
is a tax, but in this country, land revenue is a rent. This is a very oid
controversy into which I do not want to go. Suffice it to say, that in old
days, this land revenue was sssessed on the presumption that Govern-
ment sre the owner of the land and the cultivator is only a tenant. 'That
theory has now been exploded. Nobody even from the Treasury Benches
would stand up and say that Government are the owner of the land. If
‘that point is contended, I hope other speakers will refute that argument.
While revising our taxation policy, we omit land revenue from our enquiry,
we do not go into the real guestion at all. We all admit that India is
great agricultural country, and, in these days, even those, leaders whu
‘hever thought of the masses are now gaing to the villages to uplift them.
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If we leave my amendment out of this Resolution, then we will be only
touching the fringe of the question. We will not go sufficiently far to
remove the poverty of the agricultural masses. 8ir, our country is now
suffering from starvation. Poverty is grinding our masses. The principal
reason is that the masses are heavily and unjustly taxed. When we comue
to New Delhi, we see the splendour of its buildings, the neatness of its
roads and a lot of other most attractive things. But if we go to the out-
skirts of Delhi, a few miles into the interior, just as we went the other
day to see the army msnceuvres, we see with our own eyes how wretched
and poor the people are. I, therefore, submit that the House should
accept my amendment and include my amendment while revising the
taxation policy and land revenue in the Centrally Administered Arecus
should be included in the enquiry. In that enquiry we should include
that land revenue should be assessed on the basis of income-tax and not
on the basis of rent.

Mr, President (The MHonourable Sir Abdur Rahim): Amendmenb
moved:

“That at thé®end of the Resolution, the following be added :
‘with a view to assess land revenue in the Centrally Adminsiered Areas on the

’

basis of income-tax’.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
12th February, 1985.
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